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LOK SABHA
Monday. September 7, 1959/Bhadra 16, 

1881 (Saka)

The Lok Sabha met at Eleven of 
the Clock.

[M r. D eputy-S peaker in  the Chair]

ORAL ANSWERS TO QUESTIONS 
Muter Phut for Delhi

+
('Shri D. C. Sharma:
| Shri Ram Krishan Oopta:
■ Shri Radha Raaia:

*U1«l < Shri P. O. Deb:
* Sardar A. 8. SaJgal:
I Shri Blrendra Bahadur 

 ̂ Sbtffhjl:
Will the Minister of Health be 

,pleased to state:
(a) whether the proposal of Master 

Plan for Delhi based on a population 
of 5-51 million by 1981 has been 
finalised;

(b) if so, the salient features of 
the Plan; and

(c) the approximate cost incurred 
so far on drafting this plan?

The Minister of Health (Shri Kar- 
Imarkar): (a) No, Sir.

(b) Does not arise.

(c) Rs. 27 lakhs upto 80-6-1859.
Shri D. C. Sharma: May I know if 

the proposal has been dropped or the 
proposal is not being considered by 
the hon. Minister?

Shri KSraarkar: No, Sir; it is very 
much alive.

6572

Shri D. C. Sharma: May I know 
what progress has been made in the 
formulation of this plan and whether 
any efforts are being made for the 
execution of the interim plan?

Shri Kaimaifcar: So far as the
interim general plan is conoeraed. It 
has been decided by Government that 
pending the flnalisation of the master 
plan, the interim plan in accordance 
with the present proposals should be 
considered. The master plan, I am 
happy to say, is now in the final draft 
stage. By the end of this month, the 
rough draft will be ready. It had to 
take a long time because all these 
surveys had to be made. Then it 
will be available for criticism and 
examination. After that, in a couple 
of months time, I think the plan will 
be finalised.

Shri D. C. 8harma: May I know m 
what direction it is contemplated to 
extend Delhi in order to meet the 
growing population? *

Shri Karmarkar: The directions are 
broadly indicated in the interim 
general plan. But we shall have to 
wait till the master plan is finalised. 
The expansion of Delhi is naturally 
going a little in the southern direction 
towards Qutab, Mehrauli, etc.

Shri Braj Raj Singh: May I, know 
whether Government have any Inten
tion to put their master plan before 
Parliament before finalising it, after 
the criticism and opinion of the ptftalle 
has been obtained?

Shri Karmarkar: Personally I have 
no objection, but I should take some 
time to think about it.

4  Hi : <nr ^  e ft*  % 
nwifw ycpfr ftwfr % 1 k  "rcfar*
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Sab-Committee off the N atitul Wel
fare Baud lot Seafarer*

+
*naa /S h r i Sabodh H*nsda:

**’ 1 Shri S. C. Samanta:

Will the Minister of Transport and 
Communications be pleased to reier 
to the reply given to Unstarred Ques
tion No 3273 on the 20th ApnT, 1959 
and state:

(a) whether the report of the Sub
committee appointed by the National 
Welfare Board for Seafarers has been 
considered by the Board; and

(b) whether all the recommenda
tions have been accepted by the 
Board?

The Minister of State in the Minis
try of Transport and Communications 
(Shri KaJ. Bahadur): (a) Yes.

(b) The Board has accepted all the 
recommendations made by the Special 
Sub-Committee for Welfare in Ports

Shri Bnbodh Hansda: May I know 
the main recommendations made by 
the sub-committee to improve the 
facilities available for the seamen at 
the ports?

Sto^BaJ Bahadur: The main recom
mendations pertain to the provision or 
extension of buildings for hostels ana 
dubs, facilities for hospitals and 
clinics for seamen, transport facilities, 
educational facilities, etc.

Shri S. C. Samanta: May I know 
whether any work has begun accord
ing to the recommendations?

Shri BaJ Bahadur: The National
Welfare Board has accepted the re
port of the sub-committee and are

talcing in hand its implementation. I 
cannot say whether actual work has 
begun, because a committee has been 
appointed which will go into the de
tails of the recommendations and 
locate the sites for the various pur* 
poses mentioned in the recommenda
tions.

The Tangamani: As a result of the 
meeting held on the 4th May, 1959 
by this National Welfare Board, has 
any definite indication been given for 
the/current year as to the vanom 
buildings to be put up in the major 
ports like Calcutta, Bombay and 
Madras?

Shri BaJ Bahadur: As I just now 
submitted, a committee has been ap
pointed to go into fhe specific recom
mendations about buildings, etc. to 
locate the sites At present, it is too 
early to say whether they have given 
any broad indications of the various 
buildings to be put up

Vlsakhapatnam Port
+

•11 si f  Shri S. C Samanta:
\ Shri Subodh Hansda:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that for the 
mechanisation plans of Vuuikhapatnam 
Port agents of machinery and equip
ment are asked to supply design and 
layout plans,

(b) whether no consultants have 
been appointed; and

(c) whether any change in the pro- 
cedure is contemplated?

The Minister of State In the Minfc- - 
try of Transport and Coanmmkatkms: 
(Sbri BaJ Bahadur): (a) to (c). A 
statement is laid on the Table of the 
Sabha [See Appendix IV, annexure 
No 1]

Shri 8. C. Samanta: May I know 
whether the manufacturers will 
instal the machinery that Jbas been 
required or it will be done through 
the department?
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M 1 4  I M r  The question 
pertains to the designing and that has 
bean don* by the department W« 
have invited various concerns who 
undertake this type of business to let 
us have their estimates and also to 
give alternative designs, if they can.
I think in all probability it will be 
done by the tendering Arms.

Shri S. C. Samanta: May I know 
whether it has been referred to manu
facturers only or to contractors also?

Shri Raj Bahadur: I do not think 
the manufacturers by themselves can 
come and instal the various types of 
equipment. Some other persons 
would take up the work of installa
tion.

Shri Sobodh Haaada: May 1 know 
whether any other alternative designs 
have been received by the Develop
ment Adviser ftfr the mechanisatir” 
of this port?

Shri Raj Bahadur: Alternative
designs should come, if any, from the 
tenderers or the firms which have 
been Invited to do so. The original 
design is that of the Development 
Adviser.

Shri Tangamanl: May I know
whether any of the firms have sub- -  
mitted their replies?

Shri Raj Bahadur: Some replies 
have been received; there is no signifi
cant change in the designs and 
specifications suggested by anyone of 
them.

Air Freight Bates
+

’• ii»  /  Shri D C. Sharma:
^  Shri Baa Krishan Gapta:

Will the Minister of Transport and 
CommnnlMtimw be pleased to refer to 
the reply given to Starred Question 
No. 292 on the 16th February. 1989 
and state/the progress made so far in 
implementing the recommendations 
made by (be Air Transport Council 
concerning reasonable freight rates?

The Depwty Mtefatar ef Civil Avia
tion (gfcrl Maftiadflla): The Indian

Airlines Corporation have slated that 
they are now completing computation 
of revised basic freight rates and hop* 
to introduce them before the end of 
the current financial year.

Shri D. C. Sharma: May I know
how our air freight rates, after the 
revision to which the hon. Deputy 
Minister referred, will compare with 
the air freight rates obtaining in 
other countries of the world?

Shri Mohinddln: I have stated that 
they have not yet completed the 
study. I have no figures before me 
as to how the changes will take place. 
It is rather difficult to compare the 
rates here with the rates in foreign 
countries.

Shri D. C. 8harma: A committee was 
apoointed sometime back to go into 
the revision of air freight rates. J 
want to know why there has been so 
much delay in doing this kind of work. 
It is of a highly financial nature in
volving lot of revenue to the Airlines 
Corporation.

The Minister of Transport and Com
munications (Dr. P. Subbarayan)': If I 
may intervene at this stage, it is not 
easy to collect figures about rates in 
various countries. We are trying to 
get the figures and when we get 
them, we will give them to the hon. 
Member or place them on the Table 
of the House. There is no use asking 
questions when figures are not avail
able.

Shri Tangamanl: The recommenda
tions have already been made. On a 
previous occasion, we were told the 
revision is likely to be finalised by 
the first quarter of this financial year. 
May I know the reason why it has 
been shifted by another six or seven 
months?

Shri Mohinddln: m is is a very com* 
plicated question. The changing of 
freight rates might involve either 
loss to the Corporation by reduced 
revenues or the revenues may in
crease if they are lucky. For example, 
the cargo carried by the Corporation
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in 1955-55 w u  54,000 ton* In 1958- 
99, it had gone down to 80,000 tons 
They are also afraid that with any 
change in rates, there may be further 
Ion of cargo to the Corporation 80, 
they are very careful I know there 
has been delay, but we must give 
them some time

Utilisation of Waters tat O.VC. Area
+

f  Shri Nagt Reddy:
J Shri A. K. Gopalan:
\ Shri Vasudevan Nair: 
l̂ Shri Kanhan:

Will the Minister of Irrigation aad 
Power be pleased to state

(a) whether any decisions have 
been taken on the report of the Team 
appointed by the Planning Commis
sion regarding the full and proper 
utilisation of waters in the DVC area 
and

(b) if so, the nature thereof7
Hie Deputy Minister of Irrigation 

and Power (Shri Hathi). (a) and (b) 
A statement is laid on the Table of 
the House [See Appendix IV, an- 
nexure No 2]

Shri Nagi Reddy: May I know the 
reasons for the delay and short-fall 
m the utilisation of water, since stal
ing of water m the dam had begun 
as long ago as 1952-53’

Shri Hathi: The team has given
certain reasons and the recommenda
tions have been conveyed to the West 
Bengal Government As the reply 
shows, the team was appointed by the 
Planning Commission and the execu 
tion is to be done by the West Bengal 
Government

Shri Nagi Reddy: May I know 
whether the Government have finalis
ed the programme of the canal system 
for both Tilaya and Konar dams and 
when this canal system will be com
pleted?

Shri Hathi: That is not for the Gov
ernment to do, that is for the DVC 
to consider

Shri Hen Barm: The statement 
says that the West Bengal Govern* 
ment has passed the West Bengal
Irrigation (Imposition of Water Rata 

'for the DVC Waters) Act May I 
know whether the recommendations 
of the committee to the effect that 
water rates are to be charged after 
two or three years, they are to be 
charged by stages and they are to be 
collected in full rates only in the 
sixth year have been included in that 
piece of legislation or not?

Shri Hathi: This is a question about 
levy The hon Member is asking 
about the water rates They are 
different things

Shri Kanhan: What is the total
irrigation capacity of canals under the 
DVC and what was the area irrigated 
in 1988?

Shri Hathi: The total area to be
irrigated is about 973,000 acres In
1958-59 five lakhs acres will be ready

Pandit D. N. Tiwary: May I know
whether any irrigation is done by 
DVC waters in Bihar and if so

Shri Hathi: No, nothing
Pandit D. N. Tiwary: If not, why 

not9 Originally it was estimated to 
irrigate some land in Bihar May I 
know whether any step has been 
taken to irrigate that part?

Mr. Depnty-Speaker: He has said 
“No" Regarding “why not”, it could 
be answered at some other tune

Shri Hem Barua: May I know 
whether the recommendations of the 
committee that farm channels—that is 
the responsibility of the farmers— 
should be organised on co-operative 
basis, that is being implemented or 
not?

Shri Hathi: As I said, the imple
mentation will have to be done by 
the West Bengal Government Die 
committee have recommended that it 
should be done by co-operatives or, if 
blocks are larger, it should be done 
by the project and then recovered 
from the farmers
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ftadtt D. N. Xhruj: Miy I know 
the nuoni for not irrigating lands in 
Bihar?

Mr. Deputy-Speaker: I have said 
that could be known on putting a 
separate question.

Dr. Bam Snbhag Singh: According 
to the recommendations of the team, 
the Weat Bengal Government u going 
to take charge of the canal systems 
in Bengal from 1st December 1859 
May 1 know whether similar recom
mendations have been made in the 
case of water of DVC which lies in 
Bihar that it will come under the con
trol of the Bihar Government so that 
it could be fruitfully utilized?

Shri Hath!: This team was appoint
ed by the Planning Commission to 
look into the utilisation of water m 
West Bengal only.

Shri Nagi Reddy: In view of the 
fact that the DVC has given as main 
reasons for the shortfall in irrigation 
side-slipping of canal banks, breaches 
and normal damages at certain points 
and thefts of regulator parts, had the 
committee appointed to go into the 
reasons given any opinion regarding 
them and, if so, what are they*

Shri Hathl: I do not think they have 
given any opinions But they have 
suggested that there should not be 
dual control and it should be taken 
over by the West Bengal Government

Survey of the Pearl Banka
+

l|1u f  Shri Shivananjappa:
I Shri S. A. Mehdi:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether it is a fact that Dr 
F B Sarvadon, the Biologist under as
signment by the F A O , conducted 
a survey of the Pearl Banks off the 
Gulf ot Mannar recently; and

(b) if so, whether he has submit
ted his report of survey?

The Deputy Minister of Agriculture 
(Shri M. V. Krisfcaappa): (a) Dr.

Salvadori conducted a survey of some 
o f the Pearl Banks, o ff Tutkorin ia 
the Gulf of Mannar, during the period 
N ovem ber 1958 to May 1959

(b ) Not yet.

Shri Shivananjappa: May 1 knew
whether any survey was conducted 
before as to the pearl potentialities*

Shri M. V. KrWwappa: There was 
no scientific survey as such But in 
one season they used to have the 
naked diving m the sea and getting 
the pearls But no scientific survey 
has Men made

Shri Shivananjappa: May I know 
the present output of pearls?

Shri BL V. Krishnappa: It varies 
from year to year But we may say 
that it will range between Rs. 3 lakhs 
to Rs 4 lakhs per year

S ubsid ised  Hostel for Children of 
Railway Employees at Cuttack

*1106. Shri Fanigrahi: Will the 
M inister o f Railways be pleased to 
refer to the rep ly given to Starred 
Question No 60 on the 18th Novem
ber, 1958 and state*

(a) whether any progress has so far 
been made m setting up the subsidis
ed hostel for the children of Railway 
employees at Cuttack, and

(b) if so, whether the estimate for 
the s*me has been finalised by now*

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Pending 
construction of a permanent building 
a subsidised hostel on a smaller scale 
is beifig opened shortly in a Railway 
building

(b) Estimates for the permanent 
hostel building have not yet been
finalised.

Shri Fanigrahi: Originally it was 
decided to accommodate 100 students 
in the railway hostel in Cuttack May 
I know the number of students now
accommodated?
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Shri Shahnawas Khan: The hostel 
ha* not been opened yet. But arrange
ments have been made to have 25 
students in the first instance. Gra
dually that will be increased to 100

Shri Panlgrahl: May I know the 
nature of the subsidy that the stu- 
dents are going to get in the sub* 
sidised hostel?

Shri Shahnawax Khan: There will 
be subsidies for boarding and lodg
ing.

Shri P. C. Borooah: May 1 know 
whether it is a fact that the rail
way authorities are sponsoring IS 
such hostels for the children of nil* 
way employees in each linguistic 
area? If so, what are those places9

Shri Shahnawax Khan: There wixl 
be IS such hostels for the whole of 
India, but not for each linguistic 
area.

Shri Palanlyandy: May I know
whether Government has given anv 
publicity about these hostels in all 
the States?

Shri Shahaawaa Khan: Yes, wide 
publicity has been given

• A q v iw : mft aft % fr
tftr arĉ t m,

lfOT afT 7$ ^ ar̂ T
jftftn  5  f w  * t̂ tt i

w t  1 an* £  f v  aft 
^ 0  ?  vt*t •ft t| $ Tsnr

ift fiwert t  
^Pnrr arrtift ’  

wr
ftesiff ?  $  ftiw a  #  an^t m 
apff *ft atrtift 7

fci* *Wt vnfrwr tw ) .
*  ffcR r fa fa*  iftfr air tI f  f r
f  •f w  ^  ir fa r fr  aft «M V
*ttwt % «ibr % d *  f  |

Oral Answers «*tai 

TH% VnpA *!fTf #  *njftTHT 5f 

HTfaiT 3  ftiTPRT *  amft |  I
Shri Radha Raman: In view of the 

fact that a very large number of rail
way employees would be wanting to 
take advantage of these hostels, may 
I know whether any minimum or 
maximum has been formulated tor 
selection of children to be inmates of 
these hostels and, if so, what are 
they?

«ft vinftar tw  «npft «nw 
t  ft> 5?r «ftr sfWt

v4Mir<«ft % *«%• fN* 
fanrtft c^WT? fevx^r 

fNwr v r  ? » «  utRtv $ iftr 
’Frcf *ft aft v«Nr<t v r ft %

& srs* *unr t  ar^ft
vt gnrfiwdi i t  ant«ft i

Shri Panigzahl: If this subsidy is 
going to be given in terms of money, 
may I know how much the student is 
required to pay per month in these 
hostels?

Shri Shahnawax Khan: Employees 
drawing up to Rs. 100 will have to 
pay Rs 7-8-0 per month. Those draw
ing between Rs 101 and Rs. 2D0 will 
have to pay Rs 12-8-0 per month 
Those drawing between Rs. 201 and 
300 will have to pay Rs 20 Those 
drawing above Rs 300 will have to 
pay the actual expenses which would 
probably be in the neighbourhood of 
between Rs 35 to 40

ft*  *!?• fiiwrtt ‘ t  ^  ^

WTfar ft

• f tn if f fm v ilt :  » a f tg«ffr«TF ii
fogfr ̂  ft ftWWWWW, yw ....

W W I : n  *  tr ftai% 
pttPw  ft  t  ?

SBPTXMBXR 7, 1«S8
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l i t : w f t  ♦  w J ’fiT
t fa fe  **<«TTtaW ?T̂ f $ Ĥ TT 
•fnfopT OT fV  ^  | I

Madras Foodgrain Dealers i.<«i— »««f 
Order

*1187. Shri Keshava: Will the Minis
ter of Food and Agriculture be pleas
ed to state:

(a) whether it is a fact that the 
Madras Government have extended 
the scope of the Madras Foodgrain 
Dealers Licensing Order in consulta
tion with the Central Government;

(b) I f  so, the extent to which its 
scope has been expanded; and

(c) the reasons for which Govern 
ment have taken this action?

The Depnty Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (b). Originally, the Madras Food- 
grains Dealers’ Licensing Order, 1958, 
was applied to the dealers of Madras 
State only. The State Government, 
acting under their own powers, enforc
ed the Licensing Order with effect 
from the 1st April, 1959, also in the 
case of persons from outside the State 
who purchase in Madras State any 
of the foodgrains mentioned in Sche
dule I to the Order for the purpose 
of transport to their State. Presum
ably, the Hon’ble member has in 
mind this extension of the scope of 
the Madras Foodgrains Dealers’ 
Licensing Order.

(c) As there is free movement of 
rice from one State to another in the 
Southern Rice Zone and as the opera
tions tn Madras State of unlicensed 
dealers of other States resulted in 
numerous malpractices, the State 
Government decided, with a view to 
tightening the licensing control, that 
persons from outside the State who 
purchase in Madras State any of the 
foodgrains mentioned in Schedule I to 
the Licensing Order tor the purpose 
of transport to their State will also 
have to take out licences under the 
Madras Foodgrains Dealers’ Licensing 
Order.

Shri Kesfeava: May I know how far 
this order affects the export by licens
ed dealers beyond the zone?

Shri A. M. Thomas: It does not
affect the movement at all. It is there 
for statistical purposes so that the 
Madias Government might know the 
exact quantity of foodgrains moved 
from that State to another State. It 
might also facilitate the Madras Gov
ernments’ levy on traders and millers 
in the State.

Shri Tangamanl: May I know how 
the Madras Foodgrain Dealers Licens
ing Order is being utilized for the 
purpose of the levy order, that is, 
collecting foodgrains from the millers?

Shri A. M. Thomas: There is 50 per 
cent levy on the millers and 25 per 
cent on the traders.

Shri Harlsh Chandra Matbnr: What 
is the experience of the fork in g  of 
this order? Is it proposed to introduce 
it in other States also?

Shri A. M. Thom as: In other States 
also, there is the Licensing Control 
Order, that is to license wholesale 
traders and also millers, so that it is 
not a new thing as far as the Madras 
State is concerned.

Water Supply in Delhi
•1188. Pandit D. N. Tiwary: Will 

the Minister of Irrigation and Power 
be pleased to state:

(a) whether any survey has been 
made of the water requirements of

' Delhi as decided by the Delhi 
Advisory Council in February last; 
and

(b) if so, the quantum of require
ments and steps taken to meet the 
same?

The Deputy Minister of Xrrlgatto» 
and Power (Shri Hath!) : (a) No. Sir.

(b) Does not arise.

Pandit D. N. Tiwary: May I know 
whether Government is aware that 
many times muddy waters come from 
the taps in several parts of Demi and
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whether any atep has been taken to 
remove that defect?

Shri Hath!: This is something diffe
rent. We are not concerned with the 
water in the taps.

Shri BraJ Raj Singh: This should 
have been answered by the Health 
Minister.

Mr. Deputy-Speaker: Let us hear
and be clear about it.

Pandit D. N. Tiwary: May I know 
whether any step has been taken to 
augment water supply in Delhi, if this 
plan is not undertaken?

Shri Ha thi: I am talking of the
irrigation needs and the survey in the 
area and not water supply.

Mr. Deputy-Speaker: Water require
ments of Delhi.

Shri Radha Raman: May I know
whether the Government is aware that 
irrigation in some of the villages of 
Delhi is greatly handicapped because 
of lack of proper release of water 
from the Punjab sources and whether 
fin view of this difficulty, there had 
been some negotiations or finalisation 
in order to get the villagers proper 
quantity of water in the proper season 
to enable their crops to grow?

Shri Hathi: Steps are taken in con
sultation with the Punjab Govern
ment to remove the difficulties.

Pandit D. N. Tiwary: On a point of 
order, Sir, my question was about 
supply of water in Delhi: not for 
irrigation but for drinking purposes.

Mr. Deputy-Speaker: I am sorry, it 
was put to the Irrigation Minister. He 
can bring in only irrigation. The 
Health Minister could perhaps give 
some figures about drinking water. 
Now we cannot jump over to the 
Health Ministry at this time. Next 
question.

tor

W  N  : WT WTCM
*P§T ^If ’KIT* ^  :

(v )  fsRfta 'bnrffa JTtaPTT % 
iRPhr fiprnrar srtar wiflrci ftnn 
an#

3 f w ?  % wt t o  $ ;

(w) w  w  to ft 
an# vt tn vm r t  ?

vwrm  vnrom) .
(*r) «nft to  ffJirorsntor sramr* vt 

fsrerr-sn r̂ art̂ f-ree
r̂tfT?4<PT5rsq- ft  TOt $ fo r*

srcmfar «pr
r̂f*TT 3TPT t

(w ) SJPB % fatff ft
ft  «rr i

qw . *  *if ’ TTfar
g fv  aw ftr ff*rmr 
?rt w r art ff?gRTR if v tf  sfaftrcr 
sjtPrt ^  f r  *fr ^rr srr
sfk *TOt ^  ’PT ’

•ft v cm tr  : wifw i
S-f*t !Tft I

Mr. Deputy-Speaker: Whether the 
Centre can send a man to Himachal 
Pradesh?

Shri Karmarkar: If they ask for
that, we shall circularise the various 
States. We shall not take any action 
on our own.

sft sw Hr : ** snrf 3  
*r*R *rf stv ^pnrr *nrT ft» vropfc 
Wtasrr-spimft * m  fiit srvjw 

fft WT VS *  * tf
sniCT ft*  f , far«% flm  % 

«ft*T «rffcr #*TTT M  3TT* ?
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8M  b a a n k v : It it a question 
with regard to a botanist: not people 
vened In Ayurveda They have not 
been able to secure a botanist May 
be one with similar qualifications I 
shall have it looked into

•ft f f *  WT ^  5TPT
f a f r c t f  f r z x 3 tfta fa ift 

t t  ?Wt, jtt *wr®rr 
v r tw rW t *ft |P w  vft 5W

^  iw r w r c  ^  « ifa r  
■3^% f  fc»r « r ^ r  arrM 1

Shri Achar: May I know whether 
any advertisements are published in 
the papers calling for applications* 

Shri Karmarkar: That would be for 
the Himachal Pradesh Government

Shri Harish Chandra Mathur: We
have got a National Botanical Labora
tory at Lucknow Do 1 understand 
that even that Institution cannot make 
the services of a botanist available for 
such a purpose*

Shri Karmarkar: I think, Sir, that 
is a suggestion I shall pass it on 
As I said, I shall have it looked into 
I shall pass on this suggestion also

qw • *rmhr aft,
HT^ft VI tp r  «PT I  JT? T t f
«r*PT !T$ |  1

W  ?TT5 RfST «T ^  l *5 9TTET
fa p n  $ £ 1

•ft <W N  KFPftor *pft aft *  
m ft w r m  $ fa  ^ fa  ^  «n^ft t t  
sh»t %, % mssp? *ft
T W T  I ^  STTT faHT «TT f a  *TC? tfHT

$  $ , fc fa *  u n jf r  lr
P m  % f?tf mft av «rfw

sfiaftwr 5T$r fa tf  * t  *ft f a  w  
VPfr I ^  j
f a a n r f a « n [ i w  u w  $ , tftfo rc
. v.»■ - .  ̂ - - -Si —gs«W f WWt mflfWRT WT T̂fT w R  
«nrr (  9

Shri Kaanarkar: This is an Ayur
vedic Research Centre with particular 
refeience to the manufacture of 
Ayurvedic drugs Therefore, the 
botanist comes into the picture They 
have already tried their best to secure 
one As I said, I shall remind them 
I shall also refer to the Lucknow 
Botanical Gardens and I shall ask 
them to do their best to secure the 
services of a botanist

Naval Training School, Ratnagiri
*1190. Shri Anar: Will the Minu

ter of Transport and Communications
be pleased to state

(a) whether it is a fact that Bombay 
Government have suggested to Cen
tral Government to establish a Naval 
Training School in Ratnagiri District; 
and

(b) if so, the decision taken by the 
Government m the matter*

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) Yes, Sir

(b) The matter is under considera
tion

Shri Assar: May I know if any site 
has been selected for the training 
centre*

Shri Raj Bahadur: At a discussion, 
a suggestion was thrown out that King 
Thibu’s palace at Ratnagiri may be 
made available for the purpose 
Later on, the then Minister of Trans
port and Communication, Shn S K 
Patil, wrote to the Chief Minister to 
make it available free

Shri Assar: May I know when the 
school will start functioning*

Shri Raj Bahadur: I understand
that the Government of Bombay have 
now consented Certain other factors 
will have to be taken into considera
tion and examined before we take a 
final decision

Shri Joachim Alva: While consider
ing this proposal, will the Government 
give attention to the legitimate needs
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of Kharwar where than an  a Urge 
number of fishermen?

Shri BaJ Bahadar: As a matter of 
fact, the legitimate needs of Saura- 
■htra, Cutch, Kathiawar and the entire 
Konkan coast will have to be taken 
note of and the school located at a 
suitable place

Shri Aaaar: May I know how many 
cadets will be admitted and what will 
be their educational qualifications?

Shrt BaJ Bahadur: According to the 
present system, 40 boys are admitted 
every month for this training.
Damage to Ballway Property due to 

Stone la Delhi

Minister of Ballways be pleased to 
state: g

(a) whether on the 28th June, 1989 
a storm with a speed of fifty miles 
per hour caused any damage to Rail
way properties m Delhi;

(b) if so, what was the nature and 
cost of damage, and

(c) whether as a result thereof 
Railway traffic to and from Delhi was 
completely dislocated?

The Deputy Minister of Ballways 
(Shri S. V. Baaaswamy): (a) Yes, 
Sir.

(b) A large number of trees along 
the track were uprooted and one of 
them fell on the track, causing 
obstruction to traffic

12 telegraph posts of P & T 
Department were also damaged there
by affecting Control and Block wires 
used for the circuits in the area

The down loop starter signals at 
Delhi-Shahdara and Sahibabad were 
also bent

The cost of damage to Railway pro
perty was about Rs 450

(c) Due to failure of communica
tions between Delhi and Delhi* 
Shahdara, Railway traffic was com
pletely stopped from 14 26 hours to

U'28 hours on 26th June, 1959. Sub- 
gjpient trains had to be piloted until 
«n n a l working was resumed at 
2g 10 hours on 27th June, 1959

^hri Badha Baman: May I know
wjjiether the Government department 
Ih charge of advance information, that 
^ the Meteorological department had 

•en any warning that such a storm 
^ s  coming and in case any warning 
wg>s given, whether the Government 
jjaid taken any precaution in the rainy 
setison to avoid damage to property9

pbri S. V. Bamaswamy: The Rail- 
wgiy received no information The 
y^ial precautions in the monsoon are
talcen

Shri Badha Baman: May I know
long this storm continued and 

wpether it also affected a very large 
n|̂ mber of passengers who were made 
t0 wait on the bridge for more than 

hours or four hours
Shri S. V. Bamaswamy: For more 

^ftn five hours, there was only one 
g^in There was detention of 60 trains 
ltl all It could not be helped As 
a matter of fact, within 10 minutes, 

contacted the P & T to start a 
u^e They could not Therefore, we 
hO* to l8y our own cables and take 
charge of the controls

Delhi-Kolu Air Service 

+
f  Shri Hem BaJ:

•1192J  Shri Ajlt Singh Sarhadi: 
I^Shri Bam Krishaa Gupta:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether the Punjab Govern
ment have requested the Central 
government to run an Air Service^ 
fgfim Delhi to Kulu via Chandigarh;'
ajid

(b) if so, the action taken thereon9

The Deputy Minister of Civil Avia- 
(Shri Ahmed Mohiaddln): (a)
(b) The Punjab Government 

h£ve accepted the proposal of the 
Indian Airlines Corporation to run an
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Air Service between Delhi and Kulu 
via Chandigarh on fhe basis that the 
Punjab Government would meet the 
deficit m the operation of such a 
service The Corporation intend to 
operate the Service as soon as certain 
improvements being earned out to the 
airstrip at Bhuntar are completed

Shri Hem Raj: May I know by
what date it will be started7

Shri Mohinddln: I cannot lay down 
a date There are certain improve
ments to be carried out at the land
ing place in that area, and we are 
taking steps to finish the improve
ments as early as possible

Shri Hem Raj: May I know whe
ther this service will be started by 
the time the Dusserah Fair takes place 
there?

Shri Mohinddln: I have said, Sir, 
that it is not possible to indicate any 
timL for the starting of the service 
We will expedite it

^  W  h  VTT OPT
% WT* 3TT% *t sfaifT 

fWt ITT 1 % «JT
«ftr  *n*n«f w  *r%*n ?

«fi *Un k  «pnff
% fa* iif s fo r  fWt 1

•ftfcsrtm  farfa- vr afr??rm § 
*fr fnr aft $ vi*p? <Tfr dto

»?#* ft  *»PT % ft?t | I W'TSTTT
w ife  *  »nrt*r »rf srr*fcT

«ft f*p q f h S rt forfa % anf an*
flTfv *fT «TT HTFTH WW TT
<#tr «ffT T* <nrvt **Tf TT ft

’

*ft «rf
’T^t ^  'f t  «w W i *
wrfcr ift $ fir fi?«ft wrt <rft% 
fffiro vt ftnrr an* 1 $ ft?
<Ff*f* w rfpr lit ft  fir arc# 
awit w v r fi« r  an*. %fiw ^fir

f*i^ affRr tt iif «n«r«ri
5JTT5T It 51TTTT ^Rl4l<i *TT*ft TOft ft I

Shri Hem Raj: My question is some
thing else In view of the fact that 
the Spiti Valley is cut oil for nine 
months and the working season is only 
foi three months, I wanted to know 
whethei the Punjab Government has 
requested the Central Government for 
extending the service up to Spiti for 
carrying materials for building roads?

Shri Mohinddln: No, that request ia
not there The proposed scrvice is 
only up to Bhuntar.

Chandbali P o rt

*1193. Shri Sanganna: Will the 
Minister of Transport and Communi
cations be pleased to refer to the reply 
given to Unstarred Question No 4132 
on the 6th May, 1959 regarding 
Chandbali Port and state*

(a) whether any decision has since 
been taken regarding export of rice 
from Chandbali Port, and

(b) if so, with what results*

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) The matter
is still under consideration

(b) Does not arise

Shri Sanganna: In reply to the
question on the previous occasion the 
hon Minister Was pleased to state that 
an officer of the Transport Ministry 
had been deputed to make a survey 
of the r vers of Dharma and Baitomi 
and the officer m return has ipade a 
report which has been sent to the 
Government of Orissa for its opinion 
May I know whether the opinion of 
the Government of Orissa has been 
receivedT

Shri Raj Bahadur: Since then the 
matter has been under discussion with 
the State Government to find out 
some via media to cover the difference 
in cost of transport by the sea route
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u  compared to the road route, and 
that is still under consideration.

Shri Sanganaa: Are the Govern
ment aware that if rice is sent from 
the Chandbali Port it will be more 
economical than rice being sent by 
tram to West Bengal?

Shri Raj Bahadur: According to the 
figures that 1 have, 'transport charges 
by sea come to Rs 106 nP freighter, 
plus Rs 021 nP port charges, that is 
Rs 127 nP in all per maund, as com
pared to the railway freight of 
Rs 0 53 nP per maund The difference 
of Rs 0 53 nP plus port charges per 
maund has got to be made up

Shri Mahanty: This question has
been hanging fire since May last How 
long do Government propose to take 
to come to a decision on this matter?

Shri Raj Bahadur: The Food Minis
try, I think very rightly, insisted that 
we should save in the cost of trans
port so far as foodgrains are concern
ed Therefore they have asked the 
State Governments to make good the 
difference between the cost of freight 
by rail and sea

Shri Panigrahi: May I know whe
ther the hon Minister is aware that 
because of this delay in deciding this 
matter, large quantities of rice and 
paddy are being smuggled by traders 
through this Port also, which is a loss 
to the Government?

Shri Raj Bahadur: I am not aware 
of that, but it seems to be rather 
improbable because evidently the cost 
of transport by sea is higher than the 
cost of transport by road-cum-rail 
route, and even a smuggler will qot 
find it profitable or economical to do 
so Even so I take the information 
and I will pass it on to them

Shri Mahanty: What will be the 
average excess that the State Govern
ment is being asked to bear?

Shri Baj Bahadur: I have just now 
indicated that the State Government 
have been asked to mafce good the 
difference of Rs 053 nP per maund, 
plus the port charges as wall

Shri Saagasuu: May I know whe
ther Government will be pleased to 
lay on the Table of the House the 
survey report of the special officer who 
has been sent for the purpose?

Mr. Deputy-Speaker: He wants to
know whether the report will be laid 
on the Table of the House?

Shri Baj Bahadur: If that is desired. 
I will consider it

Train Accident at Gauhatl
*1194. Shri P. C. Borooah: Will the 

Minister of Railways be pleased to 
state

(a) whether it is a fact that a 
shuttle train carrying North Frontier 
Railway Employees from Gauhati to 
the Maligaon Railway Head Office was 
involved in an accident on the 1st 
August in the Gauhati Town Area; 
and

(b) if so, the causes of this mishap 
and the number of casualties’

The Deputy Minister of Railways 
(Shri S V. Ramaswamy): (a) Yes,
but it occurred on the U]an Bazar 
Ghat Siding near the Noonmati Level 
Crossing in the Gauhati Town Area 
while the staff shuttle was proceeding 
to Gauhati Railway station

(b) Hie facmg points not having 
been clamped and locked 23 persons 
were injured of whom, three received 
grievous injuries

Shri P. C. Borooah: May I know if 
any steps have been taken by the 
Government to avoid recurrence of 
such accidents?

Shri S. V. Ramaswamy: We have
taken every precaution against acci
dents In spite of that sometimes they 
do happen

Shri P. C. Borooah: Is it a fact that 
the North-East Frontier Railway's 
main line passes through the" busiest 
and the most congested part of 
Gauhati City for which reason these 
accidents occur?

Shri S. V. Ramaswamy: So far as 
this is concerned, the running ot the
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trains on the main lines was not 
affected.

Shri V. C. Borooah: My question is 
not that I wanted to know whether 
it is a fact that this railway line 
passes through the busiest and the 
most congested area of the town, and 
there are no suitable overbridges also, 
and for that reason the accidents 
occur

Shri 8. V. Ramaswamy: My hon 
fnend may put a separate question 
for that

Shri Hem Baraa: May I know whe
ther it is a fact that only a single 
bogie was involved in this accident 
and it was because it was not properly 
cl&mped, if to, what &re pro
posed to be taken to see that this 
tram which moves at a snail’s pace is 
not involved m accidents of this sort9

Shri S. V. Ramaswamy: The
eleventh coach of this tram got de
railed, and the enquiry disclosed that 
the pilot-man was responsible, and 
action is being taken agamst him

Shri P. C. Borooah: May I know 
whether Government has received 
any proposal to shift the railway line 
to the outskirts of Gauhati town, that 
is from Kamakshya to Narengi near 
the site of the refinery9

Shri S. V Ramaswamy: I require 
notice for that question

The Minister of Railways (Shri 
JarJivan Ram): Sir, may I add here 
that the accident has nothing to do 
with the congested locality of the 
town and therefore it has no relation 
with that There is no proposal at 
present to shift the railway line from 
its present place

+
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ghri Harish Chandra Mathur: May
I Know how this proposal originated 
and what is the nature of the research 
th*t is proposed to be conducted?
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Shri AL V. KfWiMWt: This is our 
central locust organisation. That is 
the headquarters almost for this locust 
warning organisation, and we had 
almost acquired a three-and-a-half 
acre plot and we were about to con
struct the building when the Rajasthan 
Government wanted the site for build
ing a medical college. So we had to 
surrender to their request and we are 
now getting a new site.

Shri Hartah Chandra Mathur: My
question was different. I wanted to 
know how this proposal has originated 
and what is the nature of the re
search, so far as locust is concerned, 
that is proposed to be conducted 
there?

Shri M. V. Krishnappa: As I said, 
we have a central locust warning 
organisation, and the headquarters 
will be at Bikaner, and it will conduct 
experiments about locusts, locust

■ warning, and the various varieties of 
locusts, insecticides and other things 
connected with locusts.

Shri Kami Singhji: Has any final 
decision been taken about the location 
of the new laboratory? Will it be at 
Bikaner?

Shri M. V. Krishnappa: Yes, Sir, it 
will be at Bikaner, and the site will 
be near the old site.

Shri Hartah Chandra Mathur: I
understand that we have an organisa- 

t tion which has its headquarters there. 
My question was what Jype of 
research is going to be conducted and 
whether you have been able to pro
cure the necessary staff for that 
research.

Shri M. V. Krishnappa: Certainly, 
as I have stated, we will be conduct
ing research in locusts, insecticides, 
various types of locusts, how to kill 
them and how to combat all the 
locusts successfully. We have enough 
of entomologists in this country and 
we are trying to procure them.

Mr. Depnty-Speaker: Now, Ques
tion No. 1196. Shri Jangde.

Shri IngdK  I put the question.

Dr. r . Snhbarayaa: As I am not
conversant with Hindi, I shall read 

< out the reply in English, and my hon. 
colleague the Minister of State in the 
Ministry of Transport and Communi
cations will read it out in Hindi, if 
the hob. Member wants it.

*  WNJN
tp'rihr

* m v
WT ^  f<TT
fiF :

(<f ) «r t  h?  ^  t  ft? " n f o r e  
vt w t -

Sffop (W-fflFsW)
*far>TT * t » r f  « r t ;

(^  ) 5TT 5*T SvftSihft TJW-
#3ft V \m iV  tnFTfaff
i f  % WT t

(*r) *H3R!?T ^ IPTT

The Minister of Transport and 
Communications (Dr. P. Snhbarayan):
(a) Schemes for the conversion of the 
two exchanges to automatic working 
had been under consideration for the 
last two years. They have since been 
sanctioned.

(b) More than two years are 
required to complete automatic 
exchange schemes where new build
ings are involved, as time has to be 
allowed for planning, detailed design, 
sanction, acquisition of land, building 
construction by C.P.W.D.

(c) 819 and 928 respectively as on 
1st September, 1999.

ifcft TW WfTJT) : (v) v i  Tt

w^vt*ft3RT frftrrrrT-
11

(w) ’jf iir  JTt^TT >R7^f

firam «nfrr
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t R r  j f v r  f5rofar w f t  *u ff 
S t a t o r  t fta -firo fa rfira n r  j t t t « r»w 
arr a n *  *St jp r r o r  r*p fr  q it f t  &  «rcr. 

&r wnrt *  fnrf«r *ft vt*
ctstRrt Stftastortar ĵftaRT 

wrt «rr

WT^TOnĵ t I

(»r) ? far^rr, u u  av w r  
« U  ^  i

IT* TWf JWJ Rif • (J? wm  ?T
5t WTT arvPT uft ’  Why this waste 
of Lbour
Shri lan^lAv l& it. wrt. a fact tba.t 

the Estimates Committee had suggest, 
ed an optimum number of telephones 
beyond which the manual exchanges 
must be converted into automatic ones, 
and if so, what is the reaction of 
Government thereto’

Dr. P. Subbarayan: The difficulty 
is* that thousand telephones are 
required for putting up an automatic 
exchange, but because of the import
ance of Gwalior, we are putting up 
an automatic exchange there, even 
though the number is not yet a 
thousand, we try to do the best we 
can We shall do what we can because 
of the importance of Gwalior

Shri Jangde: Is it not a fact that 
the Estimates Committee had already 
complained that certain towns like 
Rajkot and Bhavanagar had to be con
verted into automatic exchanges long 
before, but that had not yet been 
completed?

Dr. P. Snbbaraymn: I have already 
explained that it is not very easy to 
put up an automatic exchange; it takes 
about two years; and we try to do 
our best by Gwalior, in spite of the 
fact that the number has not reached 
a thousand. I do not know what the 
hon. Member exactly want*.

Shri Jangde: There was a lot of 
complaint regarding the telephone 
exchange at Bhopal, and during the 
last Budget Session also, many hon.

66oo

Members ***4 suggested frequently
Ujat Jie telephone system at Bhopal 
should be unproved May I knew 
wjjat has been done in this connec
tion’

Or P. Subbarayan: The matter of 
Bhopa* is also under consideration.
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(*r) (*)
ww w  ***?«* ft tfSrtf ^
«jwfcw «rc tar*wr $ t ft  ftpr «
«FWTW «flT w flw  ^ r* ff(D i» d p lin c  
and  Appeal R u le  ) V w t o  
WTfclftffllT I

Shri Mahaaty: On a point of order 
The hon Minister has just replied in 
Hindi Let him reply in a Hindi 
which is understandable It is not 
doing any service to Hindi or to the 
House to talk something which is 
abracadabra.

Mr. Deputy-Speaker: Most of the 
Members have understood it

Shri Vajpayee: It is not Raghu
Vir's Hindi, it is Government of India 
HindL

Mr. Depnty-Speaker: The hon. 
Minister might reply m English also.

Shri Shahnawas Khan: (a) Two 
sainiks of the Railway Protection 
Force dressed in plain clothes were 
challenged by the Ticket Collector on 
duty at the mam gate of Bareilly 
Railway station One of them forced 
his way out, while the other was 
detained

(b) No But a Sub-Inspector of the 
Railway Protection Force, along with 
five or six Saimks, came to the station 
and there were heated alterations 
between him and the station staff

(c) and (d) As a result of the 
preliminary enquiries, the Sub- 
Inspector and the two Sainiks have 
been placed under suspension and 
further action against them, under the 
Discipline and Appeal Rules, is in 
progress

Shri Vajpayee: May I know what 
action has been taken by the Railway 
Administration to check the repetition 
of such incidents, and whether any 
steps have been taken to provide lor 
the security of the railway officials?

Shri Shahnawas Khan: As I have
stated already, they have been'placed 
under suspension, and the inquiries 
are proceeding

Mr. Depo’y-Speaker: The hon Mem
ber wants to know whether any other 
measures have been taken to check 
the repetition of such incidents

Shri Shahnawax Khan: I hope the 
action that we have taken will act as 
a deterrent; and if there is any repeti
tion, we shall repeat the action taken

Shri Tyagi: I only want to have a 
clarification May I know whether 
the word ‘Sainik’ used here means a 
military man or it means some other 
class of servants9

Shri Shahnawas Khan: They are 
Sainiks of the Railway Protection 
Force

Shri Tyagi: ‘Sainik’ is a word which 
is used for the soldier m the Army 
I want to know whether the word 
used here refers to Army people or 
other Sainiks

Shri Shahnawax Khan: They are 
Railway Protection Force Sainiks

Sardar Iqbal ‘ Singh: May I know 
whether Government have received 
many complaints from Bareilly station 
that people in plain clothes detain 
passengers, search them and harass 
them and, if so, what action Govern
ment has taken in the matter9

Shri Shahnawas Khan: We have 
received no complaints to that effect

•ft m t  armT
T̂traT $wrr fci#

aft 3TVIW
wrftwrr fc f t  «mrrisr

q m  wrprr tfwr

irfw ra *f
w  t  *91 fcrai ?ft *  ftf a*
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8tai I . H  B n n jx : May I know 
whether serious complaints have been 
received retarding the conduct of 
Railway Protection Force man, and if 
so, the remedy that has been sought 
to check such things?

Shri Shahnawai Khan: It is a very 
general question.

Mr. Deputy Speaker: Now, Shri 
Bhakt Darshan.

Shri S. M. Baaerjee: A Railway 
Protection Force man was found even 
molesting a woman. Since complaints 
have b^en received........

Mr. Deputy Speaker: We are con
sidering what happened at Bareilly.

'wSnktosqs
or conduct of a particular Railway 
Protection Force man. We cannot do 
it in this question.

•ft vfrr : w r w  tott

n r?  f^nrer <t »r$ $ ft? ait fcr*
% fllWl W $ W  ^ W  nJ'T ST
n w  v w r w rr wtPp
* r  Ttf t o w *  1

vn^nw  nt : *ft
^5IT A r t #  3lTT|r  ̂ 1

Shri Hem Barua: In view of the 
fact that the Railway Board had issued 
specific orders to counteract the hooli
ganism of the students, may I know 
whether the Railway Board has also 
issued specific orders to counteract 
the hooliganism of the Sainiks and 
others as well?

Mr. Depnty-Speaker: Those orders 
must be there already.

Shri Shahnawai Khan: I would like 
to contradict that insinuation. There 
is no hooliganism amongst the mem
bers of the Railway Protection Force; 
they are a well-disciplined body. I 
would submit that even among the 
very well-disciplined forces in the 
world today we do have some cases 
of indiscipline; when we do have an 
217(Ai) LSD—2.

odd case of indiscipline, we deal with
it ftf»ly.

M D eputy Speaker: Next question.

SV*1 Hem Barua: May I twa1h> i  
humble submission?........

Mr. Deputy Speakers I have called 
the next question.

m w  vftvr
♦ t u t . wo Tl»r fag : 

«r t  *ftr •ft
f*rf ^  ftf :

"To  ^  ^  ^  *r*
*T ’ETRT *RW-
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srt<r •ft ^rcvrtf %
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(*r) irftr $t, ift ^  g*nrrc % 
fa fl w t  &  f*wraT * t  |  ?

fcm if («ft ^ p f t ) :
(* )  1

(w ) a r r f t  7 fr« ^  
(sfPtf v n f i w )  fcfSrcrenfcr
I  '

IT* tW  J W  : f*8T IP l t
^  WRT %qfhT WTTR f«r*TTf[ w

ajT^ Ĝt $  ?
gpri Hathl: In fact, this natter has 

not come up before the Irrigation and 
p0tf er Ministry, but it has been taken 
Up in the Zonal Council where the 
representatives of the States meet and 
deci^e'

Df. Bam Snhhag Singh: How far
hat the development plan regarding 
pomiculture suffered due to the con- 
troversy between the two Govern- 
meo*,?
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Shri Hathl: The controversy is 
between the two Governments of 
Punjab and Himachal Pradesh

Dr. &UB Sabhaf Singh: My ques
tion is whether the plan regarding 
the development of pisciculture m 
Gobind Sagar Lake has suffered due 
to this controversy If so, what is the 
extent to which it has suffered?

Shri Hathl: I have no idea as to 
whether the plan has suffered It is 
for the Punjab and Himachal Pradesh 
Governments to carry on with the 
plan I do not know

■ft w  r t *  # anrarcT 
wrjRTT f  fv  irir inrrr v v  It s t t t r t  gvr 
r t r  w a v  Pr"hT f t  a m  ^?t w i t  
^ a r n f t  $  7
Shut Hathl: As I said, the Irrigation 

n d  Power Ministry has not dealt with 
this question But we have informa
tion in as much as the representatives 
of the Ministry attend the Zonal 
Council meetings This question is 
being handled by the Zonal Council

■wdar Iqbal Singh: May I know 
whether there is any proposal to 
transfer this whole area to the Punjab 
Government so that there may be no 
controversy or dispute’

Mr. Deputy Speaker: That is a 
bigger question

«WT S f p S T t f t  
aw TOW iPFftfe # TfT f t

fa  i«v r  * w
W  *nw jit JTT % fW  #QTT f  

WT ffTfK &nT
?

Mr. Depaty-Speaker: Next question. 
Dr Ran Subhag Singh.

it® xm  %  : mft 
sfto*  $  *s*r fa  lit fir
ww wft a m m tt  q v  w r

w m  iff fa  
^t sa'gftr w  fiwrT 

a r w ^ ^ ^ j n T ^ t % ? H n  «fr 
*arft fcr a n f r f r f t w v f t
>tfr *  irfW ifvit ¥t f w f  S S f 4hr 
«nf fa av iw t w  fNwzro ir ft  ir 
^  fam an* mfa w  ygr* 
^  & *rawr an ^  v

Shri Hathl: The Zonal Council is 
presided over by the Home Minis
ter I thmk the representatives con* 
crened will try to baring about an 
amicable settlement as soon as possible

*rft*?ftar j r t ^ j t w ¥ r ?Rft 
fiWT *WT I im  t  f a  *jfa
vr% 5TRT % c5Trf?m
% *n*w in f "ft iftr i w  *w4*re #

*  f a *  * * * *  Pw t  f a  * jfa  

araw wjsr fftnr 
»r$ ft  wveft fTmvsr ^r
frw n :#  fa
fir w  f t *  % far* f
W9W f t  >1^3 'i W  TT*T ^ t

^ f t  fN far *T ffT T R  TT f*TT 

fT̂ F5I5T | ?

Shri Hathl: This view point might 
be placed before the Zonal Council 
That is the only thing I can say

Groundnut and Castor-Cake
*1200. Shri Bali Reddy: Will the 

Minister of Food and Agriculture be
pleased to state*

(a) the reasons for the high cost of 
groundnut cake and castor-cak* in 
the country, and

(b) the steps proposed to be taken 
to bring down the prices’

The Deputy Minister of AgrieoltaM 
(Shri M. V. Kriahnappe): (a) The high 
cost is due mainly to an increase la 
demand for these oilcakes
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(b) Steps have been f tk e o  and are 
being continued to rncrebe production 
of groundnut and ca«tor-seed in the 
country in order to augment produc
tion of their oilcakes with a view to 
bring down the prices Exports of 
oilcakes are also regulated to check 
any abnormal rise m their prices

Sbri Ball fteddy: In view of the 
fact that large quantities of oilcakes 
are used as fertilisers, do the Govern
ment propose to control their prices9

Sbri M. V. Krishnappa: In fact, the 
money earned out of the export of 
these oilcakes is earmarked for 
import of fertiliser*—ammonium sul
phate, from other countries, in addi
tion to the existing quota Ammonium 
sulphate has more fertiliser quality 
than groundnut cake

Shri Eacharanr What is the percent
age of the total production of oilcake 
left for internal consumption9

Shri M. V. Krishnappa: 90 per cent 
is left for internal consumption and 
only 10 per cent has been allowed to 
be exported last year

Shri M. B. Thafcore: What was the 
total production of these oilcakes m 
the years 1958 and 19S99

Shri M. V. Krlshnappa- It was 28 6 
lakh tons m 1958-69 as against 24 3 
lakh tons m 1957-88

fegfa fa*  #
j  fc  aft # aft ftr

£ at t  ansRT 5 fc  5H*r- 
f^?-

W T ffeft % fa# WTCT f
^  m m

t  ?
aft fWWT :

qf is qxsfe Jnf^JrT jjtsft $

tjrosnfew fWt
I  i

Distribution of MUk Powder
+

•is a i fSbrl Daaaratha Deb:
\Sbri Bhakt Danhan:

Will the Minister of Health be 
pleased to state

(a) whether India has received milk 
powder from Church World Service— 
IN C —USA for distribution among 
the poor children in India,

(b) if so, who are the Agents 
authorised to distribute the same, and

(c) whether Government have any 
control and check over the distribu
tion thereof9

The Minister of Health (Shri Kar- 
markar): (a) Yes

(b) The Representatives in India of 
the Church World Service, the National 
Christian Council, and the Director of 
the Committee on Relief and Gift 
Supplies, receive the nulk powder 
from their parent organisations under 
the Indo-US Agreement, 1951, and 
arrange for its distribution through 
the Indian Red Cross Society, various 
missionary bodies, social welfare insti
tutions, etc, including school* and 
orphanages

(e) Under the terms of the Indo- 
U S Agreement, 1951, neither the 
Government of India nor the State 
Governments/local authorities can 
interfere with the plan of distribution 
of the gift supplies, including milk 
powder, received by the Receiving 
Agencies

Shri Daaaratha Deb: May I know 
whether any unport duty is being 
charged on the import of this milk 
powder?

Shri Karmarkar: No, Sir
Shri Daaaratha Deb: Are any other 

charitable organisations also allowed 
to import such milk powder Into 
India9
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Shri Karmaritar: I find that there 
are rame other sending agendas also

Shriuatt Rena Chakravartty: The
hon Minister has stated that this milk 
powder is distributed through various 
agents including missionaries and other 
social welfare organisations besides the 
Red Cross Are the names of the dis
tributing agencies actually mentioned 
in the Indo-US Agreement of 1951’  
Who has set up or certified these 
agencies9

Shri Karmarkar: As I said, under 
the Agreement, we cannot interfere 
with their distribution

Shrimati Rena Chakravartty: My
point is that there are various social 
welfare institutions and missionary 
organisations besides the Red Cross 
that have been given charge of dis
tributing this I would like to know 
who has set up or certified these 
agencies that are now distributing 
this milk powder

Shri Karmarkar: There is no ques 
tion of any certificate here

Shrimati Renu Chakravartty: Can
any organisation just go and get it9

Shri Karmarkar: They can just go 
to them and get it, if it is a deserving 
case.

Mr. Depnty-Speaker: The question 
Is whether there is some competent 
authority charged with this distribu
tion

8hri Karmarkar: No, we are not at 
all authorised to interfere in any 
manner with the distribution

Shrimati Rena Chakravartty: What 
is the main agency which has finally 
set up the various other agencies for 
distribution9 Who receives it at this 
•end9

Shri Karmarkar: The Church World 
Service have their representative in 
India and he acts in collaboration 
with the Director of the Committee 
on Relief and Gift Supplies for distri
bution of "the supplies xn India They 
have got their agents here

* o  feo fnpm - w r
HX I  ftp % TW ftrvnrif

f  fa** 'rrerc aft
% f*nrcrr $  3 $  wsf apnf 

maiTC *  iN r  orrcrr |  ?
Shri Karmarkar: So far as I remem

ber, we have not received complaints

•ft mtr nft* w r
im  $ ft* $r w iw i 

t f t r  wStfaafar jrcnftrcr
I  f tr  ait #  w  5"T ^  

^wft^r Tfct «#tr t r k  *
^  'jrr ^ ftmm v tf 
vnhrn^t tf t arpft w t

if T tf  <3SI4T '*rr T$T
t  ?
Shri Karmarkar: Yes I am grateful 

to my hon friend who has corrected 
my earlier reply, because that parti
cular matter had not passed through 
me I remember having read in the 
papers that we had formally request
ed the various agencies not to sell
milk powder in that way That is a
fact

Shri Tangamani: May I know who 
is the representative m India of the 
Church World Service for receiving 
this milk powder which is sent from 
the U S A ? Where is their head
quarters9

Shri Karmarkar: I have not got the
name with me now I shall pass it 
on to the hon Member

!J«ft W I  * <WT VOFTT
v t t f t *  v f t v f t  ’R i ’Tftnnft 
81 m ^ ’w«ft ^ t  ^  '3*W*T W
g f W *  wrtftrar $  ’
Shri Karmarkar. Some -of these 

missions there are, I think, subject to 
the laws of the country; freedom i{ 
given to anyone to convert anyone 
elaq to Us religion, but I have , not 
received complaints that they are
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abusing thii milk powder for that 
purpose

^  w t  *rR*frtr
^ f C  f t f R T  t t  $  

t* N t  'f t  tnrrfNr p f  %»rr £  
* n  *ffir a r *  T t f  f a r r a ? f  « jt ?  eft 

faraTT Tnfanft Tfft tt^  tt  
f r f lT  ^  | 9

•ft f V l lV l  WRT eftr % ^tf
fsiTnRT HT ^ll^n !Tt 'dfli «lR *T 3ft JB[ 
TT *TT% f  tp f̂ l

•ft STTCT «#tr JTT’Ftft ^  RTTfwr 
»rft » ^ tw  % ^ R T  TT^T £  fa
qft 5 * ^  ^ ° t  c r f T  xnm  ^  3 w r  
ftp?RT sfiiMd ttpt srm far ipwt

«w i»n  % it t t  w f h r  5  srraT
3fraT $  i f t r  f* R R T  srferercr $ * n f
ftm frift % sttt fa irer fa*iT srrar

I  ?

•ft TTHTTT i f t  TTff
t  « n r i  »r^t f  i

3 * f t  n f t r i *  « iiw  * r  ^tftH<r 
^ t  eft ^  t  f a  *r$ £ n f  T rcft s r k  
5 ^  fr « T H  ^  5 * r ft  t s 't t  t t  «t t  <tIt -  

t t  #  xttK w  eiTf *pt qfrsfo
{ t i  TT ^ft !|^t TT 9

Shri Karmarkar: One of the parts 
of the agreement that I have seen is 
that this should not be used for these 
purposes, particularly, and if any 
complaint is brought to our notice, I 
can assure the hon Member that we 
will go mto that

Mr. Depnty-Speaker: The Question 
Hour ia ovar.

12 hn.

Short None* Quzstxons
Indiana Arrested by Chinese Forces
S.N.Q. No. 12. Shri P. C. Borooah: 

Will the Prime Minister be pleased to
state

(a) whether it is a fact that Chinese 
forces have arrested 14 Indians 
belonging to Ladhak recently,

(b) if so, the action taken in the 
matter, and

(c) whether there is any wforxna- 
tipn about the whereabouts of the 
Head Lamas of Hemis and Phiang 
Monasteries of Ladhak7

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) to (c) According to the 
information received from our Con
sulate at Lhasa, five Indians are held 
in custody by the Chinese authorities 
in Lhasa It is not clear whether they 
come from Ladakh Our Consulate 
has protested to the Chinese authori
ties about the arrest of these persons

We have also received some infor
mation about fourteen Ladakhi Lamas 
being in custody m various prisons in 
Tibet But we have received no 
precise information about them We 
have approached the Chinese authori
ties to permit Muslims from Kashmir 
as well as Ladakhi Lamas to contact 
our Consulate in Lhasa and to allow 
them to return to India if they so 
wish

Shri P. C. Borooah: May I know 
whether Government have any infor
mation about the number of Indians 
returning to Ladakh by Lhasa just 
prior to the starting of the trouble in 
Tibet7 If so, what was the number 
and how many of them have been 
permitted to go back home?

Shri Jawaharlal Nehru: We have no 
definite information We have some 
reports about them I say we have no 
definite information because people 
used to go from Ladakh without any 
formal papers being taken from us— 
passports It is an old practice. Two
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types of Indians went there, the one 
were the Lamas and they went lor 
study there; the other were Ladakhi 
Muslims who used to go there lor 
trade According to our old practice 
nobody need get the papers and most 
of them did not So, we had no 
record Subsequently, when we tned 
to And out we were told that about 
400 Lamas from Ladakh were study
ing in the various monasteries in 
Tibet and about 124 families of 
Kashmiris, that is Ladakhi Muslims, 
were there We have not verified 
these figures The Chinese authori
ties have raised the point that these 
people are no longer Indian citizens if 
ever they were because many of the 
Kashmiris—Ladakhi Muslims—have 
been there for a long long time That 
is a matter on which we are confer
ring with them

Shri f .  C. Borooab: Is it a fact that 
many of the Lamas and Indian traders 
while fleeing from Lhasa to Ladakh 
by the incoming route were machine- 
gunned by the Chinese forces9

Shri Jawaharlal Nehru: We have 
had no information about that

Shri Beat Barna: May I know 
whether these 14 Ladakhi Lamas who 
•re in custody of the Chinese autho
rities in Lhasa are so because of mis
taken identity’  If so, may I know 
whether Government have taken any 
steps to establish their identity so 
that they might be released’

Shri Jawaharlal Nehru: There is no 
question of mistaken identity It is a 
question of a person establishing his 
nationality, not identity Nationality 
is normally established by papers, 
passports etc Now, they have no 
papers and passports except such oral 
or other evidence they might give 
Immediately it becomes a little less 
definite although it might be estab
lished. It depends upon the authori
ties taking a strict view or a flexible 
view about it They have said quite 
definitely that they are Indian 
nationals from Kashmir It It true 
that in the past, sometimes to get over

preliminary difficulties they have 
signed papers which, probably, go 
against them because they got some 
things done quickly That comet up 
against them now

Dr. Ram Sobhag Singh: Have Gov
ernment received any definite infor
mation either through the Chinese 
authorities or through our own Con
sulate in Lhasa about the charges 
under which these Lamas are being 
held up m Lhasa and elsewhere’

Shri Jawaharlal Nehru: What
charges! I do not know whom the 
hon Member is referring to I do not 
know who these persons are who it is 
alleged are m prison I have no 
definite information about them I 
cannot even definitely say whether 
they are there or not Complaints 
have reached us from their fnends or 
other people taking interest in them 
We are enquiring

But the other case is a general case 
of their nationality, and, at the pre
sent moment, I do not suppose it is 
necessary to have a precise legal 
charge to put a person in prison

Shri Braj Raj Singh: The Prime 
Minister just now said that persons 
other than the 14 Lamas are held up 
there May I know what action the 
Government of India are taking to 
secure the release of these persons 
and whether any charge has been 
given to the Government of India 
under which they have been held up 
there’  May I also know whether we 
may expect that they shall be 
released’

Shri Jawaharlal Nehru: I said it is 
denied that they are Indian nationals

Shri Bra] Raj Stefh: I ask about 
the 5 persons except the Lamas

Shri Jawaharlal Nehru; We do not 
know I have not got the detailed 
facts about them

The Deputy Minister of External 
Affairs (Shrimatt I-akshml Mestoa):
Sir, the matter has been taken tip wtth 
the authorities but we have not heard
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from them. Of these 5 Indians, who 
are registered with our Consul General 
and the 3 others are not registered 
They are Mid In eustody by the 
Chinese authorities

Shri Vajpayee: In view of the fact 
that the MaeMahon line does not 
extend to Ladakh, may I know what 
steps are being taken to demarcate 
the border and to liberate the Indian 
territory that is now occupied by the 
Chinese’

Mr. Deputy-Speaker: That would be 
a different question

Shri Vajpayee: May I submit, the 
hon Prime Minister

Mr. Deputy-Speaker: Boundary can
not be demarcated here in this ques
tion which is only a question of certain 
persons being taken into custody 
Order, order It may be very import
ant but it cannot be the subject- 
matter of a supplementary question 
here

Shri Vajpayee: If we give notice of 
an adjournment motion it is rejected 
on the ground that it is a continuing 
matter

Mr. Deputy-Speaker: All that is not 
relevant here

Shri Goray: Just new the Prune 
Minuter said that there are certain 
individuals about whose nationality 
there is some doubt bat there are 
others about whose nationality there 
is no doubt We have made repre
sentations about these two categories 
of people and we have not, so far, 
heard anything from the Chinese 
authorities Is it to be taken that the 
Chinese Government will behave in 
this pattern always’

Mr. Depoty-Speaker: Who can say 
that?

Shri Cknr̂ y: What do we do’  We 
make representations about people 
about whose nationality we have no 
doubt. And we make rejpreaentatians 
■boat other people also and they do

not give us an answer What da we
do’

8hri Jawaharlal Nehjra; Well, it is 
rather difficult for me to answer not 
on my own behalf but on behalf of 
other people that is, the Chinese 
authorities m Tibet How can I 
answer on their behalf as to what 
they might do or might not do? They 
have done many things which I 
thoroughly disapprove of

Singareni Collieries
S.N.Q. No. IS. Shri MadhliSPdfett 

Rao: Will the Minister of Labour and 
Employment be pleased to state

(a) whether it is a fact that the 
employees of the power houses in 
Kothagudium are observing protest 
day against the harassment of Indian 
National Trade Union Congress 
workers by the management of the 
Singareni Collieries,

(b) if so, the action taken in the 
matter, and

(c) whether other departments also 
propose to observe protest’

The Deputy Minister of Labour 
(Shri Abld All): (a) to (c) Yes They 
observed 12th August, 1959 as a pro
test day for this purpose The 
grievances of the workers are under 
investigation of the labour relations 
machinery of the Central Government.

Shri S. M. Banerjee: What was the 
specific complaint by the IN T U C ’

Shri Abid All: Victimisation of their 
workers Some of them were demoted 
The amount due to them by way of 
wage is not paid to them Bonus is 
not paid to them

•ft TW ’

*  g ft? TT WT
*rr»r | ?

*HH ŜJT art*,
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^  f  • ^  Iff % tttfo
i$To it*  *• ^ ffrrf^r

t  w  *f* *»ranr *r *r?ft $ ft
htvtt «rc fiwrc Tt*ft ?

w flw  w ft njo int*
£• # •  *St JUT ^?PPT «ffc
w f  o H*0 it»  ^0 qT

% i wrfo v&o #•  f̂v» 
t t  J ftr n* • €t* ^0 ?|t*

qfa h ^w s % orogcnr Jfjjr 
*N l | «fft *ft»ft Pro t t  %rrf o x̂ to 
£•  V  <fr* % ^  Tt *RtT T| $ t

n r  t w  «roar #sr ■?£$ grfr 
tpsrrer fifr«nsrflte ffirfiw’ 

Trt*rf ¥t * t «% i
Shri S. M. Bauerjee: Since the hon. 

Minister has mentioned that there is 
another union belonging to the
A.I.T.U.C. and that the A.I.T.U.C. and 
the management both have combined 
together, may I know who is the 
officer appointed lor the purpose?

Shri AMd All: An appropriate officer 
would be sent.

Shri Sadhan Gupta: It has been 
alleged that the A.I.T.U.C. and the 
management together are harassing 
the I.N.T.U.C. workers and an officer 
has been sent there. May I know 
whether it is the policy of the Govern
ment to send officers wherever the 
management and a particular trade 
union combined to discriminate against 
other trade unions?

Mr. Depnty-Speaker: The policy of 
the Government is known very well 
and it is not known by way of sup
plementary questions. We go to the 
next item.
the policy, what is stated in the Rules 
is that the policy must not be too wide 
for the question........

Mr. Depnty-Speaker: That is exactly
*unu*tM 'Jig :« ^ «o  tm(p*s im  
what I have said. This is too wide a 
matter to be asked.

Questions 
Rajasthan Canal

*1185. Shri AJit Singh Sarhadl; Will 
the Minister of Irrigation and Power 
be pleased to state:

(a) the steps taken to rehabilitate 
those peasants and cultivators who 
have been displaced by the acquisi
tion of the areas for the construction 
of Rajasthan Canal; and

(b) whether they have been offered 
substitute State-owned areas in 
Rajasthan which would be irrigated 
by Rajasthan Canal?

The Deputy Minister of Irrigation 
Power (Shri Hatfal): (a) and (b). 

A statement containing the requisite 
information is given below:

Statem en t

As a result of land acquisition for 
the Rajasthan Canal Project so far 
there is no case of displacement of 
peasants and cultivators, requiring the 
undertaking of active rehabilitation 
measures. Payment of compensation 
for land acquired for the Project is 
being made in cash in accordance with 
the provisions of the Land Acquisition 
Act.

The policy of colonisation in the 
Rajasthan Canal area is to be deter
mined by the Government of India 
and the question of offering alterna
tive lands will be considered while 
determining this policy.

Long Trains on Railways
*1197. Shrimatl Da Palchondhnry:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that experi
ments to run long trains on U.SA. and 
Russian models have recently been 
carried out on Indian Railways; and

(b) if so, the details and results of 
the experiments?

The Deputy Minister of Railways 
(Shri Shahnawai Khan): (a) and (b). 
A trial was conducted with a train of 
approximately 8,800 tons load on Out*' 
Bumpur Section of the South-Eastern
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Railway. The trial has enabled ui to 
a^eif the jpoulbilitiea of being able 
to run heavier trains with Vacuum 
Brake.

Night Flying at Balurghat Air Field

f  Shri 8. M. Bauerjee:
*1202. ■< Shrimati Rena Chakravartty: 

I  Shri Haider:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether night flying facility is 
available at Balurghat air-field in 
West Bengal;

(b) if so, what is the time for last 
take oil in the evening, and

(c) whether it is a fact that Kalinga 
Airline has taken special permission 
to take off after the scheduled time?

The Deputy Minister of Civil Avia
tion (Shri Ahmed Mohiaddin): (a)
Yes, Sir

(b) Normally the hours of watch 
are 16 00 hours to 19 00 hours in the 
evening but the latest time for take 
off is dependent on the sun set time.

(c) No, Sir, but night flying facili
ties are provided to any operator on 
prior notice

Seizure of Cargo of Acids from Assam 
Travels Plane

Shrimati Maflda Ahmed: 
Shri F. C. Borooah:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that cargo 
containing sulphuric and arsenic acid 
was detected and seized m a freighter 
plane chartered by Assam Travels at 
Kumbhirgram airport near Silchar on 
12th|13th August, 1959;

(b) if so, the broad details thereof; 
and.
' (c) whetHer any investigation was 

made in the matter?

The Deputy Minister of Civil Avia
tion (Shri Ahmed Mohiaddin): (a) to
(c). A statement giving the requisite 
information is given below.

Statkm xn t

According to information received, 
two wooden cases booked by a private 
party from Calcutta to K umbhirgram 
by Indian Airlines Corporation 
freighter service were on arrival at 
Kumbhirgram on the 13th August, 
1959 found to contain bottles of Sul
phuric Acid and Acetic Acid besides 
Dyeing chemicals and motor parts. 
Since the carriage of the articles with 
the exception of motor parts without 
a permit from the Director General of 
Civil Aviation constitutes infringe
ment of the provisions of rule 8 of the 
Indian Aircrafts Rules, 1937 The case 
is under police investigation

Quarters for Railway Employees

*1204. Shri Tangamani: Will the 
Minister of Railways be pleased to 
refer to reply given to Unstarred 
Question No 1101 on 27th February, 
1959 and state.

(a) whether construction of the 
quarters for the Railway employees 
scheduled for 1959-60 has commenced;

(b) if so, the number of quarters so 
far constructed,

(c) the amount of money so far 
spent, and

(d) if the progress is behind sche
dule for the 9,000 quarters, the steps 
taken for expediting the same?

The Deputy Minister of Railways
(Sbri S. V. Ramaswamy): (a) On cer
tain Railways, construction of quarters 
programmed as View works' for 1959-60 
has commenced while on others, pre
liminary arrangements are in progress 
for taking construction work in hand.

(b) Quarters taken up as “new 
works' for the year 1999-60 have not 
yet been completed.

(c) Not available.
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(d) No, Sir. It ia anticipated that 
the quarters will be completed accord
ing to schedule.

Merchant Navy Training Board
*1205. Start Ragfmnath Singh: Will 

the Minuter of Transport and Com
munications be pleased to state:

(a) whether it is a fact that Gov
ernment of India is considering a 
proposal to set up a Merchant Navy 
Training Board for the training of 
merchant Navy officers, ratings and 
other sea going personnel; and

(b) if so, the details thereof?
The Minister of State in the Minis

try of Transport and Communications 
(Shri Raj Bahadnr): (a) The Gov
ernment of India have already set up 
a Merchant Navy Training Board 

(b) A statement showing the com
position and functions of the Board 
is laid on the Table of the Sabha 
[See Appendix IV, annexure No 3 ]

Railway Sleepers from Andamans
•ISM. Shri A. K. Gopalan: Will the 

Minister of Railways be pleased to 
state:

(a) whether Government have 
examined the possibility of procuring 
railway sleepers from indigenous 
sources in the Andamans; and

(b) if so, the details thereof?
Xhe Deputy Minister of Railways

(Shri S. V. Ramaswamy): (a) Yes 
Sir The Islands were visited by the 
then Railway Timber Adviser in 1957 
to examine the possibility.

(b) An order was placed in 1957 for 
the supply of 1*00,000 Broad Gauge 
unite for completion by 31st March, 
1988. About 95,000 Broad Gauge 
units have been received.

Administrative Andtt lor River Valley 
Prelects 

• i s m  J Bfol Subodh Hansda:
\  Start S. €  Samanta:

Will the Minister of Irrigation sad 
Power be pleased to state:

(a) whether the syotem «t sifcntals 
trattve audit on river vnUey projects 
financed by the Central Government 
has been introduced by the State Gov
ernments and the authorities in / 
charge;

(b) if so, when this was introduced; 
and

(c) if not, the reasons therefor?
The Deputy Minister at Irrigation 

and Power (Shri Hathl): (a) to (c). 
The system of administrative audit 
has been introduced in a modified 
form on some projects. A statement 
showing the action taken so far in 
this connection is laid on the Table 
of the House. (See Appendix IV, an
nexure No. 4.]
Grain Storage Training and Research 

Institute, Hapur
*1208 Shri Ram Krishan Gupta:

Will the Minister of Food and Agri
culture be pleased to refer to the 
reply given to Starred Question No 
584 on the 24th February, 1959 and 
state the progress made so far for 
setting up Gram Storage Training 
and Research Institute at Hapur with 
a view to train official and non-official 
personnel in better methods of 
storage9

The Deputy Minister ef Food and 
Agriculture (Shri A. M. Thomas):
The Institute has started functioning 
and has trained 236 persons so far. 
A few demonstrations have been also 
held on proper methods of storage for 
the guidance of the local stockists 
For undertaking research work, the 
laboratory is being equipped.

Jawahar Tnnnel
•1209 Shri D. C. Sharma: Will the 

Minister of Transport and Oommttfll- 
cations be pleased to refer to the 
reply given to Starred Question 
No 1610 on the 1st April, 1999 and 
state:

(a) the further progress of work 
done so far in completion of Jawahar 
Tunnel which will provide an sH- 
weather road between Jammu and 
Kashmir; and
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(h) the total amount spent on it so 
far?

Bh Mktt«r of State in the Minis
try at  Transport and Communications 
(Shri KaJ Bahadur): (a) A statement 
giving the required information is 
given below:

Statk m zn t

The progress of the Western and 
Eastern Tubes of the Jawahar Tunnel 
is as given below —

Western Tube

(1) Pilot heading completed
(h) Widening to full section com

pleted
(ui) Lining work almost completed
( i v ) The work on roadway, foot

path etc almost completed This 
tube is now permanently open 
for traffic

Eastern Tube

(1) Pilot heading completed

(II) Widening to full section, about
70 per cent completed

(III) Lining of tunnel in progress

(b) Rs 189 OS lakhs upto the end of 
July 1959

Steel Ooacfaes

♦III*. Shri Keshava: Will the
Minister of Railways be pleased to 
state:

(a) whether it is the policy of the 
Bailway Board to switch over to steel 
coaches;

(b) whether the coach building in
dustry in UP. ha* been hit hard on 
account of this; and

(e) how Government propose to 
help this industry to tide over the 
cruris?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Yes, 
Sir For technical reasons and from 
the safety point of view, it lias been 
decided to build steel-bodied coaches 
in future

(b) Due to the cut in the 2nd Plan 
Coach Procurement Programme, the 
Railway Administrations are not in a 
position to place any more orders for 
building timber-bodied coaches m the 
private sector

(c) Does not arise as m any case 
the switch over to steel bodied coaches 
for the future builds is the accepted 
policy

toiy (inn  mfaft «rc wnft f i i
wrar : 
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Power Supply for Assam

*1212. 8M  P. C. Borooah; Will the 
Minister of Irrigation and Power be 
pleased to state:

(a) whether the Government of 
Assam have asked for any Central 
assistance for 11,000 k.w. thermal 
power for meeting their immediate 
needs; and

(b) if so, the reaction of Govern 
ment thereto?

The Deputy Minister or Irrigation 
and Power (Shri Hathl): (a) and (b). 
A statement is laid on the Table ol 
the House. [See Appendix IV, an- 
nexure No. S.]

Supply ot “AUP” B»ce is Trfpnra
•ItlS  Shri Dawuratha Deb: Will the 

Minister of Food and Agriculture be 
pleased to state:

(a) whether it is a fact that un
boiled nee (Atap) is not being 
supplied from the ration shops of 
Tripura at present; and

(b) if so, what arrangement is being 
Triad* to provide unboiled nee to the 
Hindu widows who are not expected 
to eat boiled rice?

The Deputy Minister ot Food and 
Agriculture (Shri A. M, Thomas):
(a) and (b). Though to general 
consumers boiled rice is being issued 
at present from ration shops in 
Tripura, unboiled rice is available for 

widows on demand.
Green Manure

*1215. Shri Keehsvs: Will the Minls- 
*r of Food and Agriculture be pleas
ed to state:

(a) whether it is a fact that indi
genous varieties of rice respond better 
to green manure than fertilizers; and

(b) what steps are taken to en
courage the use of green manure?

The Deputy Minister of Agrteoi- 
tore (Shri M. V. Krishnappa): (a)
No. The experiments have only iadi- 
cated that green manure is as effica
cious as fertilizers under special cir
cumstances such as in swamp rice 
cultivation.

(b) The various steps adopted by 
the Centre and States include:

(l) Advice through propaganda 
(promotion literature, and other 
audio-visual media) on the 
plants to be used for green 
manuring and the practices to 
be adopted;

(u) Large scale distribute of green 
manure seed packets among 
farmers;

(m) Subsidy by the Government of 
India @ Rs. 2 per maund to 
State Governments and Union 
Territories for production and 
multiplication of green manure 
seeds during the last two years 

of the Second Plan (1859—61); 
and

(i v ) Rebate in charges on water used 
for green manuring operations.

Potatoes
, , 19 j  Shri Bam Krishan Gupta:

\ Shri Daljlt Singh:

Will the Minister of Food and Agri
culture be pleased to refer to the 
reply given to Unstarred Question 
No. 1782 on the 12th March, 19S9 and 
state:

(a) whether the All Indip Final 
Estimates of Potato for 1958-59 has 
been prepared; and

(b) if so, the estimated production 
of potatoes for 1958-59 {State-wise)?

The Deputy Minister of Agricul
ture (Shri M. V. Krishnappa): (a) 
No. The Estimate is scheduled to be 
released by the end of October, 1989.

(b) Does not arise.
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2219. Shri Ram Krlshan Gapto: Will 
the Minister of Transport and Com
mas ications be pleased to state:

(a) the names of the places where 
rest houses for tourists have been 
opened so far during the Second Five 
Year Plan, State-wise; and

(b) the names of places where rest 
houses for tourists are proposed to be 
provided during 1959-60 and the 
remaining period of the Second Five 
Year Plan, State-wise?

The Minister of State In the Minis
try of Transport and Comm uni cations 
(Shri BaJ Bahadur): (a) and (b). A 
statement is laid on the Table. ISee 
Appendix. TV, annexure No. 6.]

Holiday Homes in Kashmir

2220. Shri Bam Krlshan Gupta: Will 
the Minister of Railways be pleased 
to state:

(a) whether two holiday homes in 
Kashmir, one at Srinagar and the 
other at Pahalgam with a view to 
provide facilities for railway em
ployees have been set up; and

(b) if so, the total amount spent 
on them so far?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Of the
two holiday homes decided to be set 
up in Kashmir for the subordinate 
staff, only one at Pahalgam has been 
set up during the current season. It 
will take some more time to set up 
the other holiday home at Srinagar.

(b) The estimated cost of the holi
day home at Pahalgam is Rs. 2*8 lakhs.

Indian Railways

2221. Shri Ram Krlshan Gupta: Will 
the Minister of Railways be pleased 
to  ̂refer to the reply given to 
uhsfarred Question No. 2568 on the 

'l«t ' ApHl, 1959 and state the total

miles covered, the number of passen
gers carried and the earnings receiv
ed from passengers by Indian Rail
ways, Zone-wise and Class-wise 
during the year 1958-59,

The Deputy Minister of Railways 
(Shri Shahnawas Khan): A statement 
furnishing the information is placed 
on the Table of the Sabha. [See Ap
pendix IV, annexure No. 7.]

Warehouses In Punjab

2222. Shri Ram Krlshan Gupta: Will 
the Minister of Food and Agriculture 
be pleased to refer to the reply given 
to Unstarred Question No. 3583 on 
the 28th April, 1959 and state:

(a) whether the location of 7 new 
warehouses in Punjab has been finalis
ed; and

(b) if so, the names of the places 
chosen?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
No, Sir. Not yet.

(b) Does not arise.

Export of Rice and Paddy from 
Punjab

f  Shri D. C. Sharma:
2223. J Shri Ram Krlshan Gupta:

[Shri Dsljit Singh:

Will the Minister of Food and Agri
culture be pleased to state:

(a) the total quantity of paddy and 
rice exported during 1959 so far from 
Punjab to other States in India and 
the prices at which they are procured; 
and

(b) how does the above procure
ment price in Punjab compare with 
the market price of paddy and rice 
in the States to which the rice and 
paddy are exported?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
No paddy has been procured in
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Punjab by the Government or export
ed irom that State during the year 
1889 About 59,000 tons of nee have 
been purchased and exported from 
Punjab on Government of India ac
count so far during 1959 The prices 
at which different varieties of rice of 
fair average quality have been pur
chased are as follows-—

Vanety

Price
perJmaund

(bagged)

Rs
Basmsti intw) 25 00
Sela Basnuiti . 22 75
Hantraj and Parmal

(a) Raw 22 25
(b) Boiled 20 50

Begmi 18 00
Dtr* and Sela Joshi 16 50
Morgra 16 25

(b) The rice which is procured by
the Government in Punjab is issued
only through fair price shops sponsor
ed by the Government of the States
wh$re this nee is; despatched for dis-
tnbulion The Govemment issue
prices of Punjab rice are indicated
below

Vanety Price
per

maund

(bagged
price)

Rs

1 Bastna 30 00
3 HantrS) and Parmsl 25 00

3 Begmi 18 00

4- Dart and Sela Joshi 16 00

5 Moogta 18 00

The nee procured by the Central 
Government is generally distributed m 
area* where the market prices are 
comparatively high. It it difficult to 
compare the procurement prices in 
Punjab with the market prices of rice

in the States where flu* rle* is distri
buted, firstly, because the latte? vary 
froi*» season to season and trota area 
to area and, secondly, because the 
varieties of nee available in the open 
markets m those States are distinct 
fro*n the varieties of Punjab nee.

Iiistallation of Telephones la M U  
and New Delhi

£?2L Shri D C. Sbanna: Will the 
Minister of Transport sad CswHnnni- 
catJM» be pleased to state:

(?) the number of applications still 
on the waiting list as on the 3lst July, 
195? for installation of telephones at 
each exchange m  Delhi and New 
Delhi separately, and

(b) when the applicants are expect
ed to be provided with tatapbenes’

tfhe Minister of Transport and 
Cofnmmrications (Dr. P SoMmrayaa):

(a) Name of Exchange

No of 
applications 

on the 
waiting 

list as 
on 

31-7*59

Netfi Delhi

A\enue Nil
Cantonment 258
Connaught Place
Jorbagh M 78 

(under ins
tallation)

Karolbagh 3.462
Secretariat 1.590

Deth*
Shahdara 437
Tis Hazari 9.735

Apart from the above, 665 Own 
Y our Telephone demands are out
standing in Delhi and Netor Delhi 
areas

(b) No definite date can be given, 
as it will depend en whether and if 
so, when, additional -reseurcas cam fee
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made available to tbs P. 4k T. Depart- 
mmt to enable iastaUatioa of more 
equipment.

b | lM  N I nsb

tm . Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
state:

(a) the number of engines which 
failed during 19S9 (upto 30-6 - 1960)  
month-wise, on the Indian Railways, 
Railway-wise;

(b) the reasons for such failures, 
and

(c) the steps taken to prevent fail
ures in future7

The Deputy Minister of Railways 
(Shri Shahnawai Khan): (a) io (c)
A statement is laid on the Table of 
the House [See Appendix IV, an- 
nexure No S ]

Passsngar Amenities

UM. Shri D C Sharma: Will the 
Minister of Railways be pleased to 
state*

(a) the amount spent during 1958- 
59 for providing amenities for passen
gers at the following stations on 
Pathankot-Amritsar Section of 
Northern Railway:

(1) Gurdaspur

(li) Dhanwai 

(iu) Batala; and

(b) the nature of amenities provid
ed station-wise?

The Depot? Minister of Railway* 
(8hf| Sfcahaawaa Khan): (a) and (b). 
The nature of amenities provided 
and the amounts spent on the same

during 1958-M on the following sta
tions are given below:

N a m  of station Nature of Cost
amenity 
provided

Rs.
Gurdaspur Cover over plat- ( 4,000 

form pair
debit;

Dhanwai Nil Nil
Batala Water hut and tape 1,000

Reduction of Running Time

2227 Shri Ram Krishan Gupta: Will 
the Minister of Railways be pleased 
to state*

(a) whether Government are aware 
that the time taken to travel a dist
ance of 18 miles from Gurgaon to 
Delhi by rail is about one and a half 
hours, and

(b) if so, the nature of the aetion 
proposed to be taken to reduce the 
time’

The Deputy Minister of Railways 
(Shr| Shahaawas Khaa): (a) The
time taken by passenger carrying 
trains to traverse the distance of 20 
miles from Gurgaon to Delhi varies 
from 1 hour to 10 minutes to 1 hour 
43 minutes This is mainly due to the 
following factors —

(I) The maximum permissible speed 
of the section is 40 miles per 
hour due to lighter type of rails 
on the Delhi-Gurgaon section,

(II) Extra time has to be provided 
for crossing of trains on the 
Delhi-Sarai-Rohilla-Garhi Har- 
saru single line section, and

(hi) Extra time has also to be pro
vided for engineering restric
tions in connection with Am
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doubling at tot Delhi-Sarai- 
Rohilla-Garhi Harsaru section 
now in progreu.

(b) It it proposed to replace the 
present rails on the section by heavier 
nils, thereby increasing the present 
booked speed of passenger carrying 
trains on the section. As and when 
thev doubling of the Delhi-Sarai- 
Rohilla-Garhi Hanaro section is com
pleted, extra time provided for engi
neering restrictions will be reduced to 
the extent feasible and that for cros
sing purposes eliminated, thus reduc
ing the present running time from 
Gurgaon to Delhi.

Expansion of Power Facilities In 
Punjab

m s. Shri Bam Krlshan Gupta: will 
the Minister of Irrigation and Power
be pleased to state the total amount of 
loans given to Punjab Government 
during 1958-59 for increasing employ
ment opportunities by expansion of 
power facilities?

The Deputy Minister of Irrigation 
and Power (Shri Hathl): Nil.

Central Warehouses in Bombay

8889. Shri Pangftrkar: Will the 
Minister of Pood and Agriculture be 
pleased to state the amount sanctioned

for the establishment gf the Cwftt*l
Warehouses in Bombay State taring 
1959-50?

The Deputy Minister of Food and
Agrtadtwe <Sbri A. M. Thomas): 
Rs. 36 lakhs.

Caterers on NJE.F. Railway 

8880. Shrimati Maftda Ahmed: Win
the Minister of Railways be pleased 
to state:

(a) the number of caterers an the 
Assam Section of the North Xast 
Frontier Railway;

(b) the names of stations on which 
departmental catering has been intro
duced so far on this Section;

(c) the number of complaints 
received during the year 1958*59 
against these caterers; and

(d) the action taken thereon?
The Deputy Minister of Railways 

(Shri Shahnawax Khan): (a) 386.
(b) (i) Gauhati;
(ii) Pandu; and
(iii) Pandu-Amingaon-Ferry.
(c) and (d). A statement is given 

below.
Statcmknt

Action taken on complaints 

(number of cases in which)

Warnings Vines were Fines Remedial CoPhtct 
were were action w hs Total

issued imposed imposed was taken surrendered 
and 

final 
warnings 

were
issued ____ _

*7

Total no. o f complaint 
received sgslnst 
the catering' 
vending contractor* 
during 1958-J9
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22SL Shri Martlinsadan S u : Will 
the Minister of Railways be pleased 
to state

(a) whether Government are aware 
of the statement made by the Chief 
Minister of Andhra Pradesh at 
Visakhapatnam on the 3rd July, 1859 
to the effect that only rotten Railway 
bogies are supplied to Andhra Pra
desh, and

(b) if so, the action taken by Gov 
ernment in the matter7

The Deputy Minister of Railways 
<Shri Shahnawai Khan) (a) Yes, 
Sir But the Coaching stock utilised 
for services within Andhra Pradesh is 
m no way inferior to the coaching 
stock utilised for similar services in 
other States Approximately 82 per 
cent of the Broad Gauge and 69 per 
cent of the Metre Gauge coaches 
utilised for the services withm Andhra 
Pradesh are less than 30 years old 
The position is still better on the 
through service coaches running 
through Andhra Pradesh the figure 
being of the order of 90 per cent 
below SO years of age

lb) Does not arise

Transport in Andhra Pradesh

2232. Shri M V. Krishna Rao. Will 
the Minister of Transport and Com
munications be pleased to state

(a) what is the Central Government 
assistance given to Andhra Pradesh to 
implement the nationalisation scheme 
of bus transport, and

(b) the progress so far made in the 
matter by Andhra Pradesh7

The Minister of State in the Minis
try of Transport and Communications 
(Shrt Raj Bahadur): (a) and (b) A 
statement giving the information re
quired M laid on the Table of the 
House {See Appendix IV, annexure * 
Mo 9.]
217 (Ai) LSD—S.

Air Services to Vijayawada
2233. Shrt M V Krishna Ban: Will 

the Minister of Tcafcapart and Caa- 
monications be pleased to state

(a) whether Government are taking 
any steps for restoring the Air Ser
vices to Vijayawada m Andhra Pra
desh, and

(b) if not, what are the reasons7

The Deputy Minister of Civil Avia
tion (Shri Ahmed Mohinddin): (a)
and (b) The Indian Airlines Corpo
ration have no plans to air-link 
Vijayawada as the traffic potential 
does not justify an air service to that 
place

Railway Line Between Delhi and 
Calcutta

2234 Shri N M. Deb: Will the 
Minister of Railways be pleased to 
state when the work of doubling of 
track between Calcutta and Delhi will 
be completed7

The Deputy Minister of Railways 
(Shn S. V Ramaswamy): Of the
907 miles between Calcutta and Delhi, 
track to the extent of 671 miles is 
already doubled Further, a length 
of about 60 miles between Allahabad 
and Kanpur is now being doubled Of 
this, 48 miles have been completed and 
the balance is expected to be complet
ed by the end of 1959 The need fOr 
doubling other sections of the remain
ing single line portions of the Delhi - 
Calcutta line will be given due consi
deration when the Third Plan propo
sals are being finalised

Calcutta-Madras Mail
2235. Shri N. M Dab: Will the 

Minister of Railways be pleased to 
state

(a) whether there is any proposal to 
increase the accommodation capacity 
of the Calcutta-Madras Mail; and

(b) if so, the details thereof7
The Deputy Minister of Railways 

(Shri Shahnawai Khan): (a) Yes
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Cb) The following proposals are 
uiujter consideration for increasing the 
accommodation in Nos. 3 Up and 4 
Dolra Howrah-Madras Mails and Will 
be implemented if found feasible:

(i) Replacement of the composite 
Second and Third class coach 
running at present between 
Howrah and Cocanada by a full 
third class coach between 
Howrah and Madras.

(ii) Withdrawal of the dining car 
running between Howrah and 
Waltair and replacement of 
same by a third class coach 
between Khargpur and Madras.

Co-operative Sugar Factories in 
Andhra Pradesh

«B36. Shri M. V. Krishna Rao: Will 
the Minister of Community Develop
ment and Co-operation be pleased to 
state the position with regard to the 
establishment of the co-operative 
sugar factories allotted to Andhra 
Pradesh'?

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S. Murthy): Against the provision 
of four co-operative sugar factories in 
Andhra, in the Second Five-Year Plan, 
licences under the Industries 
(Development and Regulation) Act, 
1951 were granted to six co-operatives. 
One co-operative at Hindupur has 
since been wound up and its licence 
revoked. Of the other five, one 
society, namely, Tandava Co-operative 
Sugar Factory proposes to utilise a 
second hand plant. As regards the 
remaining four factories, arrangements 
have been'made for supply of plant 
and machinery through the local 
consortiums of sugar plant manufiac- 
tureres. A statement showing the 
progress made by the factories is 
laid on the Table. [See Appendix IV, 
annexure No. 10.]

Apart from the above societies that 
were granted licences under the Indus
tries Act, there is one more co
operative society organised at Jan- 
h w >  in Nizamabad district. The 
request of this society for a licence

under the Industries Act was turned 
down on account of foreign exchange 
difficulties and non-availability of 
spare capacity in the industry. It has 
since been decided to licence some 
additional capacity in view of the like
ly increase in consumption of sugar in 
the country during the Third fiv e  
Year Plan period. All the State Gov
ernments including Andhra have been 
requested to sponsor the cases of 
suitable co-operatives for this purpose. 
The case of the Nizamabad society 
will be considered along with the 
other applicants.

National Highway in Assam

2837. Shrimati Mafida Ahmed: Will 
the Minister of Transport and Com
munications be pleased to state:

(a) the total length of the metalled 
and unmetalled National Highways in 
Assam; and

(b) the time by which the un
metalled length is likely to be metal
led?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a). Out of the
total length of 728 miles 672 miles are 
metalled and the remaining 56 miles 
are unmetalled.

(b) During the Third Five Year 
Plan.

Irrigation and Power Projects in 
Andhra Pradesh

2238. Shri Rami Reddy: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) the total amount allocated to the 
Government of Andhra Pradesh un
der the Second Five Year Plan for 
major and medium irrigation and 
power schemes; and

(b) the various schemes for which 
the aid allocation was made?

The Deputy Minister of Irrigation 
and tow er (Shri Hathl): (a) The total 
allocation amounts to Rs. 764S‘jt2 
lakhs, inclusive of Rs. 67-.20 lakfy*
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fMnevided tor inysotfgations of irriga
tion and power schemes, engineering 
research, etc.

(b) A statement containing the re
quisite information is laid on the 
Table. [See Appendix IV, annexure 
No. 11].

Family naapiai In Orissa
2239. Shri Panigrahi: Will the Minis

ter of Health be pleased to refer to 
the reply given to Unstarred Question 
No. 510 on the 19th February, 1959 
and state:

(a) whether the whole-time Family 
Planning Officer has since been ap
pointed in Orissa;

(b) if not, when such an officer will 
be appointed;

(c) whether Rs 77,000 allotted to 
Orissa for Family Planning pro
gramme for 1058-59 have been fully 
utilised, and

(d) the provision made for Onssa 
for 1959-60 for this purpose7

The Minister of Health (Shri Kar- 
markar): (a) Yes, Sir

(b) Does not arise
(c) Yes, Sir.
(d) Rs 4:50 lakhs

Rural Credit Survey Report

a»i .  f  Shri Shree Narayan Das:
I Shri Radha Raman:

Will the Minister of Community 
Development and Co-operation be 
pleased to state:

(a) the extent to which it has been 
possible so far to give effect to the 
recommendations made in the Rural 
Credit Survey Report regarding the 
setting up of new land mortgage 
banks as a country-wide feature of 
credit organisation; and

the extent to which it has been 
possible for these banks by m »n . 0f 
issuing debentures to attract the sav

ings of people of means in rural 
areas including the professional and 
agricultural money-lenders?

The Deputy Minister of Community 
Development and Co-operation ^  
B. S. Marthy): (a) Central Land Mort
gage Banks have been set up in all 
States except Jammu and Kashmir. 
The number of primary Land Mort
gage Banks which was 289 on 30-6-1952 
went up to 347 on 30-6-1958.

(b) As on 30-6-1958 the borrowing? 
of the Central Land Mortgage Banira 
through issue of debentures stood at 
Rs 20*48 crores. These debentures 
were subscribed by Government, Re
serve Bank of India, Co-operative In
stitutions, Life Insurance Companies, 
State Bank of India and the general 
public The extent to which these 
debentures have been subscribed by 
the people in rural areas is not sepa
rately available. Recently some of the 
Central Land Mortgage Banks have 
introduced a scheme Of Rural Deben
tures. Under this scheme, a special 
type of debentures suitable for rural 
investors for a seven year period 
carrying an attractive rate of interest 
is being issued soon after harvest 
time.

Study of Atmospheric Noise
2241. Shri D. C. Sharma: Will the 

Minister of Transport and Communi
cations be pleased to state:

(a) whether Government have 
taken any decision regarding study of 
atmospheric noise in collaboration 
with other countries under the aus
pices of the International Radio Con
sultative Committee; and

(to) if so, the nature of the decision 
taken?

The Minister of Transport gnd 
Communications (Dr P. Snbbarayaa):
(a) Yes, Sir

(b) An Atmospheric Radio Noise 
Recorder designed in accordance with 
the specifications furnished by the 
National Bureau of Standards, U.SA. 
Government, is being installed at the 
International Monitoring Statloa,
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Delhi, for the collection of essential 
data India is thus participating in 
tiie worldwide programme for collect
ing data on Atmospheric Radio Noise, 
as recommended by the International 
Radio Consultative Committee

fto-operative Sugar Factory la Bihar

224*. Shri Rajendra Singh Will the 
Minister of Community Development 
an* Co-operation be pleased to state

(a) wnether it is a fact that a co
operative sugar mill was to be esta
blished in North Bihar dunng the 
Second Five Year Plan period, and

(b) if so, the latest position7

The Deputy Minister of Community 
Development and Co.operation (Shri 
B S Mur thy) (a) Yes, Sir

(b) A licence under the Industries 
(Development and Regulation) Act, 
1951 was granted to M/s Pumea Co
operative Sugar Mills, Ltd, for the 
establishment of a sugar factory at 
Banamankhi, Distt Pumea, North 
Bihar This co-operative society was 
negotiating for purchasing an old 
plant with M/s Indian Sugar Works 
Ltd, Siwan and hence arrangements 
for supply of machinery to this society 
through the local consortiums of sugar 
Plant manufacturers were not made * 
The Bihar Government have recentl} 
informed the Central Government 
that the attempt of the Society to buy 
the sugar plant at Sjwan has failed 
and requested that their case for get 
ting new machinery through the con
sortiums may be considered The 
State Government have been advised 
to examine the economic viability of 
the unit with new machinery The 
report of the State Government is 
awaited

Requirements of Trained Personnel
2243 Shri Bam Kriahan Gupta: Will 

the Minister of Community Develop
ment and Co-operatton be pleased to 
state

(a) whether the assessment of re
quirements for trained personnel for

community and co-operative develop
ment up to the end of Third Five Year 
Plan penod has been made,

(b) if so, the details thereof; and
(c) nature of steps taken or pro

posed to be taken to meet these re
quirements7

The Deputy Minister of Comm unity 
Development and Co-operation (Slut 
B S Murthy)* (a) Yes

(b) and (c) A statement giving the 
information is laid on the Table [See 
Appendix IV, annexure No 12]

Telephone Link with Delhi

2244. Shri Bam Krishan Gupta: Will 
the Minister of Transport and Cooa- 
mnnicatiOM be pleased to state

(a) whether it is a fact that many 
of the important Towns, District 
Headquarters and Commercial cen
tres, in Punjab lack direct telephone 
lines and links with Delhi, and

(b) if so, nature of the steps taken 
or proposed to be taken to provide 
direct telephone lines and links bet
ween Delhi and important towns in 
Punjab7

The Minister of Transport and Com
munications (Dr. P Snbharayan): (a)
and (b) The direct trunk lines are 
built between important places on the 
basis of the amount of telephone traffic 
existing between these places Most of 
the towns and district headquarters in 
Punjab have been connected to Delhi 
by direct telephone link However, the 
traffic at present obtaining m some of 
the exchanges does not justify direct 
outlets, and the traffic from these 
places is routed through other im
portant telephone centres There are 
five such commercial centres and 
District Headquarters as shown below, 
which come under this category*

1 Sangrur
2 Gurdaspur
3 Dharmsala
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4 Hoshiarpur 
Charkhx Dadn

For Nthe time being it is not proposed 
to connect them direct to Delhi but 
when the traffic increases the ques
tion -will be taken up

Development Schemes in States
2MB Shri Ram Krishan Gupta: Will 

the Munster of Community Develop
ment and Co-operation be pleased to 
state
* (a) whether it is a fact that the 
budget allotments made by the Centre 
for various development schemes in 
many States for 1958-59 have not been 
fully utilised,

(b) if so, the names of such States, 
and

(c) the nature of action taken or 
proposed to be taken in this regard’

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S. Murthy). (a) Budget allotments 
have been fully utilised in seven out 
of the eight States from -whom com
plete information has been received

(b) Kerala
(c) This factor will be kept in view 

while deciding the allotment for the 
next year

Foodgrains Storage Advisory 
Committee

2246 Shri Ram Krishan Gupta: Will 
the Minister of Food and Agriculture
be pleased to refer to the reply g-ven 
to Starred Question No 729 on the 
27th February, 1959 and state

(a) whether the recommendations of 
the Foodgrains Storage Advisory 
Committee have since been consider
ed, and

(b) if so, the action taken by the 
Government thereon’

The Deputy Minister of Food and 
Agriculture (Shri A ML Thomas): (a)
Yes, Sir.

(b) 1 Instructions have been issued 
to hold periodical demonstrations eC 
scientific methods of storage in in* 
portant Central Government godowns 
for the benefit of stockists and flout 
millers

2 The possibility of compulsory 
fumigation of dour mills is being ex* 
anuned m consultation with the State 
Governments and the Flour Millers' 
Association

3 Brochures containing consolidated 
information on godown construction 
are under preparation

Wert German Agricultural Delegation
2247a f  Shri Ram Krishan Gupta:

* \  Shri Sarju Fandey:
Will the Minister of Food and Agri

culture be pleased to refer to the 
reply given to Starred Question No 
1037 on the 9th March, 1959 and state:

(a) whether Government have since 
received the report from the West 
German Agricultural Delegation which 
visited this country with a view to 
assist India’s agricultural develop
ment, and

(b) if so, the details thereof’
The Deputy Minister of Food and 

Agriculture (Shri M. V Krishnappa):
(a) and (b) Yes The following five 
reports have been received by the 
Government of India —

(1} Co-operative Farming m 
India by Dr Otto Schiller

(11) Horticultural and Agricultu
ral Engineering and Techni
ques m India by Prof W 
Renard

(111) Planning and Implementation 
of Land Consolidation m India 
by Dr Walter Nordmann

( i v ) Preliminary Report on Dairy 
Problems in India by Mr H. 
Mair—Wladburg

(v) Storage, Distribution and Ap
plication of Mineral fertilisers 
m India by IVof Dr H Kick.
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these reports are under examina
tion.

TubeweOs in P n jil
2MS. Shri lim  Krlshan Gupta: Will 

the Minister of Food and Agriculture 
lie pleased to refer to the reply given 
to Unstarred Question No. 3424 on the 
23r<} April, 1958 and state the names 
of the places in Punjab where drilled 
bores have been converted into pro
duction tube wells?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): The names 
of places in Punjab where bores drill
ed under the Ground Water Explora
tion Project, were converted into pro
duction tubewells, are as under:

Name District

1. Dehina Zamabad Gurgaon
z. Dartult Gurgaon.

3- Nangal Pat ham Gurgaon

4- Bahu. Rohtak.
5- Lab* Ambala
6. Shaiizajpui Ambala
f. Batata Ambala
8. Fateh garh Ambala

9- Lakhnauia Ambala
io. Alamgir Ambala.
TI. Naniala. Hoshiarpur.

Inter-State Goods Traffic
SMI. Slurl Ram Krlshan Gupta: W ill

the Minister of Transport and Com- 
maoleattons be pleased to state:

(a) whether there is an increase in 
the inter-State goods traffic by road 
between Punjab-U.P. and Punjab- 
Delhi; and

(b) if so, to what extent?
The Minister of State te the Minis

try of Tnuuport and Oemmpnlcatlons 
(Shri BaJ Bahjttar): (a) Yes.

(b) Approximately double in the 
use of Punjab~U.P. and three times 
in the case of Punjab-Delhi.

NJS.S. Block* la raajah
Shri D. C. Bkamt:
Shri DalJU Singh:

Will the Minister of Oeaamaatty 
Development and CMjanliat he
Pleased to state:

(a) whether the Government of 
India is aware that a Government ap
pointed non-official Committee in Pun
jab has found the administrative pro
cesses in the community projects and 
N&S blocks extravagant and wasteful 
and wants them “to go lock, stock and. 
barral” ;

(b) if so, whether the report of the 
Committee has been examined by the 
G overnm ent o i In d ia ;

fc) the main recommendations of 
th* Committee; and

(d) the action proposed to be taken 
on the findings of the Committee?

'the Deputy Minister of Community 
Development and Co-operation (Shri
B. S. Murthy): (a) to (d). The refer
ence presumably is to the Report sub
mitted by the Resources and Retrench
ment Committee appointed by the 
Punjab Government. The recommen
dations of the Committee are under 
the consideration of the Punjab Gov
ernment.

Overcrowding in Trains

2851. Shri D. C. Sharma: Will the 
Minister of Railways be pleaced to 
state the nature of steps taken or 
proposed to be taken to remove over
crowding in trains?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): A statement 
is laid on the Table of the Sabha. [See 
Apjpendix IV; annexure No. 13'.

Wagon Repair Shop at Kotah
2252. Shri D. C. Sharma; Will the 

Minister of Railways be pleased to 
relfer to the reply given to Unstarred 
Question No. 1813 on the 12th M odi, 
1959 and state at what stage la the
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con struct km of a new wagon repair 
■hop «t Kotah’

The Depot? Minister of Railways 
(Shri Shahnawaz Khan): The physi
cal progress in connection with the 
construction of a New Wagon Repau 
Shop at Kotah upto the end of June, 
1959 is

Civil Engineering—about 75 W
Mechanical ” 8 %
Electrical ” ” 17 0

Hospitals ia Delhi
2253 Shri D C Sharma: Will the 

Minister of Health be pleased to refei 
to the reply given to Starred Question 
No 1768 on the 9th Apnl, 1959 and 
state the amount spent to provide ad
ditional beds m Hospitals in Delhi to 
relieve congestion during 1959-60 so 
far’

The Minister of Health (Shri Kar- 
markar): An amount of Rs 1,86,733 
has so far been spent during 1959-60 
to provide additional beds in the 
Hospitals in Delhi

Cotton Extension Scheme in Punjab
2254. Shri D. C. Sharma: Wilt the 

Minister of Food and Agriculture be
pleased to state what amount has been 
sanctioned for undertaking cotton ex
tension scheme m Punjab during 
1959-60’

The Deputy Minister of Agriculture 
<Shri M. V. Krishnappa): Under the 
revised procedure for financing Deve
lopment (Category B) Schemes m 
States no scheme-wise sanction is now 
accorded Funds for 1959-60 have 
accordingly been allotted for each 
State for a Group of schemes, and 
the Cotton Extension Scheme falls 
under the Group “Development of 
Commercial Crops, Horticulture and 
Fruit Preservation” for which a sum 
of Rs. 24,90,000 has been allotted for 
•th* Punjab. It is left to the State 
Government concerned to adjust the 
expenditure on individual schemes 
"within the ceiling for the Group

Group-wise sanction for the actual ex
penditure incurred by the individual 
States will be issued at the close of 
the year on receipt of demands trow 
them
Power Project in Himachal PradeA
2255. Shri D C. Sharma: Will the 

Minister of Irrigation and Power be
pleased to refer to the reply given to 
Starred Question No 1290 on the 17th 
March, 1959 and state the progress 
made so far m the investigation of 
the pro)ect on River Seul in Himachal 
Pradesh’

The Deputy Minister of Irrigation 
and Power (Shri Hathi): While preli
minary investigation with regard to 
collection of hydrological data is un
der way, the detailed investigation of 
the scheme could not be taken up so 
far by the Himachal Pradesh Ad
ministration for want of proper In
vestigation Organisation required for 
the purpose One Investigation Divi
sion is being created in the Electricity 
Branch of Himachal Pradesh, and the 
local Administration hope to take up 
the work of detailed investigation of 
this scheme along with other hydel 
schemes, which are in view, for ex
ploitation of power potentials

C.H.S. Scheme
Shri Ram Kriahan Gupta: Will 

the Minister of Health be pleased to
state '

(a) whether there is any proposal 
to constitute local Advisory Com
mittee in Delhi for the Contributory 
Health Service Dispensaries; and

(b) if so, at what stage the proposal 
is’

The Minister of Health (Shri Kar
markar): (a) No, Sir

(b) Does not anse The proposal to 
form local Advisory Committees, ior 
the CHS Dispensaries was consi
dered early 10 1958 but it was not 
possible to form any Committee on 
account of the multiplicity of local 
associations, often functioning at



cross purposes Effective public rela
tions and ventilation of local griev
ances and difficulties are, howevei, 
being secured through the agency of 
Welfare Officers, one of whom in at
tached to each CHS Dispensary

D.V C Power System

f  Shri Nagi Redd jr.
_ _  J Shri A. K Gopalan 
***7 1 Shri Vasadevan Nalr 

 ̂Shri Kanban*

Will the Mimstei of Irrigation and 
Power be pleased to state

(a) whether it is a fact that the 
DVC Power system has functioned 
with net profits m the years 1&7-58 
and 1958-59,

(b) if so, the net profits in those 
two years, and

(c) if there has been a deficit how 
much’

The Deputy Minister of Irrigation 
and Power (Shri Hathi) (a) Ihe
reply is in the affirmative

(b) Rs 22 lakhs and Rs 72 lakhs 
respectively

(c) Does not arise

Electrification of Stations on Central 
Railway

2258 Shri Pangarkar Will the
Minister of Railways be pleased to 
state

(a) whether any programme has 
been chalked out to electrify railway 
Stations on the Central Railway dur
ing the rest of the Second Five Year 
Plan period,

(b) the number of railway stations 
proposed to be electrified on the Cen
tral Railway dunng the year 1959-60; 
and

(c) the amount to be spent thereon’

The Deputy Minister of Railways 
(Shri Shakaawas Khan): (a) and (b)

5549 Written Answers
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It is programmed to electrify 22 
stations during 1959-80 18 more sta
tions are proposed for electrification 
during the year 1960-61

(c) Rs 2 5 lakhs to be spe"* ia 
1959-60

Mobile Libraries on Central Railway

2259 Shri Pangarkar Will the Min
ister of Railways be pleased to state:

(a) whether mobile library ser
vice has been provided on fhe Cen
tral Railway and

(b) if so, on what sections’

The Deputy Minister of Railways 
(Shri Shahnawas Khan) (a) and (b)
Mobile library service has not yet 
been provided on the Central Rail
way and the matter is uqder consi
deration of that Administration

Written Answers 66$&

Urban Water Supply Schemes in 
Orissa

2260 Shn Panigrahl Will ..h* Min
ister of Health be pleased to refer to 
the reply given to Unstarred Question 
No 1841 on the 12th March, 1359 and 
state

(a) what are the four urban water 
Supply Schemes of Orissa which have 
been approved foi execution f»nd

(b) what wbs the reason for not ac
cepting the recommendations of tire 
Working Group in Planning Commis
sion’

The Minister of Health (Shri Kar- 
markar) (a) (1) Cuttack

(2) Sambalpur
(3) Parlakemedi and
(4) R&yagada

(b) The recommendations of the 
Working Group in the Planning Com
mission are tentative and are subject 
to modification, depending on the 
budget provision at the Centre

SEPTEMBXR 7, 1959
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IB . to Oriiu Western Jaman» Caml
226 1 Shri Panigrahl: Will the Minis

ter of Health be pleased to refer to 
the reply given to Unstarred Question 
No. 3439 on the 23rd April, 1959, and 
state.

(a) whether any specific proposals 
regarding TB control work 111 On&sa 
have been received from the State 
Government by now, and

(b) whether the State Government 
has drawn any of the grants due to 
them on this account since then9

The Minister of Health (Shri Kar
in arkar): (a) Yes, k popvsal from 
the Government of Orissa for tne es
tablishment of 90 TB isolation beds 
dunng 1959-60 has been received and 
approved A request for the supply 

-  oi X-Ray and laborateiy equipment 
for a T B clinic already functioning at 
Banpada and three clinics, which are 
due to start functioning at Pun, Ber- 
hampur and Koraput from December, 
1999, has also been received and is 
under consideration

(b) Information n gardirg tne 
amount drawn by the Government of 
Orissa is not available Tho grant due 
to the State Govemmert will be ad
justed at the end of the year against 
the lump sum ways and means ad
vances placed by the Ontral Govern* 
ment at their disposal

Complaints at Delhi Junrtion
2262 Shri Ram Krishan Gupta: Will 

the Minister of Railways be pleased 
to state

(a) the number and natuie of com
plaints lodged at Delhi Junction Sta
tion m complaint book dunng 1958-59, 
and

(b) the nature of action taken or 
proposed to be taken thereon?

The Deputy Minister of rfailways 
(Shri 8feafanawas Khan): (a) aid (b) 
A statement is feud on the Table [See 
Appendix IV, annexure No 14]

226S. Shri Ram Krishan Gupta: Will 
the Minister of Irrigation and Power 
be pleased to state.

(a) whether the schemes for in
creasing the capacity of the existing 
irrigation channels in the Western 
Jamuna Canal tract and construction 
of drainage net work in the water
logged areas in this tract has been 
received by the Central Government 
from the Punjab State,

(b) if so, the details of the scheme;
and ,

(c) whether the scheme has been 
approved by the Central Government7

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) and (b). 
The following schemes for increasing 
the capacity of the existing irrigation 
channels in the Western Jamuna 
Canal tract construction of drainage 
net work have been received in the 
Central Water and Power Commis
sion —

Irrigation Schemes—(1) Extension 
irrigation (Lift) from Western Jamuna 
Canal to Rewan and adjoining areas

(II) Increasing capacity of channels 
in Kamal and Delhi Divisions and 
remodelling and canalising the main 
line lower Western Jamuna Canal 
(the part scheme “Increasing capacity 
of channels m Kamal and Delhi Div- 
sions” is still awaited from the Gov
ernment of Punjab)

Drainage Schemes
(III) Gaunchhi Drainage scheme
(iv) Nuh Drainage scheme
(v) Ujjina Outfall drainage scheme.
(vi) Dobetta Drainage scheme
(vii) New Sardhana Drainage 

scheme
(vm) Remodelling Nai Nallah 

(Delhi Division)
(ix) Remodelling Nai Nallah (Kar- 

nal Division)
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A statement giving the details of 
schemes Is hid on the Table. [See 

A fpariir iy , annexure No 19]
ic) The Schemes at SI Nos (1), (ui) 

tgd (vi) to (ix) have been, approved

Waterlogging In Punjab
2264. Shrt Bam Kriahan Gafte: Will 

the Minister at fcrigaltan aad Power 
be pleased to state.

(a) whether the results of the anti 
waterlogging schemes m Punjab pre
pared in collaboration with exports 
flrom East Germany have been obtain
ed,

(b) if so, the details thereof, and
(c) whether these methods will be 

a jfiiwt m other parts of the country’’
Hie Deputy Minister of Irrigation 

aad Power (Shri Hathi) (a) and (b) 
According to the information furnish 
ed by the Punjab Government, the 
Government of Punjab propose to 
undertake five pilot schemes in diffe
rent tracts as an experimental meas 
«re The work on the first pilot 
scheme, i e., 'Constructing drams on 
the area bounded by Hissar Majoi 
and Petwar Distributary from Rajthal 
to Hansi’ is m progress The results 
would be studied after completion of 
the work

(c) Provided the results are satis
factory, these methods may be con
sidered for adoption in other areas too 
where similar conditions exist

yi Railway Users’ Consultative 
Committees

2265. Shri Ram Krishaa Gupta: Will 
the Minister of Railways be pleased 
to state

(a) nature and details of suggest* 
ions received at the meeting of Wes
tern and Northern Railways Con
sultative Committees held at New 
Delhi on the 9th May, 1959, and

(b) nature of action taken to im
plement them7

The Deputy WHMtt «  Railways 
(Shri Shahnawas Khaa): (a) and (b). 
The discussions at these meetings were 
of an informal character aad no 
minutes were) recorded General 
Managers had taken brief notes and 
have been directed to take whatever 
action may be feasible oo the various 
suggestions made Attention is also 
invited to the statement made by the 
Minister for Railways on this subject 
In the Lok Sabha, on 4th August, 
19S9

Horticultural Development la Paafsh
2266 Shri Ajtt Singh SarhaA: Will 

the Minister of Food aad Agriculture
be pleased to state

(a) the total amount of funds allot
ted by the Central Government for 
Horticultural Development to Punjab 
for the year 1959-60, and

(b) the schemes sanctioned dunng 
the year*

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa)' (a) A sum 
of Rs 10,88,633 has been provided by 
the Punjab Government during 1959- 
GO for fruit development This includes 
a sum of Rs 9,00,000 for long-term 
loans for planting new orchards

(b) The scheme^for the development 
of fruit production, which has been in 
operation since 1957, will be continu
ed during 1959-60

Lake Depot Godown, Calcutta
2267 Shri Sadhan Gupta: Will the 

Minister of Food and Agriculture be
pleased to state

(a) whether it is a fact that about 
17,500 maunds of wheat in the Lake 
Depot Central Godown at Calcutta 
has become unfit for human con sump 
tion,

(b) whether it is also a fact that 
the Regional Asstt Sales Director has 
communicated approval of a proposal 
to send the said wheat to different 
flour mills to be crushed and mixed 
with flour,

(c) if so, the reason therefor,
(d) whether the despatching of the 

said wheat to six flour mills com-
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meaeed on and tram th» 8th 'June, 
1959; and

(e) if so, the amount despatched 
since then? ■

A t  Deputy Mftntetw of f M  nd  
Agriculture (Shri A. M. B i— m): (a)
No, Sir.

4b) to (e) Do not *n*e

Booking Offices
2ZM Shri Bibhntt Mishra: WiU the 

Minister of Railways be pleased to 
state*

(a) the number of privately manag
ed booking offices in each of the zonal 
Railways,

(b) the rate of commission given to 
them on each Railway,

l
(c) what are the costs of mainten

ance on the departmentally managed 
booking offices and on privately 
managed booking offices, and

(d) whether Government propose to 
raise the rate of commission in the 
case of privately managed booking 
offices*

The Deputy Minister of Railawys 
(Shri Shahnawas Khan): (a) to (d) 
A statement giving the requisite in
formation is laid on the Table [See 
Appendix IV, annexure No 16]
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Economy on Railways

2271. Shri Dauanl: Will the Minis
ter of Railways be pleased to state

(a) whether as a result of a recent 
directive from the Prime Minister for
10 per cent saving in the execution 
of projects, the Railway Ministry have



adopted certain measures so as to 
achieve the desired saving, and

(b) if so, the details thereof’
The Deputy Minister of Railways 

(Shri Shahaawu Khan): (a) There 
was no specific directive from the 
Prime Minister for a 10 per cent sav
ing in the execution of projects The 
Ministry of Railways, however, on 
their own, m considering the works 
programme for the year 1959-60, issu
ed a directive to the Railways that 
attempts should be made to reduce 
the works expenditure dunng the year
1959-60, allowing for a 10 per cent 
reduction

(b) Based on the above directives 
and suggestions of the Railways, a 
substantial reduction of the order of 
Rs 25 crores was effected in the 
outlay proposed in the works pro
gramme for 1959-60

Standing Expert Committee on Seeds
2272 Shri Shree Narayan Das: Will 

the Minister of Food and Agriculture 
be pleased to state

(a) whether Standing Expert Com
mittee on Seeds has met during this 
year,

(b) if so, the subjects considered by 
it, and

(c) the decision taken thereon’
The Deputy Minister of Agriculture 

(Shri M. V Krishnappa). (a) Yes The 
Standing Expert Committee on Seeds 
met twice this year so far

(b) and (c) A statement containing 
the information is laid on the Table 
of the House [See Appendix IV, 
annexure No 17]
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Telephone Connections

2274 Shri AJit Singh Sarhadi Will 
the Minister of Transport and Com
munications be pleased to state

(a) the total number of applications 
still pending for telephone installat
ions in Ludhiana and and Ferozepur 
District of Punjab and

(b) the reasons for the delay m 
giving the connections’

The Minister of Transport and Com
munications (Dr P. Snbbarayan) (a)
Pending on the 30th June, 1959

Ferozepore District 159
Ludhiana District 746
(b) In Ludhiana District connect

ions are pending only at Ludhiana and 
Jagraon where exchange capacity i» 
not available Action to expand these 
exchanges is under way but it will 
be some time before all the applicants 
can be provided with telephone con
nections

In Ferocsepur District the telephone 
connections have been given mostly

Written Answers 665*SSPTEMBER 7, 1959
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upto 1957 The balance of the appli
cations can be dealt with only after 
the existing capacity is increased

Tongabhadra High Level Canal 
Schema

2X75. Shri Rami Reddy: Will the 
Minister at Irrigation and Power be 
pleased to state

(a) whether the Central Govern
ment have received representations 
that the Pulivendla Taluk may be in
cluded m the Tungabhadra High Level 
Canal Schemes,

(b) whether the Government have 
been requested by the public of 
Cuddapah District thfet the full scheme* 
of Tungabhadra High Level Canal 
benefiting Anantapur and Cuddapah 
Districts including Pulivendla Taluk 
m Andhra Pradesh should be sanction 
ed and completed during the Third 
Plan Period and

(c) if so the decisions taken by the 
Central Government’

The Deputy Minister of Irrigation 
and Power (Shri Hathi)* (a) and (b)
I Pulivendla Taluk —The Tunga- 
bhadra High Level Canal Scheme, as 
originally drawn up by the Govern
ments of Mysore and Andhra Pradesh 
in 1954 was to irrigate an ayacut 
area of about 3 8 lakh acres In 1956 
the revised estimates were proposed 
to include works like the Pulivendla 
Canal Chitravati anicut, Papani re
gulator and canal which were intend
ed to utilise the water of Pennar 
river The revised estimates were 
discussed by the Central Water and 
Power Commission with the Chief 
l&igineer, Tungabhadra Board and 
Executive Engineer (Designs) 
Andhra Pradesh It was agreed m 
discussions to exclude the ayacut to 
be benefited by the supply available 
from the Pennar Catchment, as the 
Pennar Valley is quite distinct from 
the Tungabhadra Valley The Puli
vendla canal, the Chitravati anicut, 
the Papagni regulator and canal were 
omitted from the scheme It was 
suggested that the Andhra Pradesh

Government could take up these 
works as a separate scheme The 
formal approval of the two State 
Governments to the final revised esti
mates, excluding the above works, 
was obtained The representations for 
the inclusion of the Pulivendla Taluk 
in the High Level Canal System were 
forwarded to the Government of 
Andhra Pradesh for disposal

II Representations from the public 
of Cuddapah Distt—The land in the 
Cuddapah District is to be irrigated 
by the Cuddapah North and Cuddapah 
South Canals which have been in
cluded in Stage II It may be men
tioned that the entire Tungabhadra 
High Level Canal Scheme costing 
Rs 219 crores has been technically 
accepted but the execution has to be 
done in two stages Stage I of the 
scheme costing Rs 13 crores to irri
gate about 1,87,000 acres, has been 
sanctioned for execution The inten
tion is that Stage II should be taken 
up on completion of Stage I and sanc
tion will be conveyed at the appro 
pnate time

Co-operative Societies ia Manipur
2276. Shri L Achaw Singh Will 

the Minister of Community Develop
ment and Co-operation be plea*ed to
state

(a) whether any loan has been 
sanctioned recently by the Reserve 
Bank of India to the Manipur Admin
istration to meet the credit needs of 
the co-operative societies m the 
Territory and

(b) if so, the amount thereof7

The Deputy Minister of Community 
Development and Co-operation (Shri
B. S. Mnrthy)* (a) and (b) No, Sir 
A loan of Rs 4 lakhs has, however, 
been sanctioned by the Reserve Bank 
of India to the Manipur State Co
operative Bank Limited, Imphal to 
meet the credit needs of Co-operative 
Societies for financing seasonal agri
cultural operations and marketing of 
crops
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Qitrten tar Nh m  at liaphai 
ttsapttal

Itn . Shri L. Achaw Singh: Will the 
Minister of Health be pleased to state;

(s) whether the question of provid
ing residential quarters for nurses of 
the Imphal Hospital has been taken up 
by the Manipur Administration;

(b) whether it is a fact that several 
of them have to live in one room and 
efficiency and health of the nurses 
have suffered due to non-provision of 
quarters; and

(c) if so, the steps taken by the 
Administration in the matter9

The MlsJetor of Health (Shri Kar-
mazfcar): (a) It is not possible to pro
vide a residential quarters to every 
nurse in the present stage of develop
ment of Manipur. They are, however 
being paid House rent allowance ® 
Rs. 20 p.m. The Matron and Sister? 
whose services may be rpquired dur
ing an emergency have been provided 
residential accommodation in the com
pound of the Civil Hospital;

(b) No.
(c) Nurses will be accommodated m 

the Nurses Home which will b» built 
along with the New Hospital in Mani
pur.

Anti-Corruption Department of 
Eastern Railway

8878. Shri Mohammed Elias: Will
the Minister of Railways be p’eased 
to state:

(a) whether it is a fact that the re
commendation of the Anti-corruption 
Department of Eastern Railway m 
respect of Juhi, Feroxabad, Kanpur, 
Kaurara, Teghra, Pili Bangan and 
Uchana against the Goods Accountant 
and Assistant Commercial Superin*' 
tendent have not been implemented; 
and

(b) if so, the reasons therefor?
Hu Deputy M ilte r  of Railways 

(Blurt Bhahaswas Khaa): (a) Appro
priate action was initiated on the re

port and recomendatiops of the Vigil
ance Department in respect of the 
individual cases pertaining ta Invoices 
ex. Juhi, Feroxabad, Kanpur and 
Kaurara. The oases pertaining to the 
Invoices ex. Taps, Pilibagasi and 
Uchana do not appear in the list of 
cases reported by the Vigilance De
partment.

(b) Question does not arise.

Reeraittsent of Apprentice Mechanics
2219. Shri Mohammed Ellas: Will

the Minister of Railways be p'eased 
to state:

(a) whether it is a fact that the 
Railway Service Commission advertis
ed in March, 1989 for the lecruitmenf 
of Apprentice Mechanics 'v'r South 
Eastern Railway and Eastern Rail
way;

(b) if so, the number of applications 
received for each Railway; and

(c) whether the selection has been 
made?

The Deputy Minister of Railway 
(Shri Shahnawas Khan): (a) Yes.

(b) Railway Numbe*
Eastern. 2,005
South Eastern. 29$

(c) Yes.

*«> WTo I N m  :
WT W W  y<n
ftp T n w m  #  *rnft
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Indian Airlines Corpomtion
£281 Star! Assar. Will the Minister 

of Transport and Cotnntaniratiofui be
pleased to refer to the repiv given to 
Starred Question No 4C6 on the 19th 
February, 1959 and state the action 
taken on the recommendations made 
by the Committee appointed to exam
ine the cost structure of the Indian 
Airlines Corporation?

The Deputy Minister of Civil 
Aviation (Shri Ahmed Mohiuddin)
The recommendations made to the 
Cost Structure Committee are under 
examination of the Indian Airlines 
Corporation

Punishment Awarded to Railway 
Employees

2282 Shn Subimaa Ghose Will the 
Minister of Railways be pleased to 
state

(<0 the numbei of employees 
punished for various offences includ
ing sleeping while on duty either by 
stoppage of increment or by fine on 
the Eastern Railway during 1958 and 
1959 (upto 31st\ July), Division-wise 
and Class-wise, and

(b) the amount of money collected 
by way of (i) fines and (u) stoppage 
of increments, Class-wise, during the 
same period7

Ike Depaty Minister «f Railways 
(Shrt Shahnawai Khan): (a) and (b) 
The Information is being collected and 
will be laid on the Table of the Sabha

a h r  #  fiw r ^

33*1. fft «W I*
f f c  3T9 WSTH tit f«TI fv  

(* )
*  «wfar qrrft p  ^  'r i t f w  

jprsr if f?t4 % vttot flwrat 
% fam | ,

(«r) «rr# vr g-fvrcrr *  fvT 
tit f a s  <tt $ 

(ar) sx  ***** *r W  vrf*T#t 
«pt fersrn: 7

« fr  w M t ( 4  i *  f ^ « n ) :
(*0  % sro ,

( j * t p # t )  qf fkm  $ f t  tit
St rrqif yifft tgf I

( « )  wfir vr * f w  w
% 5 $ TTT°r
% sfrft *r TT'fV % Art^t ^ &*** *  
sftjsr i f f t  sprr®r ^

w f  k  f f r  (*$*) w  
I

(*r) s to  *«rrcw n
sr«nc, %5 xftr ^  tttst »n*t % inri 
*pt iswro % fara frwrf 
sfafir *pi f̂ nrW fa*rr t  i

Tnmf ^  W  i  *n»ft *r 
w w  

^  w h  :W I
wg p n  fc
(v )

% finrik *  Trsnre jtpw sqw #  
snror ^  *rr*fV 'jW ^

*  5 r̂t ^  wn 
*T?T-*J5  f«T5RTT WT ^ ,
(m)

n far ^  «rr^t f im r#  ^  ^



<666$ Written Annoert SSPTKMBKR 7, 1«M Written A nsw n 6666

(n) vtvtt
H WT VTJNt  ̂ s5V $ I

«W* («ft ffWWT) :
( s f )  3 ft  I ^  % fg R T  f o r -

■*rtr % T I T O  *TT*H? f*TR 9J  faRT *RT- 

a *rr  TT^ft %  y f a * r r  * r t t e  
f t r a n f t  ^  j c r  ^  « f t  «n5ft

!Tfr ffTTT folT 'HidI ^ I

( * )  flOTTOT % 'TTH
q * f t  v t f  f e w m  ^  "Tf5̂  £  i

(*r) *r? jtch ssm i

I j j s r n m s H r  H « w  t & t  i  * * N i

^ c * .  «ft to fci:wTW iw*tfV
arcrr* y<rr %

( * > )  f f m ^ s r  s r & r  %  * r c t * T  #  
fe w  # fctfrcPT 5  vav. ffrft gftre 
t .  «fo: ^  *r srcftsrr *  t - 3™ ^ r 
w p  q r  %4T?r v o  T t f i w t  %  P ro - f^ r r *

4mi ^  f ?  r« iN « t
Sf&T JRTRR- #  faffa <T f̂f5T aftaT̂TT 
% *Rpfar vwiHH % g*nr «ftr 
fk ^ T T T  %  fa*T  %^rft*T « < # > K  ITTT f ^ t -
iw  « r  nftr »rf $ , *ftr 

(*r) jrf* *pt (* )  sftr { * )
' i t l  <. ^ h F R R S V  g t ,  r ft  * t< * > k  W  

*T SRTT <pm^t SFrf^TR
*  ?

u tm  m  (* t  f w w )  : («f) 
f^nrsr srtw % * r ^ r  #  fNw *ra#r

#  \so ^t ax  W  5R fW t
jrf^T i  awf% w  *° trtWt % fW
*TW I  I V WPT W W TTTHo 

t  I

( * r )  * r i t a r  T r a v fe r  tiizlfcw %
UT f* w n r  % f«W VTOT H W C  #

•̂ftf *apw ?^ iw  ^  ftnrr fc t

(n ) qtfta «r*nrff*r *fc>RT % tnwfa 
OT-Ttf*r*rt ’fit irfvr w??rT*r ̂ fanm
fcr v r f*r*n: $ i

Co-operative Movement unoaf tie 
Poultry Kmpmi

2286 Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether there are any Central 
Government schemes to encourage the 
Co-operative movement among the 
poultry keepers,

(b) the number of euch Co-operative 
Societies, and

(c) the annual Central Government 
financial aid given, if any’

The Deputy Minister of Agriculture 
(Shri M. V Krishnappa): (a) There
is no specific Central Government 
scheme Under the all-India policy, 
co-operatives of poultry breeders and 
others have, however been formed m 
the States

(b) Information is not available
(c) Does not arise

Duck Breeding
2287 Shri V. P. Nayar: Will the 

Minister of Food and Agriculture be 
pleased to state

(a) what are the important breeds 
of egg-laying and fattening ducks in 
India at present, and

(b) how far the Muscovy, Anbisbury 
and Peking Ducks have been made 
popular in India’

The Deputy Minister of Agriculture 
(Shri M. V Krishnappa): (a) The
three indigenous egg-laying breeds 
are

‘Indian Runner’, 'White Breasted 
Nageswari’ and ‘Sylhet Mete*. There 
are no indigenous breeds of fattening 
ducks

(b) Muscovy, Aylesbury Cttd P«kin 
which are fattening breeds of docks
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are of foreign origin and are not 
popular in India beoause there is not 
much demand for duck meat.

Poultry

2288. Shri V. P. Nayar: Will the 
Minister of Pood and Agrleultnre be 
pleased to state:

(a) whether any systematic work 
based on a programme is being carried 
out for evolving birds of Hybrid 
vigour to improve Indian Poultry; and

(b) if so, the results achieved so 
far?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) Yes. A 
scheme for evolving hybrids by cross
ing White Leghorn and Rhode Island 
Red breeds is in progress at the Agri
cultural Institute, Naim, Allahabad.

Another schemc on formation of 
hybrids from early tested inbred lines 
of White Leghorn birds will start 
functioning shortly at the same Insti
tute.

Work on improving the breed by 
crossing has also been done at the 
Indian Veterinary Research Institute, 
Izatnagar.

(b) It is too early to give the re
sults achieved under the scheme now 
functioning at Allahabad.

The hybrids evolved through cross
ing of;

(i) White Leghorn and Australop;
(ii) White Leghorn and Barred 

Plymouth Rock;
(m) White Leghorn and Rhode 

Island Red; and
(iv) Rhode Island Red and White 

Leghorn breeds were found to 
be superior in respect of egg 
production, rapid growth and 
haicbability under (he work 

. .done at the Indian Vetermary 
Research Institute.

Rise in Price of Sugar {a I — m
-,nnt> f  Shri p. C. Boroeah:
*SBV‘ I'Shrimatt Maflda Ahmeds
Will the Minister of Food and Agrl* 

culture be pleased to state:
(a) whether it is a fact that high 

prices of sugar still dominate the 
markets of Assam;

(b) whether it is also a fact that 
malpractice is going on In the 
movement of sugar on a large soale;

(c) whether it is also a fact that a 
large quantity of sugar was attempted 
to be exported from Calcutta to 
Assam by the steamer route; and

(d) if so, the steps taken by Gov
ernment in this regard?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
The maximum retail price of sugar at 
Gauhati (Assam) is reported to be 
Rs. 1 '25 per seer as against Rs. l'OS 
per seer at approved retail shops

(b) The Assam Government reports 
that it is not aware of any malprac
tice in the movement of sugar.

(c) Immediately after the issue of 
the Sugar (Movement Control) Order, 
1959 prohibiting mter-State movement 
of sugar some merchants tried to send 
some sugar from West Bengal to 
Assam by the river route but they 
were prevented from doing so by the 
West Bengal Government

(d) The su"ar was seized and legal 
proceedings have been started against 
the offenders.

*0  ht°  wrvqm  : WT
JT*rt JI? 5TTR f*TT f a  .
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M/fc. B M  *  Oh
/flin t L. AchMr Slash:
^Shrl Anthony PUlal:

Will the Minister of B illw in be 
pleased to state

(a) wtasther any aasuranaes wen
obtained from M/s Bird 4c Co., when 
transferring to them the contract for 
handling of goods aad parcels at 
Howrah station, in the matter of em
ploying those who wen working under 
the fonner contractor and m the 
matter of payment of fair wages;

(b) rf so, what were the clauses 
stipulated m the tender form and in 
the contract to safeguard the interests 
of the workers,

(c) whether M/s Bird & Co, are 
paying the workers the wages pres
cribed by the Industrial Tribunal for 
the workers employed by the former 
contractor,

(d) how many of the workers of 
the former contractor have been em
ployed by M/s. Bird & Co, and how 
many have been refused employment,

(e) whether there has been any 
violation of the conditions in the 
tender form and In the contract m the 
matter of labour employed, and

(f) what action has the Govern
ment taken*

The Depaty Minister of Railways 
(Shri Sbakaawas Khan): (a) and (b)
The following are extracts of the rele
vant clauses in the tender form and 
the agreement executed by M|s. Bird 
tt Co in respect of goods handling and 
the tender form in respect of parcels 
handling, at Howrah

(i) "I/We also agree to absorb as 
many as possible at the staff 
aad workers at present em
ployed at the aforesaid station 
under the existing contractors, 
in the event at my/our 
tender being eaosptad” .

(if) "The contractor «MQ pay not 
less than «l» Mr m u  to th*
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( b )  w h a t  w a s  th e  p r o c u r e m e n t
price;

labourers engaged by him cm 
the work; the fair wage being 
the wage including the allow
ances notified at the time of 
inviting tenders for the work 
and where not notified the 
wages paid for similar work 
in the neighbourhood. The 
labour wages and allowances 
shall also not be less than 
those prescribed by any Pro
vincial Law or by a Tribunal 
Award under the Industrial 
Dispute Act, 1947 etc. if ap
plicable to contract labour
engaged on railways in the
locality in which the labour 
works”

Apart from these clauses no separate 
assurance was obtained

(c), (e) and (f). Complaints have
been received that Messrs Bird &
Co. are not paying to their labourers 
wages as per the award of the Indus, 
trial Tribunal. This complaint and 
whether any other provision of the 
contract have been violated are under 
examination by the Hailway Adminis
tration, in consultation with Labour 
Department of the Government of 
West Bengal

(d) No records are available with 
the Railway Administration regarding 
the persons employed by the previous 
contractors. It is, however, under
stood from M/s Bird & Co. that they 
have employed 350 labourers for 
goods handling and 300 for parcels 
handling work at Howrah and that all 
these labourers were employees of the 
outgoing contractors

The number of workers of the 
former contractors who have been re
fused employment is not known.

Procurement of Bice From Punjab
8*91. Shri Chanda*: Will the Minis

ter of Food and Agriculture be pleas
ed to state:

(a) the quantity of fine rice pro
cured from Punjab in the years 1957- 
56 and *955-59;

(c) how much of the procured fine 
rice from the Punjab has been sold 
so far;

(d) where the nee has been sold; 
and

(e) at what price it has been sold?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
The quantity of fine rice procured in 
Punjab during the year 1957-58 was 
about 26,000 tons and that procured 
during the year 1958-59 so far is about 
21,500 tons

(b) The prices at which the differ
ent varieties of fine rice were procur
ed are given below:

Variety Price per
mannd 
(bagged)

R*.

Basmati (raw; 25 00

Sela Uasmati 23.7;

Hansra; and Parmai

(a) Raw 22 i j

(b) Boiled 20 50

Note.- 1 he prices met tioned above are 
subject to cuts, were applicable, on ground* 
of quality

(c) and (d) Generally all fine rice 
of the boiled variety procured in 
Punjab is despatched to Central Re
serve Depots m Calcutta and all fine 
rice of the raw variety procured in 
that State is despatched to Central 
Reserve Depots in Bombay. It is 
issued along with fine rice received In 
those Depots from other sources. It 
is, therefore, difficult to say how much 
of the fine rice procured in Punjab and 
sent to Calcutta and Bombay, has 
actually been sold sp far

(e) The prices at which the differ
ent varieties of fine rice procured
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during the years under report in 
Punjab are issued from Central Re. 
serve Depots, are indicated below:

Variety Issue price 
per maund 
(bagged)

Basmati (Raw)

Rs.

• 1

Sela Basmati
J  30-00

Hamraj and Parmal 25-00

Electrification of Railway Stations
22M. Shri Kalika Stash; Will the 

Minister of Railways be pleased to 
state:

(a) whether there is any definite 
programme of electrification of Rail
way Stations on the Shahganj-Mau 
Section of North Eastern Railway;

(b) if so, the details thereof;

(c) which stations on the section 
have been electrified and which are 
to be electrified in future and when; 
and

(d) what improvements have been 
effected up-to-date in the reconstruc
tion of Azamgarh Railway Station, 
godown, platform and approach road 
and what other passenger amenities 
have been provided so far there?

Hie Deputy Minister of Railways 
(Shri Shahnawa* Khan): (a) to (c). 
On Shahganj-Mau Junction Section of 
the North-Eastern Railway, Stations 
Mau Junction, Azamgarh, Khorasan 
Road and Rani-ki-Sarai have already 
been electrified. It is programmed to 
electrify Stations Mohammdabad 
Gohna, Didarganj, Saraimir, Phariha 
and Shahganj during 1959-60.

(d) The following amenities have 
already been provided at Azamgarh 
station;

Platform with coal-tarred surface.

Approach road to station & goods 
shod.

Goods shed.
Parcel godown.
A shed for III class passengers.
A booking office with two booking 

windows for III Class passen
gers.

Separate booking window for 
Upper Class Passengers.

A vendor's stall.
Benches on platform and in III 

class waiting hall.
Upper class waiting room for 

gents.
Upper class waiting room for 

ladies.
4 seated latrines and 2 seated 

urinals.
A w a ter cage.

4 taps on platform.
10 Nos. paker & bargad trees.
2 Bathing cubicals.
E lectric lights.

T he follow ing additional w orks are 
in progress:

Covering over the platform.
Extension of parcel godown.
Provision of a godown for smalls 

traffic.
Extension of goods shed with pro

vision of a strong room
Installation of electrical pumping 

sets.
Poultry Development Scheme In U.P.

2295. Shri Kalika Singh: Will the 
Minister of Food and Agriculture be 
pleased to state to what extent the 
U.P. State has progressed In the im
plementation of the All India Poultry 
Development Scheme and how many 
centres for extension and development 
of poultry have been opened so far 
in the State with their locations and 
the sizes of the centres?

The Deputy Minister of Agriculture 
(Shri M. V. Krlshnappa): Against the
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target of 25 Poultry Extension-cum- 
Development Centres, 21 Centres have 
been established m UP so far, at the 
following places

1. Bhojipura (Bareilly)
2 Kant (Shahjahanpur)
3 Chail (Allahabad)
4. Kalyanpur (Kanpur)
5 Varanasi
6 Robertsganj (Mirzapur)
7. Masauli (Barabanki)
8 Bichpuri (Agra)
9 Agriculture Farm (Gorakhpur)

10 Asafpur (Budaun)
11 Machhra (Meerut)
12 Mohsinbagh (Mampun)
13 Shahabad (Hardfti)
14 Saflpur (Unnao)
15 Kaimganj (Farraukhabad)
16 Rampur Mamharan (Saharan-

pur)
17. Afzalgarh (Kadrabad) (Bijnore)
18 Hawalbagh (Almora)
19 Regional Training Institute,

Ghazipur
20 Saidnagar (Rampur)
21 Kaiserganj (Bahraich)

Each centre will maintain a flock 
of 100 birds for demonstrating modern 
methods of poultry keeping to the 
farmers and also for sale of 1000 
hatching eggs annually in each block 
In addition, each centre will distribute 
300 breeding birds for use as founda
tion stock in the villages in each 
block

Railway Land at Rayagada
2296. Shri Sanganna: Will the Minis

ter of Railway* be pleased to state:
(a) what is the area of waste land 

vested in the Railway administration 
lying unused for a number of years 
at the Rayagada Railway Station on 
the Waltair-Raipur line of the South 
Eastern Railway;

(b) whether it is proposed to make 
any use of this area; and

(c) if so, how and when?

The Deputy Minister of Railways 
(Shri S V. Ramaswamy): (a) 100
acres approximately

(b) and (c) Consequent on the
construction of Satnbalpur-Titilagsrh 
link and the development of the
Dandakaranya area, Rayagada will 
assume importance as a rail-head in 
the near future The vacant area will, 
therefore, be required for buildung 
additional staff quarters and yard re
modelling
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Nangal-Delhi Air SenrlM

f  Sljri Ram Krishan Gupta: 
8288 \  Shri Daljit Singh:

Will the Mmister of Transport and 
Communications be pleased to state*

(a) whether there is any proposal
to start an air service between Nangal 
and Delhi; and *

(b) if so, by what time the service 
will be started?
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The Deputy Minister Of Civil Avia
tion (Shri Mohiaddin): (a) and
(b). There is no aerodrome at 
Nangal at present nor is there any 
proposal to operate a Scheduled Air 
Service between Delhi and Nangal 
M/s. Aviation Service, New Delhi, 
who hold a non-scheduled permit for 
joy rides only, however requested for 
permission to operate charter flights 
between Delhi end Nangal with light 
type of alr-craft. They also proposed 
to construct a landing ground at 
Nangal at their own cost It has been 
decided to issue a non-scheduled per
mit to the Company to enable them to 
undertake the proposed flights with 
light type of aircraft not exceeding 
5700 kgs.

P .  ft T Committees and Boards for 
Orissa

2299. Shri B C. Mallick: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that some 
Committees and Advisory Boards 
have been formed by the Posts and 
Telegraphs Department in Orissa 
State during the current year,

(b) whether any Members of Par
liament or State Assembly have been 
nominated on them; and

(c) if so, the political party to which 
they belong?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
No Committe or Advisory Board has 
been formed by the P. & T. Depart
ment in Orissa State during the cur
rent year but the following Advisory 
Committees formed in the years 1948 
and 1949 respectively are still func
tioning in that State:

1 Telephone Advisory Committee
2 Begional P. & T. Advisory

Committee

(b) and (c). The Information is 
given below:
TtUffum AJfisorp Commftui
Member of Parliament i P.S.P.
M .L A . x Congress

Regional P. & T Adtnsory 
Cammntt*.

Member of Parliament 2 Congress
MLA i Congress

Bridges on Rivers in Oriaer

2300 Shri B. C. Mallick: Will the 
Minister of Transport and Commani- 
catlons be pleased to refer to the reply 
given to part (b) of the Unstarred 
Question No 454 on 27th November,
1958 regarding bridges in Orissa and 
state *

(a) the progress achieved in regard 
to each bridge project so far; and

(b) whether all these projects will 
be completed before the end of the 
Second Five Year Plan period7

The Minister of State in the Minis, 
try of Transport and Communications 
(Shri Raj Bahadur): (a) A statement 
is laid on the Table [See Appendix 
[V, annexure No 18 ]

(b) No, Sir

U.N. Evaluation Mission on 
Commodity Development

2301. Shrimati Manjula Deri: Will 
the Minister of Community Develop
ment and Co-operation be pleased to 
state*

(a) whether the UN Evaluation 
Mission on Community Development 
have visited all the States except 
Assam and Jammu and Kashmir; and

(b) the rfeason for excluding Assam 
in their three months tour?

The Deputy Minister of Community 
Development and Ce-operstie& (Shri 
B S Marthy): (a) Yes, Sir.

(b) Assam was originally included 
in their inttnerary, but hstd to 1m 
dropped, owing to laek of time.
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C m !  at S n c a r « « u a  O a l t t w H w

8V». Atari Bril toddy: Will the 
Minister of food rod Agricatton be 
plaased to state the work so far done 
in assessing the coat of cultivation of 
sugar-cane m various States9

The Deputy Hintstw of Agftanltw* 
(Shri M. V. Krishnapp»): A schema 
for assessing the cost of cultivation of 
sugarcane was sanctioned in 1984 
Initially this scheme was intended to 
cover the States of U P , Bihar, 
Punjab, Bombay and Andhra Pradesh 
but it has since been extended to the 
States of Mysore and Rajasthan from 
MUKMSO The data tor three crop 
seasons is considered to be essential 
to arrive at any reliable conclusion

2 Survey in the States of UP, 
Punjab, Bihar, Bombay and Andhra 
Pradesh for the three crop seasons has 
already been completed The report 
for the first crop season in respect of 
U P and Bihar has been compiled and 
considered by the Indian Central 
Sugarcane Committee in December, 
19S7 The reports in respect of UP 
and Bihar for the second season and 
of Andhra Pradesh for first and 
second seasons are ready and will be 
considered shortly

3 The data relating to third crop 
season in respect of U P, Bihar 
Andhra Pradesh and for the three 
crop seasons for Bombay and Punjab 
is being processed and reports there
on would become available shortly 
The survey in the States of Mysore 
and Bajasthan will start from crop 
season 1959-60

Protection of Railway Track between 
Surahnanpar and Reeti Stations

2304. Shri Radha Mohan Singh: Will 
the Minister of Railways be pleased 
to refer to the reply given to Unstar, 
red Question No Sill on the 15th 
April, 1959 and state the further steps 
taken by Railways to safeguard the 
Railway track between Suraimanpur 
and Reoti Stations this year?

Hu Dcpaty Minister of Ballways 
(Shri I  T Raauawaay): 19m  «*aps
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taken to safeguard the railway tr*ck 
between Suraimanpur and Reotl
stations are indicated below

(i) The track has been laid on a 
retired alignment as a tem
porary measure

<ii) Three additional spurs have 
been constructed and four 
existing spurs repaired It is
expected that these spurs
would prevent further dete
rioration of the river bank 
conditions

(ill) Model tests are also being
conducted by the Director, 
Central Water & Power Re
search Station, Poona in order 
to suggest permanent mea
sures to be adopted for halt
ing further erosion of the 

river banks The results of 
these tests are awaited

Telegraph Facilities in Punjab
2305. Shri Daljit Singh: Will the 

Minister of Transport and Communi
cations be pleased to state the names 
of places where telegraph facilities 
are proposed to be provided in Punjab 
during 1059-60’

The Minister of Transport and 
Communications (Dr. P. Subbarayan): 
Provision of telegraph facilities at 
the following places in Punjab State 
has been sanctioned These works 
are under progress during 1959-60 

Districts

1 Verka Amritsar
2 Kokri Kalan Fcrozepore

3. Amb Hoshiarpur
4 Bahadurgarh Patiala

5 Bassian Ludhiara
6. Tanda Hoshiarpur
7 Ausndh Kamal
8 Jadia Jullundur

i Bhargratoo Kargi*
10 Kiratpur Hoshiarpur
u . Rati* Hissar
12 Rama Hissar
13. Bhuna Hissar

' 4- Dads Sibs K argia

IMSC.O. Conference

2V>6. Shri Aasar: Will the Minister 
of Transport and Communications be
pleased to state

(a) whether it is a fact that there 
was a Conference of the Inter-Govern
mental Maritime Consultative Organi
sation (IMSCO) in London on the 8t& 
July, 1959,

(b) whether India took part in that 
Conference, and

(c) if so, the details thereof*

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c) It la
understood that a meeting of the 
Council of the Inter-Governmental 
Maritime Consultative Organisation 
was held in London from the 6th to 
the 8th July, 1959, at which plans re. 
lating to furthei activities of the 
IM C O were discussed India did 
not take part in the meeting

Import of Fertilizers
2307 /  Shri Rami Reddy:
* I  Shri Chandak*

Will the Minister of Food and Agri
culture be pleased to state

(a) the quantities of various ferti
lizers imported during the years 1958- 
56 to 1958-59 year-wise,

(b) the price at which they were 
imported, and

(c) the quantity of fertilizers (high- 
analysis and low-analysis, separately) 
proposed to be imported dunng 1959- 
60 and the price thereof*

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and
(b) A statement is laid on the Table. 
[See Appendix IV, annexure No. 19 ]

(c) A statement is laid on the 
Table [See Appendix IV, annexure 
No 19]



6&3 Written Ansvten BHADRA 16, 1881 (SAKA) Written Answers ££84

Forest Industries
3908. Shri Hem Ra}: Will the

Minister of Food and Agriculture be 
pleased to refer to the reply given to 
Starred Question No. 413 on the 1st 
December, 1958 and state-

(a) whether the Report of the 
Finnish Experts on forest industries 
in Beas area has since been received; 
and

(b) if so, whether a copy of it will 
be laid on the Table of the House?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) Yes, 
Sir.

(b) Printed copies of the Report are 
awaited from the Government of 
Finland and will be laid on the Table 
of the Sabha as soon as they are 
received

Accident at Lachlpur Cabin
2310. Shri Subiman Ghose: Will 

the Minister ot Railways be pleased 
to state:

(a) whether it is a fact that Lachl
pur Cabin, Asansol Division of the 
Eastern Railway was opened on the 
3rd July, 1959 and ah accident occur
red there on the 10th July, 1959 when 
the cabin staff were working in pre
sence of Assistant Operating Superin
tendent (General), Assistant Engineer, 
Maintenance Inspector, Superintendent 
and Maintenance Inspector Block;

(b) whether the aocident occurred 
due to the faulty working rules;

(c) if so, the action taken against 
the persons responsible for framing 
the rules;

(d) if not, the reasons for the said 
accident;

(e) whether the report of enquiry 
will be laid on the Table; and

(f) whether action has been taken 
against any employees in this connec
tion?

The Depaty Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes,

but the Assistant Engineer and Main
tenance Inspector Block were not 
present in the Cabin at the time of 
the accident nor any of the officers 
actually present were directing the 
working of the Cabin staff.

(b) No
(c) Does not arise.
(d) Driver losing control of the 

train

<e) No.

(f) The question of taking suitable 
disciplinary action against the stall 
held responsible is being considered 
by the Railway Administration.

Quarters for Workers of Integral 
Coach Factory, Perambmr

2311. Shri Tangamani: Will the 
Minister of Railways be pleased to 
lefer to the reply given to Unstarred 
Question No. 3585 on the 28th April. 
1959 and state:

(a) whether the proposed construc
tion of the staff quarters for the 
workers of Integral Coach Factory, 
Perambur has since been completed: 
and

(b) what steps Government pro
pose to take for housing the other 
5,000 and odd employees of the 
Factory?

The Depaty Minister of Railway! 
(Shri Shahnawas Khan): (a) Con
struction of about 150 quarters is 
nearing completion and these are 
expected to be ready for occupation 
by early next year.

(b) Government’s policy is to pro
vide accommodation to a programme, 
biased in favour of essential staff 
which m the case of the Integral 
Coach Factory, is 10 per cent of the 
total staff. The question of providing 
accommodation to non-essential staff 
will be given due consideration as and 
when funds are available.
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Gpgradlng of fHgiwUn

f  Shri S. M. Bwnwjoa:
\ Shri SarjB Pindwy:

Will the Minister ot Railways be 
pleased to state:

(a) whether it is a fact that the 
upgrading of Signallers in N.E. Rail
way has not yet been finalised;

(b) if so, the reasons therefor; end
(c) the time by which the upgrad

ing is likely to be completed?
The Depaty Minister of Railways 

(Shri Shahnawas Khan): (a) to (c). 
Upgrading has been finalised except in 
respect of 16 posts. Delay was due 
to preparation of separate seniority 
lists for Telegraph and Traffic Signal
lers. The lists have since been pre
pared end the upgrading will be 
completed shortly.

Delhi Town Planning Organisation
*313. Shri P. O. Deb: Will the

Minister of Health be pleased to state:
(a) whether the survey undertaken 

by the Delhi Town Planning Organi
sation in Delhi has been completed; 
and

(b) if so, what are its findings?
The Minister of Health (Shri 

Karmarkar): (a) and (b). A state
ment is laid on the Table. [See 
Appendix IV, annexure No. 20.]

Movement ot Foortgralm fram Panjab
2314. Shri Daljit Singh: Will the

Minister of Railways be pleased to 
state:

(a) the total quantity at foodgrains 
moved out of Punjab during 1988-59, 
and the quantity of foodgrains brought 
to Punjab during the same period;

(b) what freight charges were 
earned by Railway on these move
ments of foodgrains; and

(e) (he number of wagons boofced 
up fier sueh movement?

The Dfptff Htnfcrfior at Railways 
(Shri Shahnawas Khan): (a) During 
the year 195B40 80,109 BG and 10,986 
MG wagon loads Of foodgrains ware 
moved out of Punjab and nppncmi- 
mately 10,809 wagon loads in term of 
BG wagons (‘separate figure for BG 
and MG not being readily available) 
were brought to Punjab.

(b) The freight fibergse earned on 
these movements of foodgrains ass as 
follows:

From Punjab-~Rs. 1,56,16*670.
To Punjab—Rs. 38,23,919.

(c) Presumably this means the 
number of wagons utilised for thne 
movements. If so, the reply is already 
cowered in answer to part (a) of the 
question.

M r  5  * t t o t  

w r  qfaqpr i m  *N rr v?
•m m  vt'r Pf

(* )  «fK(srr *
qflapfar f s m  faSr h * *  m  
i w  i f f

srwT g m 7  
stow spt firrrr ’

^ fo ip  w i  iN r  (6 t* 
JWffWr) : (v )  ??

( * )  »

QuUon-Eraakalam Line
2316. 8hrl Manly angadan: Will the 

Minister of Railways be pleased to 
state:

(a) whether any representations 
tern been ncaivnd from ttepeople of 
Cfaengannor mquestiug that tbe pre
sent service road between FnrMgai 
Nos. 316 and 317 on the Qutton- 
antiMlam RaUway Une should fee
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converted into • road fit for vehicular 
traffic and that the Kerala Electricity 
Board should be permitted to instal 
electricity along the land belonging 
to the Bailway in this place;

(b) whether any action has been 
taken on the representations; and

(c) if so, what is the action taken?
The Deputy Minister of Railways 

(Shri S. V. Bamsswamy): (a) No,
Sir. A representation has, however, 
been received from the residents of 
Chengannur for according sanction to 
the Mavelikkara Electrical Division 
for running an electrical line through 
the railway land on the Western side 
of the track bewteen Bridges Nos. 31 
and 317, on the Quilon-Emakulam 
Section.

(b) and (c) The matter is under 
consideration.

Cheating of Railways by Merchants at 
Kandla

2317. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that some 
railway employees in league with 
some businessmen for the last seven 
years have cheated the Indian Rail
ways to the tune of several infrh? of 
rupees at Kandla Port; and

(b) if so, the results of the investi
gations made so far in the matter?

The Deputy Minister of Railways 
(Shri Shahnawai Khan): (a) No, Sir.

(b) Does not arise.

Change in the Comae of River T u n a

mmim f  Shri Baas Krishan Gupta: 
■^Shri A. M. Tariq:

Will the Minister of Irrigation and 
Power be pleased to state:

(•) whether it is a fact that village 
Mohammedpur in thfe Union Territory 
of Delhi is completely inundated and 
marooned and the whole a m  la sub

merged due to change in the course 
of the Yamuna;

(b) whether it is also a fact that 
the population of the village is also in 
danger; and

(c) if so, the nature of the steps 
taken or proposed to be taken to 
rescue them from floods?

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) and (b). 
The Delhi Administration have replied 
that a large proportion of the culti
vated area of the village has been 
inundated due to the recent rise in 
the level of the Yamuna. No houses 
have been affected so far and there 
is no immediate danger to the village 
population.

(c) The Delhi Administration have 
posted one Naib Tehsildar to watch 
the behaviour of the river and warn 
and evacuate people if the need arises. 
Two boats have been allotted to this 
village with a view to helping the 
people in maintaining the line of com
munication and facilitating movement 
when necessary. The Deputy Commis
sioner, Revenue Officers and Engineers 
have visited the place and a close vigil 
is being kept.

Train Collision

{
Shri Raghunath Singh:
Shri D. A. Katti:

Shri Ramakrtahna Reddy:
Shri Agadl:/

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that on the 
morning of the 21st August, 1959 a 
goods train collided with the standing 
Mysore-Hubli Passenger at Dharma- 
varam station on the Southern Rail
way; and

(b) if so, the causes of the accident?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes.

(b) Incorrect setting of the points 
as a result of which the goods train 
was received on a blocked line.
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Price of Sugar
2820. Shri S. M. B&nerjee: Will the 

Minister of Food and Agriculture be 
pleased to state the price of sugar in 
open market in various States during 
the last week of August, 1959?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): At
many places sugar is now sold at 
fixed prices, varying from 97 nP to 
112 nP per seer in retail, under 
arrangements made by the State Gov
ernments Sugar not covered by these 
arrangements is sold at different 
prices which not only vary from place 
to place, even within the same state, 
but vary from day to day Informa
tion available indicates that during the 
last week of August 1959 the whole
sale price of sugar, not covered by 
the arrangements made by the State 
Governments, was quoted at rates 
varying from Rs 38 50 to about Rs 58 
per maund at important centres m the 
various States
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Theft of Railway Property
£323. Shri Ramakrishna Reddy: Will 

t^e Minister of Railways be pleased 
to state-

(a) whether Government are aware 
0f the theft of iron material from the 
wagons of the goods train which was 
^railed between Mudigubha and 
Melaka Vemala on the Dharmavaram- 
ppkala Section of the Southern Rati
f y  a couple of months back,

(b) whether the theft was connived 
at by the Watch and Ward men; and

(c) if so, the action taken in the
matter’

The Deputy Minister of Railways 
(gbri Shahnawaz Khan): (a) Yes
Tpe theft occurred on 9th February, 
190*

(b) No The Railway Protection 
Force Staff assisted the Police in the 
detection of the case and most of the 
stolen property has been recovered 
fr0m criminals.

(c) Does not arise.



Air Service to Shillong
U84. Shri P. C. Borooah: Will the 

Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a tact that Shil
long is not yet connected with a 
regular air service; and

(b) if so, the reason therefor?

The Deputy Minister of Civil Avia
tion (Shri Mohluddln): (a) Yes, Sir

(b) There is no airfield at Shillong 
at present. A survey is, however, 
being carried out with a view to locat
ing a suitable site for the construction 
of an airfield near Shillopg The 
requirements of air traffic are at pre
sent being met by the airport at 
Gauhati which is at a distance of 
about 50 miles from Shillong and is 
well connected by a motorable road 
with Shillong.
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12.15 bn.
RE- MOTIONS FOR ADJOURNMENT

Shri Mahanty (Dhenkanal): Sir, I 
have received a pro forma reqply to 
the noticc of an adjournment motion 
I liad given and to the best of my 
knowledge in English I have not been 
ab'e to make any meaning out of it.

Mr. Deputy-Speaker: Then he can 
come to my Chamber and explain to 
me the difficulties that are there in 
that language We will try to remedy 
it by sitting together.

Shri Mahanty: 1 will certainly come 
to your Chamber

Mr. Deputy-Speaker: Now he will
listen to me. I had received notice 
of three adjournment motions and I 
did not think it advisable to give my 
consent to them. Intimation had been 
sent to the hon. Members in regard to 
that decision

I should think that we should re
concile ourselves to the observations 
that have been made by the hon. 
Speaker so many times that whenever 
consent is not given to an adjourn
ment motion, hon. Members have the 
option to come and see him in his 
Chamber Or, if they do not like to 
do so, they can write to him and then 
he would discuss it with them. If 
they could convince him that there 
are reasonable grounds for a parti- 
cu’ar adjournment motion being 
brought before the House, he would 
bring it before the House the next 
day. I hope, because these observa
tions have been made so many times, 
we ought to adjust ourselves to them.
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Shri Mahanty: I obey your ruling
but what I am going to submit is a
different matter.

1\lr. Deputy-Speaker: Are we to
correct the English mistakes now?

Shri Mahanty: Precisely. It should
be done because we have a feeling on
this side of the House that we are
being treated like Cinderellas of the
Parliament. Shall I read out the pro
forma reply?

Mr. Deputy-Speaker: If that is
allowed, the purpose of withholding
consent will be frustrated altogether.
I would request the hon. Member to
be patient and come to me. We will
discuss it and if I feel that there is
sorr-e justification, I assure him I will
bring it before the House. Now,
papers to be laid on the Table.

Shri Hem Barna (Gauhati): Sir, I
do not want to question your ruling.
I am informed that it is a matter of
policy and therefore, it cannot be the
subject-matter of an adjournment
motion. That is why I want a clari-
fication. This being a policy matter,
how can the Prime Minister make a
statement on it without prior consulta-
tions with the Cabinet?

Mr. Deputy-Speaker: That is exactly
what I say also: such clarifications can
be had in my Chamber. Or, the, hon.
Member can write to me and certainly
I will see if there is something to be
done. We will set that right. That
can be done but the matter cannot
be discussed here, when consent has
been withheld. Now, papers 'to be laid
on the Table.

12.17 hrs.

PAPERS LAID ON THE TABLE

WmTE PAPER ON SINo-INDIAN RELA-

TIONS

The Prime Minister and Minister of
External Affairs (Shzi Jawaharlal
Nehru): Permit me, Sir, before I lay
this paper on the Table, just to make
a brief statement and to clarify some
misapprehensions. I find that in news-
papers, news appears which, i1 true,

would naturally be a matter of con-
cern to the House. But, it is not
always true. For instance, in one of
today's newspapers, there is a report
about something happening on the
Punjab-Spiti border-that the Chinese
have entered there and arrested some
people and all that. I have not heard
of it at all. I immediately got in
touch, by telephone, with the, Punjab
Government. They had not heard any
such thing. In fact, they said that
it had not happened ....

Shri Surendranath Dwivedy
(Kendrapara) : Does he mean to say
because the Punjab Government have
not heard, 'it had not happened'?

Sbri Jawaharlaj Nehru: Their re-
port is, that, according to their infor-
mation, it is not true. I cannot say
more than what they have told me.
They have definitely said on the tele-
phone that there has been no violation
of their territory in Spiti in that parti-
cular place.

Then again, there was another re-
port that in Chini in Himachal
Pradesh, some traders were arrested.
We immediately got in touch with
the Himachal Pradesh Government
and We haVe not been able to get a
detailed account. But we have had no
such report from them.

Then again, there was a report in
the papers about some firing by
Pakistani forces somewhere in the
east. Again, We have had no report.
I enquired from the Defence people as
they get daily reports. Till last
night,-no last evening-they had no
report.

Shri
Assam
strong

Hem Barua (Gauhati): The
Government has lodged a

protest.

Shri Jawaharlal Nehru: It may be
some trivial thing-something which
is not important.

Shri Hem Barna: Strong protests
have been lodged by the Assam Gov-
ernment.

Shrl Jawaharlal Nehru: Protests
may be lodged. I am merely saying
that my information is that according
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to our Defence- Ministry’s account 
w M d i  c o m  in daily, they do no* 
think it important enough to intern 
me. Minor things mar 
happened. I just wanted to dear thfc 
up; perhap* these are doubts end 
appcahenaiam in the minds of the hon. 
Membenk

I hex 1o lay on the Table a oopy e f  
the White Paper am taming Notes, 
Memoranda and Letters exchanged 
and Agneemests signed between the 
Governments of India and China, 
1954-59. [Placed in Library, See No. 
LT-1999/997.

I ‘had promised to do ao nmetime 
bade, and we are placing these papers. 
They are fairly up-to-date, taut they 
do not contain the last documents re
ceived in the course of the last week. 
Before that they are up-to-date and I 
take it that the copies of hon. 
would be available in the Notice 
Office or somewhere.

Shri Vajpayee (Balcampur): Sir, 
may we know whether we would be 
given an opportunity to discuss the 
White Paper?

■Shri Mahanty: Sir, the hon. Prune 
Minister assured us a few days back 
that further developments concerning 
the Chinese incursions into Indian 
territory will be laid on the Table of 
the Hous« and the House would be 
kept informed. There are two things 
that I would like to know from the 
hon/. Prime Minister. We are hot 
concerned with the foreign policy 
matter. We are concerned more with 
the defence matter. We watt to know 
what steps are being taken to defend 
this area as we have taken in the 
NCFR ana. We despatched Assam 
Rflles and military to Subaitdri 
Division. I would like to know what 
steps have been taken by the Govern
ment to defend the jacroaanctity of 
the Indian territory in Ladakh.

Secondly, we aee oat taesefr in
terested In information. Our informa
tion may be rlgbl or wrong, we come 
here to be connected. I woifld Ate to 
fcaiw Jf 9m Imb. TCaae Minister to

going to afflord us any opportunity to 
discuss this subject in the House.

Shri Jawaharlal Nehru: The hon. 
Member says I had promised to lay 
the developments on the Table of the 
House. I do not know how I can lay 
any development on the Table.

Shri Mahanty: Information about 
developments.

Shri Jawaharlal Nehru: I said that
I shall keep the House informed of 
any developments. So far as the 
NE7A border is concerned, there has 
been no development of note which I 
can bring to the notice of the House; 
at any rate, that has not come to our 
knowledge yet. So far as the defence 
of that area is concerned, the House 
knows that the matter has been put 
in charge of our Armed Forces and 
the Defence Authorities.

Shri Vajpayee: What about Ladakh?
Shri Jawaharlal Nehru: The House 

will not expect me to tell them exactly 
what steps they take; that would not 
be proper for them or for the House. 
But they are in charge and, no doubt, 
they will take adequate steps. They 
will not, I take it, just rush about up 
and down the border, but they will 
take steps at proper points which they 
consider right places for them to hold 
(Interruption)

Shri Mahanty: Sir, I rise on a point 
of order. We have been circulated 
a pamphlet by your Secretariat show
ing what portfolios belong to which 
Minister. The hon. Prime Minister 
is talking on food, on language, on all 
possible things on the face of the 
earth. What about the Defence 
Minister—we would like to know.

I am not saying this in any partisan 
spirit but in all seriousness. We would 
like to know from the Defence Minis
ter what steps have been taken. The 
hon. Prime Minister says he does not 
know. (Interruption) .

Shri Jawaharlal Nehru; I do not 
understand, Sir, how the Defence 
Mhsistar can aame in. I hane Sm*
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been making a brief statement II 
the hon Member had addressed any 
question to the Defence Minister or 
any other Minister they would have 
replied He r ut it straight to me, and 
I had to say something I know as 
much as any one else does, and there
fore I replied But, no doubt, if the 
Defence Minister or any other Minister 
knows much more—anything more— 
he can reply, if you, Sir, permit 
(Interruption)

Mr. Depnty-Speaker: Order, order 
There ought to be an end to this We 
are not having anv discussion on any 
particular subject (Interruption) A 
paper has been laid on the Table of 
the House It has to be studied En
quiry was made whether hon Members 
will have an opportunity to discuss 
it or not That is before the Govern 
ment The Government would con
sider whether they can find time or 
not That would be considered and 
then that answer would be made 
What is there now that can be imme 
diately done to satisfy the hon 
Members9 We have some other busi
ness before us, we should proceed 
with it I would request hon Mem
bers to wait

Shri Vajpayee: I must say, Sir, that 
this House is being kept m the dark 
about the new developments that are 
taking place I do not know why the 
Government should shut out a dis
cussion

Shri Jawaharlal Nehru: If the hon
Member has any feeling that the 
Housf* is being kept m the dark, I 
mav say straightaway that I am pre
pared to have any discussion at any 
time you, Sir, like (Shn Bra] Raj 
Singh Let us have it ) if there is 
time

I do not want any such impression 
to go abroad We have placed every 
single paper here except the last three 
or four which have come to us After 
they are printed, perhaps it would be 
possible for us to place them before 
the House—of course they are being 
dealt with and examined at (he present

moment There is no mystery -or 
secrecy about it But if the House 
wants to know what particular steps 
our military or Defence Forces take, 
that is not a matter which is normally 
disclosed

Mr. Depnty-Speaker: They only 
want to know whether Government 
could find some tune for a discussion

Shri Jawaharlal Nehru: That is a 
question of time It is your Com
mittee, Sir, that judges it I am pre
pared for it

Shrimati Rena Chakravartty
(Basirhat) May I just submit to the 
Prime Minister, Sir, that besides the 
treaties from 1954 onwards—I presume 
the hon Prune Minister will also place 
before the House the new documents 
that have arrived—we would also
like to have at least in the library all 
the documents which have been signed 
between Tibet, China and India prior 
to the successoi Government which we 
have inherited We would like to 
study them too

Shri Jawaharlal Nehru. I do not
quite know They would be there in 
the form of printed books There is 
no secrecv about them I think the 
library is bound to have those books

Mr Deputy-Spfakrr Our Secre
tariat shall collect them all from the 
books and compile them into one 
volume—we will try to do that
A m en d m en ts to  In dian  T elegraph 

Rotes
The Minister of Transport and Com

munications (Dr. F Subbarayan):
Sir, I beg to lay on the Table, under 
sub-section (5) of Section 7 of the 
Indian Telegraph Act, 1889, a copy of 
Nohflcation No GSR 968, dated the 
22nd August, 1959, making certain fur
ther amendments to the Indian Tele
graph Rules, 1951 fPlaced in Lib
rary, See No LT-1598/59 ]
R ep ort o f  In d ian  D e le g a tio n  rm 

W o rld  H e a lth  A ssem b ly

The Minister of Health (Shri Kar
markar): Sir, I beg to lay on the 
Table a copy of the Report- th*
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Indian Delegation to the„ Twelfth 
World Health Auembly held at 
Genera in May, 1059 [Placed in Lib
rary, See No LT-1597/59 ]
N o tifica tio n  issu ed  pn pe k  M otor 

V ehicles A ct

The Minister of State In the Min* 
iitry of Transport and Communica
tion* (Shri BaJ Bahadur): Sir, I beg 
to lay on the Table, under sub-section 
(3) at Section 133 of the Motor 
Vehicles Act, 1939, a copy of Notifica
tion No F 12(142)/55-Transport, dated 
the 9th July, 1959, published in Delhi 
Gazette [Placed tn Library, See No 
LT-1598/59 ]
N o tific a tio n  issu ed  under E ssen tial  

Co m m o d it ie s  A ct

The Depaty Minister of Food and 
Agriculture (Shri A M Thomas): 
Sir, I beg to lay on the Table a copy 
of Notification No GSR. 980, dated 
the 24th August, 1959, under sub
section (6) of section 3 of the Essen
tial Commodities Act, 1955 [Placed tn 
Library, See No LT-1599/59 ]

12.27 hrs
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha —

1  am directed to inform the 
Lok Sabha that the Rajya Sabha, 
at its sitting held on the 4th Sep
tember, 1959, has passed the 
enclosed motion referring the 
Orphanages and other Charitable 
Homes (Supervision and Control) 
Bill, 1959, by Shn Kailash Bihan 
Lall, to a Joint Committee of the 
Houses and to request that the 
concurrence of the Lok Sabha in 
the said motion and the names of 
the Members of the Lok Sabha to 
be appointed to the said Joint 
Committee may be communicated 
to this House.'

M o tio n

"That the Bill to provide for the 
supervision and control at orpha
nage*, home* for neglected 
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women or children and other 
like institutions and for matters 
connected therewith be referred 
to a Jomt Committee of the 
Houses consisting of 30 members,
10 members from this House, 
namely —

Dr W S Barlingay, Shn Deol 
kmandan Narayan, Shnmati 
Savitry Devi Nigam, Shri Ram 
Sahai, Shn M H Samuel, Shn 
D A. Mirza, Shri N C Sekhar, 
Shn Kamta Singh, Shn V Ven- 
kataramana, Shn Kailash Bihari 
Lall
and 20 members from the Lok 
Sabha,

that in order to constitute a 
meeting of the Jomt Committee 
the quorum shall be one-third 
of the total number of members 
of the Jomt Committee,

that m other respects, the 
Rules of Procedure of this House 
relating to Select Committees 
shall apply with such variations 
and modifications as the Chair
man may make,

that the Committee shall 
make a report to this House by 
the first day of the next session; 
and

that this House recommends 
to the Lok Sabha that Lok 
Sabha do join in the said Joint 
Committee and communicate to 
this House the names at mem
bers to be appointed by the Lok 
Sabha to the Jomt Committee.’’

1228 hr*
ACCIDENT TO HOIST CHAMBER IN 

NANGAL
The Minister of Irrigation and 

Power (Halls Mohammad Ibrahim):
Sir, in continuation of the statement, 
I made on 2nd September, 1959,1 wish 
to bring to the notice of the House 
that the Board of Consultants, Bhakra 
Dam met on the 6th September, 1958 
under the chairmanship of Dr A. N 
Khosla to consider the measures to be
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taken to repair the damage to the 

-hoist chamber and restore normal 
conditions of work at the Bhakra 
Dam. Mr. M. H. Slocum, Shri Kanwar 
Sain and Shri S D. Khungar attend
ed the meeting as members of the 
Board. The recommendations of the 
Board, which were unanimous, were 
considered by the Bhakra Control 
Board at a meeting held this morning 
in New Delhi. After hearing Mr M. H. 
Slocum and considering the report of 
the Board of Consultants, the Board 
passed the following resolution:

’"The Board has considered the 
reports of the Board of Consul
tants and the General Manager, 
Bhakra Dam on the accident to 
the Hoist Chamber and has heard 
Mr M. H Slocum."
Shri Fem e Gandhi (Rai Bareli): 

Sir, may I suggest that the statement 
be laid on the Table of the House? 
It looks to be very long.

*
Shri D. C Sharma (Gurdaspur): 

Sir, I would suggest that it may be 
read in the House, because we are 
anxious to hear it

Mr. Depnty-Speaker: Is it a long
one?

Hafiz Mohammad Ibrahim: It is not
very long; only two pages

Mr Deputy-Speaker: The hon
Minister may read it

Hafiz Mohammad Ibrahim:
“ ---- It is pleased to note the

complete accord and the sense of 
partnership which exist between 
Mr Slocum, the Board of Consul
tants and the Bhakra Dam Admin
istration. It is in entire agree
ment with them that the most 
pressing need of the hour is 
energetic action to repair the 
damage to the hoist chamber and 
the undertaking of measures to 
restore normal conditions of work 
at Bhakra Dam in the quickest 
possible time

"The Board appreciates the 
necessity of changing the existing

procedures and methods which a n  
not completely suitable for quick 
action, and resolves that they be 
modified suitably to meet the 
present emergency.

The Board has full confidence in 
the ability of the Board of Cons, 
sultants and the Bhakra Dam 
Administration of which Mr. 
Slocum is a full partner to tackle 
the job successfully and in a 
manner which will be both expe
ditious and economical.

The Board endorses the action 
taken so far by the project 
authorities and approves of the 
recommendations made by the 
Board of Consultants m regard 
to:

(a) the broad features of the 
scheme for carrying out the 
necessary remedial measures; 
and

(b) the steps indicated and 
the delegations proposed to 
facilitate expeditious comple
tion of the work.”

Work will now proceed in accordance 
with the recommendations of the 
Board of Consultants

I brought to the notice of the House 
that an attempt made on 30th August, 
1959, to lower a steel gate into the 
cable gallery to act as a stop log was 
unsuccessful We have been inform
ed that a second attempt will be made 
on or about the 9th September, 1959, 
to lower a heavier gate. Although 
the gate is ready, it is considered 
necessary to give some time for the 
concrete framework to set.

I am laying the Report of the 
Board of Consultants, Bhakra Dam on 
the Table of the House.

Sixteenth Report of the Board of 
Consultants, Bhakra Dam

The Sixteenth Meeting of the Board 
of Consultants was held at the office 
of the Bhakra Dam Designs Direc
torate on 6th September, 1989, under
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the Chairmanship of Dr. A. N. Khosla. 
Mr. M. H. Slocum, Shri Kanwar Sain 
and Shri S. D. Khungar attended as 
Members of the Board. Shri M. R 
Chopra, General Manager, Bhakra 
Dam and Sin P S. Bhatnagar, Direc
tor, Bhakra Dam Designs Directorate, 
were also present

2. Scheme for closure of the Right 
Diversion Tunnel subsequent to the 
damage to the Hoist Chamber was 
considered in this meeting. The fol
lowing information was conveyed to 
the Board by the General Manager, 
Bhakra Dam:

Due to this damage, uncontrolled 
supply is passing through the Hoist 
Chamber and gate-control structure 
The reservoir level at present is 
1444 4 . The down-stream water
level is at El 1184 - The discharge
passing through the adit tunnel con
necting the Hoist Chamber and the 
Dam galleries is of the order of 5,000 
cusecs A discharge of about 4,500 
cusecs is also passing through the 
Right Diversion Tunnel.

3 Various remedial measures were 
discussed for closure of the Right 
Diversion Tunnel and plugging of the 
Hoist Chamber The Board of Con
sultants approve the following scheme 
in broad outlines

(1) Choking the entry at the up
stream portal of the Right 
Diversion Tunnel by suitable 
methods, e g , placing con
crete bags, crates, rock-fill 
etc with a view to retain 
control of the outflow from 
Bhakra reservoir by means of 
El. 1320-irrigation outlets and 
to reduee the residual head 
into the R'ght Diversion Tun
nel below the point of entry 
If this object is not achieved 
fully by the date the reser
voir level falls below El 
1340 + (the level required 
for control from El 1320- 
outlets), the extent of chok
ing of the tunnel will have to 
be modified and the releases

• from the reservoir continued

through the Right Diversion 
Tunnel.

(ii) Constructing a by-pass tun
nel of a suitable size by
passing the Hoist Chamber to 
take care of the expected 
volume of discharge through 
the Right Diversion Tunnel at 
the time of the by-pass tun
nel coming into operation, 
such that the head of water 
at the entry of this by-pass 
tunnel is not higher than 
El 1210, which is 5i feet 
lower than the floor of the 
Hoist Chamber and the adit 
tunnel Constructing an 
approach tunnel to give access' 
for carrying out construction 
operations of the above by
pass tunnel

(111) A hoist shaft opening from 
El 1360 • which should
pftvide a bulk head arrange

ment in the by-pass tunnel.

( iv) Arrangement for plugging 
the damaged Hoist Chamber 
including the temporary cut
offs up-stream and down
stream of the Hoist Chambei

4 For the expeditious and effective 
implementation of the above scheme, 
the Board recommends the following 
measures

(1) Foreign Exchange• A bulk 
amount of Rs 45 lakhs of 
foreign exchange is to be 
placed at the disposal of 
Bhakra Dam Administration 
for procurement of equipment 
and material required for this 
emergency and for repairing 
the damage to the Power 
House equipment.

UO Procurement procedure The 
normal procedure for pur
chase of equipment or mate
rial required for this emer
gency need not be followed. 
No advertisements need issue 
for bids and, if necessary, 
even bids may not be called 
and purchases made from the
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market Die Bhakra Dam 
Administration must be 
authorised to accept the terms 
at which this material can be 
procured However, the 
General Manager should 
inform the Bhakra Control 
Board about all such pur
chases over Rs. 10,000.

(iii) Priorities: Over-nding priori
ties must be arranged for con
trolled materials, such as 
steel sections, reinforcement, 
plates, wire etc.

( i v )  Sanptum of additional staff: 
Additional staff will be 
required in the various Direc
torates of the Bhakra Dam 
Administration during this 
emergency. The General 
Manager, Bhakra Dam, is to 
be authorised to sanction this 
staff and report to the Bhakra 
Control Board.

(v) Changes in Establishment:

(a) No changes are to be made
in the experienced person
nel employed in connection 
with the Bhakra Dam
except at the initiative 
and/or concurrence of the 
General Manager, Bhakra 
Dam.

(b) Shri R. Mehta must con
tinue as Liaison and Trans
port Officer.

(c) The Technical Attache in 
Washington along with Staff 
must continue till the emer
gency is over.

(vi) Bonus to workmen: The
General Manager, Bhakra 
Dam, should be authorised to 
pay bonus or cash awards to 
the workmen employed oa 
the jobs connected with this 
emergency upto 59 per cent, 
of their wages. He should

report this to Bhakra Control 
Board for information only.

^ii) Financial commitments:
The General Manager is to be 
authorised to make financial 
commitments with the Army, 
Navy and other agencies, as 
necessary. He should report 
action to Bhakra Control 
Board.

(Vui) Regulation of releases from 
Reservoir: The General
Manager must have full 
authority for regulating

suit the exigencies of con
struction programme, regard
less of any other considera
tion.

(jX) General: The General
Manager should be authorised 
to exercise such additional 
powers as may be necessary 
to meet the emergencies, such, 
as providing rent-free accom
modation to Army and Navy 
personnel, sanction of tele
phone connections to person
nel, of any rank, purchase of 
stationery etc. etc.

(Sd.) Khungar—Member
j Kanwar Sain—Member.

(Sd.) Slocum—Member.

(Sd.) A* Khosta—Chairman.

gj^lmati Renu Chakravartty
(Bas>rhat) : We are not at &U satisfied 

the two or three statements 
whicP have heen m&de by the hon. 
MinWter here- The very next day we 
see jn the newspapers some news 
whicP “  completely contradictory to- 
whicP has been stated here. Only the 
other day 116 told us that fhS water 
level *n the hoist chamber was going 
dow0. But the very next day we 
foun4 11181 the water level had come 
right UP to the top. We have been 
readi^g Mr. Slocum’s public statement*
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and also about his suggestion for 
having a full command over the 
matter It is a very serious situation. 
We would like to know when you are 
going to give us an opportunity to 
discuss this matter and whether it 
will come up at the earliest possible 
time

Shri Braj Raj Singh (Firozabad) 
There was a rumour in the press that 
due to this mishap at Bhakra we shall 
be incurring a loss of Rs 1 lakh per 
day in the Nangal Factory May I 
know whether it is correct and also 
what is the situation there9

Mr. Depaty-Speaker: That i« a
different thing There was a kind of 
fear about the delay that might be 
caused m the supply of energy to the 
fertiliser factory at Nangal

Shri S. N. Banerjee (Kanpur) We 
would like to know the correct 
position about the terms of 
Mr Slocum Yesterday’s papers and 
even today’s papers have given the 
news that he is not going to touch it 
at all unless he is given full com
mand I want to know his definition 
of ‘full command’ and I want to know 
what his terms are

Sardar Iqbal Singh (Ferozepur) 
Many statements have been made 
about the work m Bhakra dam May 
I ask one question? May I know 
whether any progress has been made 
even after the enquiry has begun into 
the mishap to the hoist chamber, and 
whether the Government would take 
into consideration the consensus of 
opinion of the Members of this House 
that those who are members on the 
Board of Consultants should not be 
on the Enquiry Committee7 A man 
cannot enquire into his own actions 
Shri Khosla is the chairman of the 
Board of Consultants and he is en
quiring into his own action.

Shri Goray (Poona) It was stated 
in the press, as being the Minister’s 
own statement, that about Rs 80 lakhs 
will be required to put the damage 
right and that Mr. Slocum has said,

“I would like to hire that man who is 
ready to do that work for Rs. SO 
lakhs" It was also stated, that it may 
require nearly Rs 5 crores to Rs. 6 
crores May I know what is the 
position*'

Mr. Deputy-Speaker: He has not
said that "He would be a bold man 
who would make an assessment just at 
present ” this 13 what he said

Shri D. C Sharma: May I know if 
there is any agreed solution on the 
technical plane regarding the diffi
culties encountered? So far as the 
Bhakra-Nangal project is concerned, 
there are difficulties on the technical 
plane and al^o on the executive plane, 
that is, in respect of the Bhakra Con
trol Board May I know from the 
hon Minister what is being done to 
arrive at a united solution of the 
technical as well as of the executive 
problems of the Bhakra-Nangal Pro
ject’

Shri Mohammed Imam (Chital- 
drug) An expert committee has been 
appointed to go into the causes of this 
mishap or accident and to assess the 
entire loss that has been sustained by 
the Government But the statement 
does not mention anything regarding 
the reason for this disaster

Mr Deputy-Speaker: Naturally
there is so much anxiety about this 
mattei which perhaps is justified 
The whole country wants to know the 
position Already, there has been a 
motion given notice of, and the Mem
bers are anxious that a discussion 
should take place here The hon 
Speaker has admitted that motion 
Tomorrow, the Business Advisory 
Committee would be meeting, and 
they would consider whether the 
House can find time during this session 
to have a discussion on this subject. 
Hon Members from every party are 
represented on that Committee The 
Committee could have the views and 
the extent of the anxiety and the 
feeling of the hon Members This 
question would be taken up there and 
efforts would be made, I suppose, by
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the Business Advisory Committee to 
find tune so that a discussion might be 
had here as early as possible.

Shrimatl Kena- Chakravartty: I may
submit that the job of the Business 
Advisory Committee is only to allo
cate time. But this House is supreme 
for deciding which particular matter 
is of urgent importance for the 
country. Therefore, I would urge that 
this House may give its opinion that 
we must have a discussion of this 
subject, so that the Business Advisory 
Committee could allocate the time for 
it It is only a question, of allocation 
of time so far as the Business Advisory 
Committee is concerned.

Mr Deputy-Speaker: It is not cus
tomary or usual that the House 
gives its opinion first Secondly, the 
hon lady Member is also onc> of the 
Members of *the Business Advisory 
Committee She attends it every time 
and *ihe could show her reaction and 
her feelings theie I think the Mem
bers there also represent the whole 
House. We will consider there all that 
is said here and see what can be done

If I were to allow all the questions 
and the answers that have been given 
here now, it would become a regular 
discussion here and before we take 
any decision perhaps we may have 
spent three or four hours today in just 
putting the questions and getting 
answers

Shri JSadhan Gupta (Calcutta— 
East): Perhaps, if we meet on Satur
day and if there is tune, we might 
have this discussion then

Mr. Deputy-Speaker: That aspect
also will be taken into consideration 
by the Business Advisory Committee.

12.f7 hra.
COMMITTEE OF PRIVILEGES 

Tehth Report
Shri K ue (Buldana): I beg to move:

Life Insurance 
Corporation Inquiry

'That this House agrees Vith the 
Ttfnth Report of the Committee of 
P r iv ile g e s  laid on the Table 00 the 
4tfi September, 1990”.
Mr. Deputy-Speaker: The question

i&.
“That this House agrees with the 

Tcsnth Report of the Committee of 
privileges laid on the Table on the 
4th September, 1959”.

The motion was adopted.

12 3*
\ K jO T  ZJL TJOSE. HOARD

qF INQUIRY’S REPORT OF LIFE 
INSURANCE CORPORATION IN
QUIRY
ghri Hamh Chandra Mathur (Pali):

I i,eg to move:
‘That this House takes note of 

tjie Vivian Bose Board of In
quiry’s Report of the Life Insu
rance Corporation Inquiry, the 
advice of the U.uon Public Service 
(Commission thereon and Govern
ment of India Resolution dated 
the 27th May, 1959” . 

gir, this is an important matter 
an£ing out of a parliamentary question 
dn(J criticism on the floor of the 
House and has resulted in public in- 
qu>nes at the highest level. It has 
resulted in the resignation of one of 
ouf important and senior Cabmet 
ministers and it has resulted in dis
ciplinary action cgainst certain highest 
officials It is to close this chapter 
th?t we have got to “take note" in 
retrospect I think it is the duty of 
this House and that it is in the public 
interest to examine the facts and the 
findings as they have emerged aa a 
result of these enquiries, more parti
cularly, the inquiry by the Vivian 
Bose Board and the Union Public 
Service Commission’s observations 
and recommendations thereon,

$ir, we must have a final and full 
look at the whole picture and draw
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pertain lessons and try to assess the 
decisions which have been taken on 
the findings of these commissions and 
Inquiries. It is the right of this 
House to have the last word and fo 
give guidance to the Government. I 
■hall first deal particularly with these 
three officers, the charges against 
than and the adequacy or otherwise 
ot  the punishment given to them. 
Then I will deal with certain obser
vations which have been made by 
this Board and also by the UPSC. 
Then I will deal with certain major 
issues of public interest and public 
importance which emerge out of the 
whole thing. Lastly I will deal with 
the Government's decisions in the 
matter and the impact of all these 
decisions on public mind.

Before I deal with the first point, 
viz. the charges against the three 
officers, I should like to make it 
clear that we must first see what has 
been the general approach and atti
tude of this Board in the matter. I 
feel that this Board headed by Shri 
Vivian Bose has brought about a 
very broad outlook and has viewed 
the whole case with great adminis
trative ability; they have brought 
about a human approach to the whole 
■utter. I would just refer to what 
the Board itself has said which will 
indicate what their approach to the 
natter was. While discussing about 
a particular transaction and the 
failure of the officers to consult the 
investment committee, they said: 

"Then, as regards the other ob
jection about not consulting the 
investment committee ahead at 
time, we think that the strict 
letter of the law does not indi
cate that that should be done. 
But at the same time, we do not 
think if deisraible to make a 
fetish of red-tape. We do not 
mean to imply that rules are there 
only to be broken, nor do we 
suggest that that can be done 
habitually."
What follows is important:
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“But we do feel that there 

should be a sense of proportion 
in administrative matters and 
that those who are called upon 
to make large decisions should be 
left a measure of discretion and 
should be free to feel that a 
Villingness to shoulder responsi
bility and, in an exceptional 
Case, even to disregard an other
wise salutary rule in order to 
Achieve a beneficial end will not
land them in trouble........ ”.

Not only that. They have gone a 
bit further while discussing the cate 
of Shri Kamat and they have very 
rightly indicated a line of approach 
which must be appreciated by this 
House. They have said:

“It is easy to be wise after 
the event and to expect super
human qualities in one’s fellow- 
iften, but there are times and cases 
when even the sternest of judges 
rnust feel: “there, but for the 
Grace of God, go I”.”
So, it is not that this Board has 

gotie with a set mind. This Board 
has proceeded with a great under
standing and a sympathetic approach 
for the officers into whose conduct it 
was enquiring. It is really gratifying 
to note all this. This Board was also 
fully aware of the limited scope of 
this inquiry. They were concerned 
only with these three officer's if 
they have made certain very damag
ing and disparaging observations 
against the former Finance Minister, 
it must be appreciated that they had 
to be made, because the whole mat
ter was completely interlinked 
and interwoven and they could 
not come to a definite finding 
against these particular officers. It is 
because of that they had to make 
those observations. At the very out
set in their report, they have said that 
they know their scope; they were 
fully conscious of it. They have re
peated more than once in the body of 
the report that "We would not Uke 
to go out of our way to make any

BHAORA U, ISSi (SAXA)
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observations". So, it is in this con
text that we have to examine the 
whole matter. It is really gratifying 
to note the approach the Board had 
taken.

About the stature of this Board, I 
think the Union Government deserves 
to be congratulated for having 
appointed such a high-powered Board. 
They could not have appointed a bet
ter board at inquiry. We had on 
this Board an eminent Judge of the 
Supreme Court, a seniorznost ICS 
officer, with great reputation for his 
integrity and independence and 
another officer with considerable ex
perience in administrative matter. 
When I say all this, it is not my pur
pose to stress that we should sur
render our judgment to the recom
mendations or findings of this Board. 
But I do maintain that their findings 
certainly are entitled to all weight 
and respect and if for any reason we 
have to depart from them, we must 
be prepared to give such reasons and 
arguments which woud satisfy the 
public at large.

Having said all this, I will go to 
the matter proper—what was before 
this Board of Inquiry and what ttieir 
findings are. Another thing I pro
pose to do during the discussion is to 
rely only on such matters which are 
almost undisputed. Nobody can deal 
with this whole matter and come to 
a clear appreciation.of the entire* sit
uation within this short time of three 
hours. So, I will rTot get myself in
volved in arguments and facts which 
are disputed by any party, because I 
think there is more than enough 
material on record, undisputed facts, 
whicu will lead us to the same con
clusion at which this Board has arriv
ed.

Let us see wKat was all this about.
I will have no hesitation in saying 
that the whole "thing has emerged 
because there was a scandalously 
dirty deal which was entered into 
by the Corporation to purchase certain 

•hares in fixe consents of a particular j

individual. In six concerns of Mr. 
Mundhra shares were purchased. Let 
us see how these shares were pur* 
chased and with what result It is 
not disputed that as a result of this 
purchase, there has been a wrongful 
loss of Bs. 10 lakhs to the Corpora
tion and there has been a wrongful 
gain of Us. 10 lakhs to Mr. Mundhra. 
That is an established fact, which 
nobody disputes.

We find another important fact 
Rs. 50 lakhs have been locked in 
concerns which are not likely to pay 
any dividends. The deal was done in 
post-haste; within three days, every
thing was put through. Another im
portant tact is, at least in three cases, 
we have paid more than what Mr. 
Mundhra had asked for; rates higher 
than what he had asked for were 
paid. What is the basis of arriving 
at these rates? The prevailing rate 
in the morning of 24th June. How 
do we get our data? Mr. Mundhra 
and Mr. Sodhani go to the Times of 
India office and they obtain certain 
information from the PTI. An un
signed typed page is passed on to the 
officer concerned and he relies 
absolutely on it and accepts it. He 
even gives rates higher than what 
Mr- Mundhra had asked for in his 
letter. Even when it was brought to 
the notice of the Chairman, when 
the statement was tabulated and put 
before him, he said: look here, in 
this particular matter—that was the 
fourth one— instead of Rs. 80 which 
Shri Mundhra asked for you have 
mentioned Rs. 82. He cuts it down. 
Still, the Managing Director, knowing 
then that it should be cut down, or 
brought at least to the level men
tioned in the letter which Shri 
Mundhra has written,—at that time 
there were still other three cases— 
permits the higher rates to continue. 
He does not bring this- to the notice 
of the Chairman. Neither the Chair
man cares to ask what has happened, 
even after once having known how 
the Managing Director has behaved. 
He just does nof ear* to know. AB 
this has happened.
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Now, who is responsible for this? 
That is the next question We know 
that this has happened, such a dirty 
deal has been put through, there is 
a wrongful loss of Rs 10 lakhs and 
tHere is Rs 50 lakhs blocked some
where Now it appears on all hands— 
and it is not disputed—that Shn 
Vaidyanathan, the Managing Director, 
has a hand and part in the crime. 
And what punishment have we 
thought of giving him9 Even the 
Vivian Bose Board have held him 
guilty That gentleman has been 
retired or, to put it more accurately, 
his services have been terminated 
What does it mean7 This gentleman 
who was already on extension, who 
even otherwise would have retired in 
the normal course immediately after 
the Mundhra deal, has been given the 
punishment of termination of services 
Does it mean any punishment to ter
minate his services to this gentle* 
man’

Then comes Shri Kamat Shri 
Kamat is another senior ICS officer, 
who is the Chairman of this Corpora
tion Well, definitely he cannot deny 
his responsibility, constitutional as 
well as personal, because he was the 
man in charge of the whole affair and 
he was supposed to look after the 
whole thing He also discovered that 
the statement which had been placed 
before him contains rates which were 
objectionable But he does not make 
any claim about his innocence Re 
says it was done and I am responsi 
ble for it There is a certain softness 
for this officer in all quarters, right 
m the Chagla Commission and so also 
m the Vivian Bose Board, and that 
is for two reasons One of the reasons 
is that he was absolutely new to the 
job and he had hardly taken over 
three weeks before That is one of 
the arguments that have been ad
vanced—he was not conversant with 
the stock exchange business Still 
another argument is that he was 
under the hypnotic influence of Shri 
Patel, a powerful Principal Finance 
Secretary, a permanent Secretary. I
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do not grudge the Softness for Shri 
Kamat But let us understand that 
it was his primary responsibility. 
According to the Act of Parliament 
it was the Corporation which was 
supposed to make investments The 
Investment Committee was to be 
consulted invariably I will just men* 
tion later on what a wangling has 
been done from the beginning to grab 
and have the whole powers in the 
hands of the Managing Director and 
the Chairman Now, this gentleman 
knows that since the executive com
mittee, which should make these in
vestments, had delegated the entire 
power to the Chairman, so he should 
work on behalf of the executive 
committee So, he should have 
aroused himself to that sense of res
ponsibility and he should have at 
least looked into the whole thing. 
But it appears that he has done 
absolutely nothing It is also not 
very correct to say that he was there 
only for three weeks He was there 
at least for four months as the Vice- 
Chairman of this Corporation As it 
was expected that he was put there 
only for this purpose, during those 
four months he should have got him
self acquainted with the whole thing 
and he should have become conver
sant with all the rules, his responsi
bilities etc Being a senior ICS offi
cer, we should expect at least thu 
much from him 

THen, about stock exchange also, 
we expect some extra-ordinary Intel
ligence from our senior ICS officers 
But, apart from that, any man with 
ordinary intelligence, if he had Men 
there and had seen the papers,, would 
have discovered the whole thing But 
those things were not at all examined 
and the whole thing was permitted to 
be rushed through in a most scanda
lous manner We know what has 
happened and what is going to be ita 
impact But what is the "punishment 
which is proposed7 The punishment 
proposed is censure. For such lade 
of responsibility, for such criminal 
negligence of duty, if you reward such
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punishment, do you know what is 
going to be its impact on the public 
mind?

Now comes the seniormost partner, 
Shri Patel. It really reels me down 
and it is absolutely beyond my com
prehension how the Union Public 
Service Commission has ventured to 
exonerate that gentleman. The evi
dence is no overwhelming from the 
beginning to end, and on all points, 
and it has been dealt with so com
prehensively by the Vivian Bose 
Inquiry, where they have treated the 
whole matter so lucidly, that if one 
reads the report he cannot but be 
left with the impression that here is 
a gentleman who was primarily res
ponsible for tiie whole dirty deal, and 
it is he who gets exonerated. I at 
least appreciate the attitude of the 
■Union Government. Even though 
they are always wanting to respect 
the Union Public Service Commission, 
let us appreciate the fact that they 
have not exonerated him. They have 
qnly said that “in view of his past 
record, let us drop the charges". But 
let us know how this gentleman 
could be exonerated or how the 
charges against him could be dropped. 
He is the prime mover of the whole 
thing. He was not the Chairman at 
that time. He takes the application, 
he takes the initiative, he influences 
the other officers, he puts the whole 
thing through. And how does he do 
it? He knows from the very begin
ning that there was a written direc
tive by the former Finance Minister, 
Shri C. D. Deshmukh,—at least he 
knew it—that there should be no 
investments in the concents of Shri 
Mundhra. Shri Patel knew it, Shri 
Valdyanathan knew it and Shri 
Kamat also knew it. But it was he, 
Shari Patel, who knew it definitely, 
and he never placed {he whole matter 
before the former Finance Minister 
and he never got a clearance. He 
should hare sent a directive in 
welting, so far as this matter was 
concerned. He does not do it  He
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very cleverly tries to give ^peqnaea 
that he has obtained the approval 
from the Finance Minister and wants 
to get away with the whole business. 
He also got certain information from 
the various sources. You will be sur
prised to know that even Shri Vaidya- 
nathan and Shri Kamat have said 
that if they knew all this about Shri 
Mundhra and his antecedents fhey 
would not have touched the whole 
thing with a pair of tongs. But at 
least Shri Krishnamachari, our former 
Finance Minister and Shri Patel, they 
knew all the antecedents of Shri 
Mundhra and still the deal was put 
through, more particularly by Shri 
Patel. Responsibility also attaches on 
the former Finance Minister becausê  
knowing all that,—he himself, as 
Commerce and Industry Minister, had 
written about the antecedents of 
Shri Mundhra much earlier—he at 
least should have stopped this deaL 
But he does not do anything of that 
sort. Even when the Reserve Bank 
has brought this to the notice of the 
Finance Minister, even after this 
counsel, when it is brought to the 
notice of the Finance Ministry that 
something very shabby has been done, 
when in investment things are going 
wrong, no notice is taken of it. When 
this letter is put before the Finance 
Minister, he only says: “I am not 
happy about it; could we do anything 
about it?” and passes it on to his 
Principal Finance Secretary. The 
Finance Minister should have cer
tainly called for all the facts and 
taken certain steps. But he does not 
do anything of that sort, and what 
is more, what does the Finance Sec
retary do? He says: purchase more 
shares, give it more support, give it 
greater support A great effort has 
been made both on the part of the 
Principal Finance Secretary and the 
farmer Finance Minister to show that 
it was one thing to support Mundhra 
and it is another thing to purchase 
shares from- concerns which ware 
sound. Let us not forget that it fg 
not only in sound concerns they have

8EPTXUBKR 7, 1809
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purchased shares, but at least Rs 50 
lakhs have been sunk in unsound con
cerns Sven these sound concern* 
were under the complete control of 
Mundhra
II hrs

The Finance Minister, when he was 
Minister of Commerce and Industry 
wanted that some steps should be 
taken against this man He wrote to 
the then Finance Minister who con
trols Company  ̂ Administration that 
something should be done to put a 
stop to this notroious adventurist He 
himself wrote this Now, when 
things worsened, he does not stop 
this He should have told them to 
take over those concerns He could 
have, if he wanted to fcelp the con
cerns and not the particular gentle
man, taken over those concerns It 
is absolutely clear that m spite of the 
fullest knowledge about this gentle
man, m spite of the fact that there 
was a previous decision against him, 
this thing was put through and the 
former Finance Minister and the 
Principal Finance Secretary cannot 
escape personal responsibility and 
they cannot escape constitutional res
ponsibility It is obviously clear from 
all this that is on record 

But, the story does not end here 
So far as Mr Patel is concerned, 
there is a telegram which my hon 
friend Shn Feroze Gandhi very 
dramatically put up It was not on 
the 24th of June Shn Knshnama- 
chan is consulted only on the 22nd. 
But, on the 12th and 13th of June, 
a telegram is sent from here by Mr 
Sodham to Mr Mundhra saying that 
something can be done about it He 
admits he had seen the Principal Sec
retary on the 12th and 13th The 
Principal Finance Secretary admits it 
Thtf telegram goes It is clear that 
even before he had talked to the 
Finance Minuter, he had taken certain 
*tqp and had determined to put this 
thing through which he put through 
subsequently There are at least 50 
sut̂ i othejr important tacts very elejMy 
tyteg fe. thja seport from which we 
can draw only one conclusion The
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irresistible conclusion it that Mr. 
Patel’* was the arch part in the crime 
and that he put the whole thing 
through and that he did not even 
represent to his Finance Minister fully 
When I say all this, let us not forget 
this

•
I was really surprised when I read 

in the papers how the hon Prune 
Minister thought that because of the 
Board of Enquiry and the findings 
of this Board, things have changed 
so far as the responsibility of the 
former Finance Minister was concer
ned I think this Bose report makes 
far more damaging observations 
against the former Finance Minister 
than the Chagla Commission It is 
true that the Principal Finance Sec
retary played foul and he did not 
inform his chief all the things But, 
they also say that the Chief also took 
absolutely no care, no caution and 
gave no proper guidance Not only 
this The report very correctly 
states how the whole thing had deve
loped, how Mr Vaidyanathan and Mr 
Patel were in a sort of conspiracy to 
grab the whole power and to wash 
out the Investment Committee and 
the Executive Committee If you 
read the whole report, you will get 
a clear impression like this As a 
matter of fact, When Shn C D Desh- 
mukh discussed this Bill here, he gave 
a definite assurance to this Parlia
ment how the investments will be 
made He said that investments will 
be made through an Investment 
Committee He further said that we 
will issue a notification under sec
tion 27A which clearly lays down 
certain rules and regulations and 
principles for guidance of invest
ments But, these assurances given 
to the Parliament and these provisions 
were never mvoked As a matter of 
fact, they were ruthlessly given the 
'go by’, and everything was done in 
complete violation of these principles

Something was said in the Ministry 
Mr Vaidyanathan writes a letter He 
is hold enough to write a letter to tin 
Principal Secretary Mr Patel that
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the powers should rest between you 
and me—that is mentioned here. 
That the powers should rest between 
you and me was further earned 
through

Shri T T Knshnamachan Jhe for
mer Finance Minister and the Cor
poration came together in this coun
try Shri T T Krishnamachari 
assumed charge of the Finance Min
istry on the 1st of September That 
Act was also put into force on the 
1st of September They were never 
good friends Shri T T Knshnama- 
'Chari never wanted any of the assu
rance NSufc
the floor of the House Even Mr 
Patel has mentioned that if Shn C 
D Deshmukh had continued, that 
policy would have been followed. 
After quoting so many facts, what is 
the result that they have arrived at7 
On page 26, they say it will take 
a very long tune if I were to read 
the whole thing here They say 

“We think it is a fair infe
rence from what we have set 
out above, and especially from 
what follows, that section 27A and 
the other restrictions on the 
power of Government to handle 
these funds as they pleased for 
purposes of investment were just 
so many thorns m the flesh to 
Mr Vaidyanathan, Mr Patel and 
Mr Knshnamachan We have 
seen what value Government 
attached to an exactly similar 
provision in the LIC  Act The 
provision was ignored and the 
assurances given to Parliament 
were cynically disregarded not 
only by the Minister concerned 
but also by a Secretary to Gov
ernment and by a non-Go^em- 
ment servant, the Managing 
'Director of the LIC  Things had 
gone as far as that"
Further, it will be interesting to 

-note that when a certain proposal 
was put up, when the Law Ministry 
stated that this atop should be

there and it was put up to the Min
ister—let these words be marked-* 
this is what Shri T T Knshnoma- 
chari the former Finance Mipi«.t»r 
said about Mr Heemandam who is 
somebody m the Law Ministry who 
put up that proposal

“Mr Heemandam is a poor 
specimen of a lawyer I would 
prefer to leave things as they are 
and let Mr Vaidyanathan gamble 
away than accept Mr Heeman- 
dani’s advice”
He has preferred Mr Vaidyana

than to gamble away Now, Mr 
Vaidyanathan lias gambled away and 
the former Finance Minister has 
divorced himself from that personal 
responsibility He is personally res-’ 
ponsible for this state of affairs, for 
putting things m this manner, for 
pulling the investment policy in thaf 
manner and concentrating all the 
power m the hands of Mr Vaidyana
than He said, let him gamble away 
Now he has gambled away He has 
to take the consequences 

I have dealt with all the three offi
cials and certain observations made 
regarding the former Fmance Minis
ter as they appear here Having said 
*11 these damaging things, as far as 
the Union Government is concerned 
it will have to be admitted that they 
Have behaved m an unexceptionable 
planner from the very beginning 
When the matter was brought up 
Jiere, they appointed the Chagla 
Commisison Nothing better could 
pave been done, as was demanded by 
the circumstances When the Chagla 
Commission report came, the Minister 
resigned Nothing more could have 
peen expected from his Government' 
•fhen, they accepted certain things, 
the principles were also accepted and 
(ihey appointed the Bose Board, 
which is absolutely unexceptionable, 
fhis Board made certain recommta- 
J&tiona; unexceptionable, perfectly 
^Crf!bcratic and dignified; nothing bet* 
ter could have 'been done. Then, h
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goes to the U.PS.C. I quite under* 
stand their concern to respect the 
wishes of the U.P.S.C. But,-I think 
that if there was ever a case to dis
agree with the U.P.S.C., it is this 
case. I shall give my reason for that. 
If you look at the reports of the 
U.P.S.C. which were placed on the 
Table of the House, you will find 
that Government had not accepted 
the recommendations of the U.P.S.C. 
in 1955-56 and 1956-57, so far as two 
officers were concerned; the U.P.S.C. 
said that these officers were not 
guilty and no punishment should be 
given to them. But we find 1h£t 
punishment was actually given to 
them. Government did not accept 
the recommendations of the U.P.S.C. 
in those cases.

In this case, there is a still greater 
difference, because the report of the 
U.P.S.C. has been preceded by an 
inquiry by such a high-powered body. 
I do not want to make any adverse 
references to anybody, but I would 
like to ask: Is there anybody in the 
U.P.S.C. who will measure up to 
these giants on this Board? We can
not ignore the recommendations of 
the persons who have made these 
recommendations.

Then again, in the report of the 
U.P.S.C., there was a dissenting~note. 
I think this is one of the most im
portant cases where Government 
would have received the encomium 
of this House and of the people at 
large if they had disagreed with the 
U.P.S.C. It is really unfortunate 
that we have to say so.

I have unfortunately been saying 
on the floor of this House earlier that 
the standards are deteriorating in 
the U.P.S.C. I think we should do 
everything in our command to create 
a greater respect for the UP.S.C.; 
that will not be created by my not 
making these observations and not 
criticising. It would have to be 
created by their own conduct and by 
bow they create a respect for them
selves in the public mind.

Report of Life 
Insurance •Corporation 

Inquiry
Hr. Deputy-Speaker: The hon. Mem

ber has taken about half an hour 
already. He should try to conclude 
now.

Shri Harish Chandra Mathur: I shall 
take another <ten minutes, if you 
would permit me. I shall cover two 
or three more important points quickly • 
and then I shall finish.

Mr. Deputy-Speaker: He ought to
be brief now.

Shri Harish Chandra Mathur: I
shall definitely finish wuthin ten 
minutes or even earlier.

Now, there is a lot of talk about the 
morale of public servants. I can 
venture to submit that. I have never 
missed any opportunity on the floor of 
the other House and also this House 
to speak for the public servants, lot 
the Government servants, and to do 
all sorts of things to raise their moral 
standards. I definitely feel that we 
should do everything in our power to 
see that we do draw the best out of 
the public servants, that we definitely 
do everything to encourage the public 
servants to take responsibilities and 
discharge them on the spur of the 
moment. The Board was quite alive 
to this factor.

But, when a guilt is proved, then 
this question of morale does not arise.
If we come to the conclusion that a 
particular gentleman is guilty, then 
the punishment must be deterrent; and 
the punishment must be deterrent 
particularly where public money, or 
rather, where money which is izr 
trust, is squandered away like this.

I would like to say that I think it is 
much more important here to take 
some good care of the morale of the 
Ministers; I say this advisedly, be
cause the Ministers are most in
effective, because of their relationship 
with the Fecretaries. Even here, we 
see that a very powerful Minister, 
whom we considered to be very 
powerful indeed, has been completely 
ignored by his Secretary in certain
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[Shn Harisn Chandra Mathur] 
matters; he never cared for the 
Minister. I know what happens in 
other cases too. A Minister wants 
something to be done; he gives a 
policy enunciation, and he wants 
.something to be implemented, but 
the file goes circulating between here 
and there, and it is ac managed that 
the Minister will never get the end of 
it. I know of particular cases where 
the Minister had passed a definite 
order in my presence that such and 
such a thing must be done, and yet, 
that has not been implemented for 
years; and it will not be implemented

Acharyu Knpalanl (Sitamarhi) : 
And he did not resign?

Shri Harish Chandra M athur: I
think it is not a question of the morale 
of the Government servants, but I 
think we should make our Ministers 
more effective; I think we should 
rather think about the morale of the 
Ministers

Shri Goray (Poona)* How can we 
make them effective? They should 
make themselves effective.

Shri Harish Chandra Mathur: Then, 
a reference has been made to party 
funds, and there has been a lot of 
criticism about it I have also collect
ed from the Libiary information as 
to how party fund? are collected in 
the various countries I think the 
situation is no different than what it 
is here, if anything, it is far worse 
But that is no argument to support 
what is branf; done here. There is 
also another difference We here in 
India are conditioned in a very 
•different manner. So, what would be 
accepted m UK or the USA will not be 
accepted by the people here So, we 
have got to be very careful in this 
matter also. But there is no reason 
why we should denounce what the 
Board has said As a matter of fact, 
the Board has never said that all this 
deal was put through simply because 
■certain funds had been made available 
to the party; that is absolutely put

ting a wrong meaning on their 
observation The Board has not said 
that I maintain and 1 venture to 
submit that Let us refer to page 160 
of their icpori, where a reference has 
been made to this As a matter of 
fact, they were just wanting to find 
the motive, they were in search 0! 
the motive They wanted to know the 
motive for all this They could not 
find any motive So, they thought that 
this could be the motive. That is all 
that they have said I shall read out 

«what the motive is

“As regards the motive for this. It 
is obscure” They themselves say 
that it is obscura They do not know 
what the motive is

An Hon. Member: How did they 
come to the conclusion?

Shri Harish Chandra Mathur: They 
further say

“We do not feel that wj^have been 
told the whole tiuth and we are 
not able to travel be>ond the record 
So far as the record goes, the only 
motive that suggest? itself is the one 
we have referred to . ”

That is what they say They have not 
come to ary conclusion. And they 
could not have come to this con
clusion I shall not go into that 
matter now, but certainly we shall 
have to prescribe a certain code for 
our selves

I would ’-espectfullj submit that 
party funds should be collected only 
by the organisation, at least the 
Finance Minister and the Commerce 
and Industry Minister should have 
nothing to do with the collection for 
the party funds

Shri Subbiah Am balam (Rama-
nathapuram): Is there anything said 
in the report that either the Finance 
Minister or any other Minister had 
anything to do with these collections?
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Shri BarUh Chandra Mathnr: That 
is what exactly I am saying, that there 
is nothing said in the report, unneces
sarily, much more is being read out 
■of it.

Shri Jagaaatha Rao (Koraput): So, 
my hon. friend’s observation is not 
relevant.

Shri Harlsh Chandra Mathar: But
this has received so much public 
attention The Board did not have the 
record to come to this conclusion, 
and it is absolutely wrong to come to 
this conclusion. I would say further 
that m most other countries, the 
practice is the same, in fact, much 
worse. But we are conditioned in a 
different manner, and we must do 
something to set our own standards 
and traditions and conventions. It is 
m that connection that I am sub
mitting this. In fact, they tried it in 
UK, as a matter of fact, in Canada, 
they had done away with the dona
tions for some time, and had the enact
ment, but they had to take back the 
enactment and collect donations from 
all the industrial concerns there Of 
course, we can make our elections 
cheaper by having this kind of pro
cedure. But what I am submitting is 
that we have got to set our own 
standards; we cannot adopt the 
Western standards, but we want to 
set our own standards It is from 
this point of view that I submit that 
we must adopt this healthy conven
tion that not merely should the 
collections be done by the organisa
tion, but at least these dignitaries 
should not involve themselves in the 
collection of the funds. Secondly, no* 
body should be permitted to collect 
even for his personal purposes, for his. 
own elections: if he collects, it should 
be channelled through the party, 
otherwise, it should be considered as 
good or as bad as bribery. That is 
what I would submit on this matter.

There are some other important 
issues. One is about the standard re
garding the administration of public 
funds. We have got to set certain
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standards as to how public funds are 
going to be administered, certainly not 
in this way. We must seit certaia 
standards in this matter.

Something has to be said about th£ 
other matters, but I shall not touch 
them for want of time.

Mr. Deputy-Speaker: Motion moved:
“That this House takes note of the 

Vivian Bose Board of Inquiry’s Re
port of the Life Insuiance Corpora
tion Inquiry, the Advicfe of the 
Union Public Service Cemmission* 
thereon and Government of India 
Resolutions dated the 27th May,
1959 ”
There are two amendments to this 

motion
Now, we have the whole day tor 

this discuss.cn, that means that the 
discussion will go on up to five
o’clock

Some Hon. Members: Five hours.
Mr. Ilepnty-Speaker: This was not 

made clear 1 have got the record 
here before me, and the observations 
made by the Speaker. He only said 
that we shall have a full day's debate; 
that means, today.

Shri Ferose Gandhi (Rai Bareli): 
May I suggest that the hon Minister 
can reply tomorrow, because it is 
already past one o' clock now?

Mr. Deputy-Speaker: Would that be 
convenient to the Minister?

The Minister of Home Attain 
(Shri G. B. Pant): As you please.

Mr. Deputy-Speaker: All right, we 
can go on with the discussion up to five 
o' clock, and then the Minister would 
reply; that means that we have still
3 hours and 40 minutes left before us 
There is a large list of Members who 
want to participate in the debate. We 
shall have to place a tune-hmit on 
speeches Will IS minutes do?

Pandit K. C. Sharma (.Hapur): Ten 
minutes
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Mr. Deputy-Speaker: That would be 
too Little. It is for the House to de
cide If a longer time is given to each 
Member, then there will be fewer 
Members who would be accommodat
ed Then they should not complain 
against me that I have not given them 
time We take a decision and I will 
follow that

Shri Snrendranath Dwlvedy
(Kendrapara) So far as our Group 
is concerned, we will have only one 
speaker.
' Mr. Deputy-Speaker: If other
Groups also have one speaker each, 
then perhaps we can have a time
limit of 20 minutes If there is only 
one speaker on behalf of a Group, we 
might give him 20—25 minutes

8hri Tangamani (Madurai): from 
our Group, there are two speakers 
The first speaker may have 20 minutes

Mr. Depnty-Speaker: And the second
5 minutes They should adjust 
among themselves I have no 
objection. But it should not go beyond 
25 minutes

Shri Tangamani: Our Group should 
have at least half an hour.

Mr. Depnty-Speaker: I will have 
that consideration, that others would 
not have as much time as the biggest 
group But we shall have to have 
some limitation That is the difficulty 
Ordinarily, ordinary Members of 
Groups should try to conclude within
15 minutes. The Leaders of Groups 
will be given longer time. This will 
b« the rule except in the case of a 
particular hon. Member who might 
have studied it extensively to justify 
his requiring more time

Shri Jaganatha Kao: I beg to move*
niat for the original motion, the 

following be substituted, namely:— 
“ That this House takes note of

and approves the action taken by
the Government of India as con
tained in the Ministry et Home
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Affairs Resolution No. F. 15/58HS 
dated the 27th May, 1959, in the 
cases of Shn H M. Patel, Shn 
G R Kamat and Shn L. S. 
Vaidyanathan on the advice given 
by the UPSC on the Report of 
the Vivian Bose Board of En
quiry" /
Shri Bhanja Deo (Keonjhar): I beg 

to move*
That for the original motion, the 

following be substituted, namely:—
‘That this House takes note of 

the Government of India's Resolu
tion in the Ministry of Home 
Affairs No 15/58 HS, dated the 
27th May, 1959, but expresses its 
regret over the manner m which 
the whole affair has been dealt 
with”
Mr Deputy-Speaker: Now both the 

original motion as well as the two 
amendments are before the House

Shri Parulekar (Thana)* Mr 
Deputy-Speaker, the subject-matter 
of the discussion is vast and it will 
not be possible to cover the whole 
canvas. I wfill, therefore, confine 
myself to one of the crucial aspects 
of this problem, namely, the Resolu
tion of the Home Ministry I will 
attempt to examine it, analyse it and 
assess its value.

I have read the Resolution very 
carefully and many times and I find 
that only three conclusions are possi
ble, of which one alone can be the 
correct one Either the Government 
have not read carefully the Reports 
of the Chagla Commission and of the 
Vivian Bose Board, or if they have 
read them, they have not understood 
the findings «f these two investiga
ting bodies Or if they have under
stood the findings, then this Resolu
tion is a dishonest attempt to white
wash the culpnts and whitewash 
themselves by taking shelter under the 
recommendations of the UPSC. I 
will endeavour to find out which one 
of these is the correct one.
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For assessing the value of the Re
solution, we will have to seek answers 
to three questions. They are: first, 
what are the salient, characteristic, 
features of this notorious deal, the 
Mundhra transaction; second, what is 
the object of this transaction, third, 
who are the culprits and what is then 
guilt? The task of seeking answers 
to these questions has become easy 
because the answers have been given 
m the Reports of the Chagla Com
mission and the Vivian Bose Board 
I will briefly give the reasons why 
1 accept their findings and their 
verdict

Firstly, the Chagli Report contains 
the findings of one of the most emi
nent Chief Justices in the country 
known for the integrity and indepen
dence The Vivian Bose Board Re
port contains the recommendations of 
an eminent ex-Judge of the Supreme 
Court assisted by the semormost offi
cials m the service Also that Report 
is unanimous That has to be re
membered Secondly, these Judge; 
have had long experience They 
are well accustomed to sift evidence 
and judge the demeanour of the wit
nesses who appear before them and 
arrive at the truth Thirdly, they 
had the benefit of examining wit
nesses For these reasons I rely on, 
and accept, the recommendations, 
findings and verdict of these two in
vestigating bodies

There is a third document, the re
commendations of the UPSC You 
have only to read it along with the 
other two documents, namely, the 
Reports of the Chagla Commission 
and the Vivian Bose Board, to realise 
how worthless this document is It 
has *he imprint of an anxiety to 
whitewash Shn Patel and to white
wash the Government It rejects all 
the findings which have been based 
on facts which were admitted and 
which have been proved beyond 
doubt, without giving any reasons.

Before I pass on to seek answers 
to these questions, there is on* preli-
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mmary issue which is relevant and 
important, and to which I would like
10 draw attention Neither the Chagla 
Commission nor the Vivian Bose
Board has succeeded in unearthing
the whole truth—and they have ad
mitted it If they had succeeded in 
unearthing the whole truth, I am 
quite sure m my mind that the truth 
would have been far more ugly and 
ghastly than what appears today and 
I feel that many more eminent 
persons would have been exposed and 
unmasked The two bodies have
given reasons as to why they could 
not unearth the truth. I will read a 
few extracts from the Report of the 
Vivian Bose Board This is on page 
36-

“But now we come to a sadden
ing spectable. We find some of 
the highest official; in the land 
shirking responsibility and hiding 
the truth We find each trying to 
wash his hands of a matter that 
has evoked much public criticism 
and each trying to throw the 
blame on the other A Minister 
blames his Principal Finance 
Secretary, the Secretary blames 
the Minister and a colleague who 
holds a high office, the colleague 
shifts the onus to a co-worker, 
the Managing Director and the 
Managing Director, m tum. 
blames each of the others”

They conclude the paragraph by
saying

“We have not been told the 
the whole truth and some at least 
of what we have heard must be 
false”

Again on page 158, they say
“No one concerned with the deal 

has to'd the whole truth”
There was another reason why they 
could not get at the whole truth. 
They say that they “could not travel 
beyond the records and their terms of 
reference did not permit them to tum 
themselves into a roving commission 
in search of the truth.” Therefore,

BHADRA 16, 1881 (SAKA)
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[Shri Parulekar] 
the Board stated the procedure which 
they have adopted for arriving At the 
tnlth and I would like to read—a 
small paragraph on page 37*

“Now, when witnesses give 
conflicting versions about a simple 
issue of fact, some of which must 
be false, there is no surer way of 
reaching a right conclusion than 
first setting out the facts that arc 
either admitted or proved beyond 
reasonable doubt and then seeing 
which of the stories bL-̂ t fits 
those tects. That is a time- 
honoured rule of practice We 
will tread the same path”
What is surprising and astounding 

is that the Resolution rejects all the 
findings of the Vivian Bose Report 
and the Chagla Commission Report 
which have been based on facts 
which have been admitted or facts 
which have been proved beyond the 
pale of doubt, without any reason 
It makes a show of accepting some 
of their findings, but when it docs so, 
it distors the finding of the Board

Now, I will try to examine and 
answer the first question, namely, 
what are the important, salient 
characteristics of this notorious deal, 
the Mundhra deal I will cite the 
findings of the Report which states 
them vividly.

On page 21 o£ the Bose Report, it 
says:

“He began” he means Mundhra 
“by asking Bs. 80 lakhs under 
this head on the 21st June, 1957; 
he increased it to Rs 94,74,000 
on the 23rd and ended it by being 
offered Rs 1,26,85,750"

There is another passage on page 99 
which brings out another characte
ristic of this deaL

"All we need say at the moment 
about the letter of the 23rd June 
is th.it there at least was a firm 
offer in concrete shape to sell

the shares listed above at definite 
prices This offer was examined 
scrip by scrip and in the end was 
rejected. But despite rejection 
Mr. Mundhra said that it still 
stood and that he had never re
siled from it in the course of 
the following days. The rates 
asked for m his letter were 
4above the current prices uIn 
the end Mr Mundhra was given 
higher rates in some cases than 
Mr. Mundhra himself wanted.

There is another paragraph on page 
98 which says:

“In the end Mr Mundhi 1 said 
almost triumphantly, whatever 
the meanings, the upshot was that 
he got more than even he had 
asked for”

There are a few other characteris
tic features of this deal On page 
158, the Report says

“And after the bargain, and
after all the danger of a drag 
had gone, even when Mr. Mun
dhra had defaulted in the delivery 
of the shares that part of the con
tract was not cancelled and Mr 
Mundhra was obliged further by 
an acceptance of substituted 
shares m place of defaulting ones 
In the matter of payment, in
every case, the scales were titled 
in Mr Mundhra’s favour, when
ever there was a choice of ratev 
the one that favoured Mundhra 
was selected ”
On page 102, the Board says

“How can they justify giving 
the man more than what he him
self asks"

4

These are the characteristic features 
of the Mundhra transaction and the 
Resolution evades and ignores all the 
findings which describe the characte
ristic features of this deaf; and1 what 
does it say?
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The Resolution says.
“It wa* not entered into in 

accordance with busine«s princi
ples and was also opposed to 
propriety on several grounds”
After reading this part of the Re 

solution, if I were to put it in the 
most mild terms, I can only say ‘how 
absurd and how perveise

Sir, I will pass on to the second 
question and seek an answer to it 
namely, what was the object of this 
deal On this subject also I will 
read some of the important para
graphs from the two Reports Re
garding the object of this dial thi 
Chagla Report says on page 12

“ Therefore it is clear that then* 
was some coippellmg reason, some 
motivating force, which was 
driving all these actors into thî  
precipitate action ”
Again, on page 11, the Rcpoit says’

"This aigument had clearlv 
nothing to do with stabilising the 
market or removing the drag on 
the market This agreement on 
the face of it bears the imprint 
of the desire on the part of the Coi 
poration to help Mr Mundhra or 
Mundhra concerns out of thui 
difficulties In other words, the 
object was to finance Mundhra to 
the extent of a crore and a quartei 
by the purchase of his shares
Sir, coming to the few paragraphs 

in the Vivian Bose Report thi, i-. 
what it sav-, on paije 160

“Weighing all thest vanou' 
facts carefully and testing them 
against the proved and incontro
vertible facts of this case we arc 
of opinion that the defence 
stories do not fit the facts while 
the other does We, therefore 
held that th>> June t ansaction 
was not entered into to sa\e the 
Calcutta market and the drag 
theory was an afterthought and a 
blind We, therefore, reach the
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conclusion that the object of the 
June transaction was to help Mr. 
Mundhia As for the motive for 
this, it is obscure Wt do not 
feel that' we have been told the 
whole truth and we are not able 
to travel beyond the record"
Again, on page 173, the Bo»e Board 
says:

"That the ti ansaction was
effected for relieving Mundhra of 
his financial difficulties and not 
for any LIC purpose We have 
dealt with this fully and have held 
that this fact is proved”

This was the object of the Mundhra 
deal and the transaction The Re
solution assumes silence on this point 
U does not mention it and rejects 
the motive suggested by the Vivian 
Bose Board

I am not surpnsed that thi v have 
rejected the motive suggested by the 
Bose Board becausc 1 do not expect 
this Government to be honest enough 
to accept it But the rejection of the 
motive does not disprove the fact that 
the transaction was entered into with 
the sole object of helping Mundhra.

I come to the third question Who 
are the culprits and what  ̂ their 
guilt7 I will ignore minor fi> T 
will take up Shri Knshnamachari I 
may be asked Wh> are you t iking 
the case of Knshnamachari and why 
do you beat a dead horse' Hr has 
resigned’ But he is not dead, he 
alive and kicking and issuing state
ments There is an attempt in this 
Resolution and there w ill be other 
attempts also to 11 h tbilitat*' him 
That is why I am f iking up this 
question

An Hon Member He has turned 
a refugee

Shri Parulekar I will read the find
ing

An Hon. Member: He m a Member 
of Parliament

BHADRA 16, 1881 (SAKA)
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Shn Vtfulekax*. He is noV & Minis
ter and tt is rumoured that he is 
likely to become a Minister

The Report of the Chagla Com
mission and also of the Vivian Bo^ 
Board have listed the crime* which 
he has committed I will give a list 
of the most important crimes which 
he has committed so that the Housr 
may be aware of the guilt ol Shn 
Knshnamachan 

•
The first crime was, in the woias 

of Mr Chagla, “that when he had 
come to know of these transactions 
he never repudiated the action of Mi 
Patel Therefore, this is, dearly ac
quiescence on the part of the Mini-, 
ter m the part of played by Mr 
Patel m bringing about the transaction 
of the 24th June The lack cf te- 
pudiation on the part of the Minis
ter would go to support Mr Patel’i 
theory that the Minister had approv
ed tho transaction in Bombav on the 
24th ’’ This is on page 23 oi the 
Chagla Commission’s ReDor*

I shall come to the second crime 
This is on page 27 of the Report of 
the Bose Board

“In our opinion tht facts which 
we have set out with the mimmuir. 
of comment are enough to show 
that from the stait neithei M: 
Patel noi Mr Vaidyanathan”— 
with whom we are not concerned 
at piesent— ‘not Mr Krishnama- 
chan, when he took over charge, 
had the slightest intentmr of 
carrying out the directions (•' the 
Act or of honouring C D Dem- 
mukh’s assurance to Parliament ”
This is not a cume of les-, serious 

importance I will come to the third 
crime of Shn Knshnamachan On 
page 147 of the Bose Report, it says.

“A starred question was asked 
on 4th September 1957 and an 
evasive answer was given by 
Mr Knshnamachan which, though 
factuaUj correct, cleverly evadrd
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disclosing the information that 
was really wanted”
On page 150, it says

"The Finance Minister seeks to 
avoid disclosure of the facts TO 
Parliament,”
1 do not know whether in the 

opinion of Government this ts honour
able conduct of a Minister which is 
expected m parliamentry democracy.

Sir, the fourth crimc of Mi Krish- 
n^machan is given on page 147 
Because it is a long paragraph, 1 will 
nc»t read the whole of it hut 1 will 
give the gist of it That crime 18 
that he disclaims more knowledge 
about the transaction than can be 
helped He is not telling the truth 
before the Commission, he is not 
telling the whole truth and the Com
mission feels that it has not been 
possible for it to unearth more than 
what it did

Then again there is anothu crime 
of his which is proved On page 155 
of the Bose report, they say*

“There weie a series of meetings 
between Mr Mundhra and various 
Government officials inc luding 
Mr Knshnamachan and Mr 
Patel between Apnl and June 
1957 It is obvious to us that 
they did not talk about tht wea
ther all the time and we are at 
opinion that it would ha\i been 
unnatural for them not to have 
explored ways and means of 
helping Mr Mundhra All that 
would have been natural m the 
circumstances and yet every one 
concerned except Mr Sodhani 
pretends that this particular topic 
was not touched ”
On page 167, they say*

"In the present case, the evi
dence clearly goes to show that 
Mr Knshnamachan gave general 
approval for the LIC to invest 
in Mundhra shares to the extent 
of a crore of rupees or so.”

SEPTEMBER 7, 1959



6739 Motion re:

It is true that his approval was 
vague. It is also true that Mr. Patel's 
Instructions regarding the price at 
which they were to be bought were 
»i«n vague. But my contention is 
that they were purposely vague. 
When a gang of burglars decide to 
commit burglary they take all pre
cautions to see that a way for escape 
m left open if they are apprehended 
So, vagueness is a part of the cons
piracy and the vagueness was there 
just because, if they were appre
hended, they must have a way of 
escape That is what the report says 
against Shn Knshnamachan

What does this Resolution say? It 
says that he was quite innocent and 
only the constitutional responsibility 
at the Minister was attracted These 
are the findings of the two Commis
sions and judicial enquiries These are 
the findings based On concrete facts 
and facts proved beyond doubt Yet. 
this Resolution does not say any
thing about these facts It does not 
take note of these tacts but it simply 
•ays one thing Of course, it docs not 
■ay he is innocent but it says that 
only the constitutional responsibility 
of the Minister is attracted

I will now come to another person 
whose list of crimes is longer and 
more idious—that is, Shn H M. Patel 
The list which I give is not exhau
stive. It is only a specimen of the 
crimes that they have committed On 
page 19 of the Chagla Commission 
report, it says:

"There can be no doubt on the 
evidence that Mr. Patel was pri
marily concerned with this tran
saction."

The Bose report says; on page 92

“And yet, when the expert was
* called In to advise about the pur

chase, he was not told why he 
was wanted, he was not told to 

' lode up for the market prices of 
the shares offered for sale, he was
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not asked to look up the balance 
sheets or other data about the 
soundness of the companies, he 
was not asked to do any of the 
things that any sensible man 
would want to do before sinking 
such a large sum in any concern.’'

On page 121, the report says:

“This is a clear admission that 
the investment committee was de
liberately by passed to ensure 
that this deal might ro through 
without any hitch”

On page 126, again, the report says:

“Now, as regards Patel’s expla
nation that he felt he had to 
report to the Minister before he 
left, we are unable to regard that 
as a justification for this haste 
unless there was something which 
was not quite straight m this 
deal"

Again, there is another crime Shri 
Patel drafted a reply foi the Minis
ter and it ended thus

“The purchase was effected 
because the shares in question 
appeared to be a worthwhile in
vestment.”

Now, it has been proved that this 
was not true I do not want to use 
other words which would describe the 
crime correctly because they are not 
parliamentary (Interruptions)

Shri V. P. Nayar (Quilon): Try
that word and submit to the ruling.

Mr Depnty-Speaker: It is as good 
as done.

Shri Parulekar: My purpose is 
served On page 141, the Bose report 
say about the ‘crisis theory’, accept, 
ed by the UPSC:

"We are satisfied that there is 
no reliable evidence of an impend-

BHADRA 16, 1881 (SAKA)



Motion re SEPTEMBER 7, 1959 Vivian Bose 6749
Board of Inquiry’* 

Report of Life 
Insurance Corporation 

Inquiry
[Shri ParulekarJ
ing cru g m June 1957 and still 
less that any reasonable man at 
the relevant date felt that one 
might develop”

Again, on page 115 it says

“They preferred instead to
leave the most vital part of a
contract for the sale and purchase 
of a commodity, namely, the 
price m such a vague and unsatis
factory condition that even 
persons on the same side of thi 
transaction could not agree 
amongst themselves about what 
was settled”

That was the trick of the transaction 
It goes on

“The conclusion is irresis.table 
that either this vagueness about 
the prevailing market price was 
deliberate to enable Mr Mundhra 
to rig the market or these 
highly paid officials were so neg 
ligent and careless that they pie- 
sented Mr Mundhra with d 
heaven-sent chance ”
These are the crimes of Mr Patel, 

they are of a very senous nature In 
the face of these findings, what does 
the Resolution do in effect9 It says 
that he is innocent, his view about 
the drag on the market was unsound 
and erroneous I want to ask the 
Government whether there is any 
basis for characterising his view 
about the drag on the market as un. 
sound and erroneous9 Neithei of the 
Commissions have said so but the 
Government comes to this conclusion 
It gives a distorted 4 understanding 
and distorted form to the findings of 
the two Commissions and white
washes Mr Patel

I shall conclude now The Re
solution evades all crucial issues It 
rejects all established facts, findings 
apd verdict of the two judicial in
vestigations It distorts sonie of 
their findings It sets aside all prin

ciples of democratic practice The
Resolution is therefore, a dishonest 
attempt to save the culprits and
whitewash the Government It is 
more scandalous than even the scan
dalous deal It is a hoax and fraud 
which reduces judicial investigations 
to a ridiculous farce

Shri Surendranath Dwlvedy- Sir,
perhaps this is the last occasion for 
this Parliament to discuss this
Mundhra affair I do not want to 
beat the dead horses, as my hon 
friend has said, because I leel that the 
principal actors m this drama have 
already been let off and the culprit 
is still at large I do not know whe
ther the culprit is the man-eater or 
the money-eater I do not agree with 
the Mover of the motion that from 
the very beginning the Government 
took an honest attitude towards it or 
wanted to implement the wishes of 
this Parliament From the very 
beginning Government acted with 
mental reservations unwillingly and 
reluctantly The Prime Minister 
when he moved some motion for dis
cussion of LIC inquiry on 19th 
Feb 1958 had said that they were 
hustled bv the Parliament to appoint 
a committee

But the Parliament Sir, never 
demanded a committee or commission 
of the nature that they appointed The 
Mover Shri Feroze Gandhi himself 
said “We want a parliamentary com
mittee we are not very much 
enamoured of a judicial committee”
I think the hon Members who spoke 
that day also supported this and said, 
let us have a parliamentary commit
tee to unearth all matters connected 
with this Without paying any heed 
to that they appointed a commission 
of their own choice They fixed the 
terms of reference Not only that, the 
former Finance Minister who was 
ultimately to be found to be one of 
the culpnts in the affair, he himself 
fixed the terms of reference of dug]* 
commission
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When the Commission’s report was 
published, they expressed surprise 
Even about the high-power commis
sion under Mr Vivian Bose casual 
remarks— t may be casual, but they 
were unwanted and unworthy of a 
Prime Minister—-were made I say, 
Sir, this is unfair We are not really 
establishing good traditions for the 
functioning of parliamentary demo
cracy

Again, Sir, we are faced with th s 
Resolution The House was not taken 
into confidence The Vivian Bose 
Board’s report -was not discussed in 
this House before referring it to the 
UPSC It would have been fair to 
get the opinion of this House, as to 
how they feel on the report of the 
Commission

The Resolution appears to me, Sir, 
as a very ctrange document If you 
will read it you will find that they 
apply different standards m placing 
blames on different persons as it suits 
them I shall deal with them later 
Let us consider why they have done 
this According to me, it is because 
the whole approach and attitude of 
this Government has been one which 
is vitiated by personal considerations 
Otherwise, I do not think they should 
have dealt with this matter m such 
a manner Whatever we desired in 
the Parliament has practically been 
negatived by the civil executive 
authority I say th s is a very bad
precedent In the context of the
situation that is developing all around 
and even in our own country, there 
is a feeling growing and I think after 
this action of the Government this 
feeling would increase in the country, 
that the civil authorities are incapable 
of following a higher standard of 
public morale and administration

What is the total effect after spend
ing so many thousands of rupees on 
commissions and all that? The sum 
total that we see is, everything is still 
hazy and we are still guessing who 
is the pmon concerned. The res
ponsibility is nobody’s and nobody has 
ken -punMhed. Hie mala fid* has not
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been found No individual has been 
benefited—individuals connected with 
the Government One beneficiary, 
perhaps, Shn Mundhra, is still in d fa
culty The only concrete beneficiary, 
and I (hat too m each perhaps is the 
Congress Party 

Shri Tyagi (Dehrn Dun) I protest 
Why in cash’

8hri Snrendranath Dwivedy You 
may protest That is not What I am 
saying, it is found in th s report of 
the Vivian Bose Board It has not 
been contradicted by the Congress 
President Shn Tyagi may be quite 
upset about it, but the Congress Presi
dent has never contradicted and said 
that this amount of money was not 
received by the Congress Party from 
Shn Mundhra This is on record. I 
just referred to it because it has been 
mentioned in the report of this Board

Shri Tyagi Was it relevant for that 
Board to start such discussions as to 
which party received payments and 
all that7

Shri Surendranath Dwivedy It is
quite relevant for them to pass remarks 
on the evidence before them They 
had the evidence before him These 
are their findings 

Pandit K C Sharaia Sir I nse to 
a point of order Is it relevant to 
accuse of criminal action or any dis
honest action of a party or a man 
when that party or man is absent and 
without giving an opportunity to that 
man or party to explain the position’
1 will give you the law m regard to 
this The Congress Party is a politi
cal organisation It is led by certain 
people It is not in consonance with 
the principle of justice and natural 
way of doing things to abuse a person 
in his absence without giving an 
opportunity to explain the position 
(Interruption)

Mr Depot?-Speaker. Order, order 
I have already understood the hon 
Member

Pandit K C Sbarma: Sir, I w»l» 
explain it with the ruling of a Judg

-BHADRA 16, 1881 (SAKA)
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It was in Allahabad High Court The 
Judge says:

“Mr. K D. Malaviya, who has 
argued this case lor the accused 
ably and earnestly, told us that 
the general practice in the pro
vince is for a defendant or accus
ed to conceal the defence as much 
as he can and not to put his 
defence to the plaint if or com
plainant in cross-examination ”
Mr. Deputy-Speaker: Order, order 

The hon Member is reading from 
some observations of some Judge in 
a court Here he should briefly state 
the point of order 

Pandit K. C Sharma: The point in 
dispute u this When we make any 
allegat on against any person the 
fundamental question is that he 
should be put that question definitely 
"did you or did you not do such and 
such a thing”. No question was put 
to any office-bearer or anybody on 
behalf of the Congress Therefore, 
this allegation could not be made 
They have said that is a disgraceful 
practice (interruption)

Mr Depnty-Speaker: That cannot
be discussed in this manner Those 
strict rules of evidence cannot be laid 
down here I entirely agree with the 
hon Member that I entirely agree with 
him that no person should be criticis
ed in his absence because he has no 
opportunity to give a reply or answer 
for it But political parties can be 
criticised Moreovei, there are repre
sentatives of the parties and they 
would answer such criticism When 
the hon Member gets an opportunity 
he can reply to all those questions 
very effectively, I am sure, and others 
also will have an opportunity. How 
can I prohibit any hon Member from 
doing that, but I would say that it 
should be done in moderate tones

Shri Snrendranath Dwivedy: Sir, I 
bow to your ruling But I say, how
ever unpalatable it may appeal, it is 
the inescapable conclusion out of the 
criticism that you have in the report 
of 'file Vivian Bose Board.
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Now, S.r, this high-power commis

sion was presided over by an eminent 
judge and his findings, we think, the 
whole country should take as some
thing very important and serious. But 
when we are discussing those recom
mendations, there is a feeling, there is 
an attitude shown as though this was 
not a judcial commission How does 
it differ7 Judicial persons were 
appointed as chairman of commissions 
so that they would bnng a judicial 
mind into the entire affair and the 
public would be satisfied that these 
matters were enau red into from an 
unbiased, unprejudiced angle 
13.58 hrs. •
[P a n d it  T h a k u r  D a s  B h a r g a v a  tn the 

Chair.]
We are sorry that even th& Board 

was not given full scope to go into 
the entire matter Their terms of 
reference were very much limited 
A% a result of that the Commission 
themselves are m doubt and the 
pcopm also remain in doubt They do 
not know what has happened The 
truth has not been told I shall quote 
what the Viv an Bose Board say* 
“We have not been told the whole 
truth, and some at least of what we 
have heard must be false”  The 
Chagla Commission also says “The 
ambit of enquiry lies in a very 
narrow compass’* Lastly, the Prime 
Minister also says, while replying to 
Shn T T Knshnamachan after his 
resignat on “I have still a feeling that 
all the relevant facts connected with 
U113 unhappy matter have not been 
brougjht out”. If that is so, what 
happened after this enquiry? Really, 
Sir, the real culprit has not been 
found out The real matter behind 
this whole deal has not come out to 
the public The conduct of the Gov
ernment, therefore, is very much 
objectionable and not m tune with the 
demand of the House

Then I find that there are certain 
individuals—who have been exonerat
ed or are no longer associated with 
the Government—who show unneces
sary anxiety to explain their conduct.

SEPTEMBER 7, lftW
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We are flooded with printed papers 
and leaflets The one conclusion that 
I draw tram that is, the guilty mmd is 
always suspicious I do not under
stand why Shri T T Krishnamachan 
thinks it proper to go to the press 
while he continues to be a Member of 
this House He is not a minister but 
he continues to be a Member of the 
House There is no indication that 
he is going to res gn from the House 
He knew that the House was going 
to discuss this matter and he could 
come here befoie his own colleague 
m this House to put his case I do 
not think it is proper for him to go 
to the press ana issue a printed 
pamphlet It is showing the least 
courtesy to the House, to say the least
14 hrs

Even on the bas s of the documents, 
can it be said that he is absolved of 
all responsibilities, not only consti
tutional but other responsibilities also7 
Is he not liable7 Of course I do not 
see any mala fide act against any
body I do not say that there is any 
mala fide act But, after the findings 
of the Comm ssion, it would have 
been graceful on his part if he had 
said that unintentionally a mistake 
has been committed It would be nice 
to say that a mistake has been com 
mitted and then to admit that, if a 
mistake has been committed, what
ever action would follow out of that 
will be accepted That would be a 
different stand But, here, the whole 
affa r in this matter has degenerated 
into a squabble, namely, who is res
ponsible,—whether it is the ex- 
Finance Minister or his ex-Finance 
Secretary It is a controversy between 
those two' Everyone is trying to ex 
tricate out of it and everyone is 
challenging the other The UP SC 
have given their recommendations 
or advice We feel that the UP SC 
accord ng to our democratic constitu
tion, is a body which should be given 
proper recognition It has a distinct 
role to play in giving us a very clean 
and honest administration Even that 
ia being 'ged now because it
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was compelled to make some adverse 
remarks aganst certain persons The 
Vivian Bose Board of Inquiry has aid 
repeatedly that there is an attempt 
to shirk responsibility and hide the 
truth I again repeat that so far as 
these persons are concerned, I think 
no mala fides has been established, but 
the conduct of the ex-Mimster and 
the ex-Principal Secretary, whatever 
they may have tred to show shows 
that entirely they are the principal 
actor  ̂ in this dnma

This raise* another important ques 
tion, the question of the relationship 
between the Minister and the Secre 
tary It is being argued in d flierenI 
ways I think nobody disputes that 
the relationship between the Ministej 
and his Secretary cannot be merely 
too formal It will be close and inti
mate There may be oral instructions 
and discussions which will go on, ani 
the Secretary is there to carry out 
the wishes as the mandates of the 
Minister or whatever it is Even th* 
Prime Minister says that to say that 
the Minister is always responsible fo 
the action of officers working under- 
h m may take this much too fai I 
agree It mav be much too far t*' 
say that the Minister will be respor- 
sible for all that is happening m his 
department But there is no denying 
the fact that there arc some ordinary 
noimal responsibilities If those re>> 
ponsibtl ties are denied what woulo 
happen is, as the report itoelf ha- 
observed, nobody would take the res
ponsibility to discharge anything W ' 
find some disguesting elements in th< 
administration todaj that it is very 
d fficult for fficers generally to
take the responsibility upon them
selves because the persons higher 
above, by introducing a policy, xna% 
sometimes deny it when it suits then 
Therefore, it is really necessary that 
some rules should be laid down The 
House must be satisfied, ui this cast, 
and it is for Shri T T Krishnamachan 
to say here that there was sufflcien* 
proof to show that he was not aware* 
of the facts
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In this particular chc I want t 

mention that from the evidence of 
Shri B K Nehru and Shn A K Ro' 
we have found how the Minister and 
the Secretary function ir the depart
ment That has no* been contradict
ed The whole question t.rises is *< 
whether Shn T T Knshnama. har 
granted an nterview to Sun Mundhn. 
before the deal was transacted When 
(he was asked, he said that after 
.January, 1957, “I have no record thai 
I have met him” It is strange that 
he has no record When the records 
were called for from the Secretariat, 
awcpnsngly enough the register was 
.also musing That particular regis
ter which could show whether the 
Minister had an interview with Shn 
Mundhra or any others between the 
'•th and 17th June was missing 
Therefore the Commission have not 
accepted the plea that the Minister 
was unaware of this I think both 

•of them and all of them were involv
ed m it and it was really a conspiracy 
in this case If there was any policy 
difference, then only this question 
may anse, but there was no policy 
difference. The polacy itself was 
decided by the Minister and it was 

'earned out by the Secretary

I now come to the resolution At.
I said earlier, it applies double staid 
ards for different individuals While 
discussing this I want to know whe
ther the Government accepts the 
evidence of Shn B K Nehru and Shn 
A K Roy While discussing this, 
namely, Shri T T Knshnamachan’  ̂
part in this affair, the Government 
have not taken the findings of the 

'Commission as in other matters But 
they have gone out of the way to say 
that from the evidence it is establish
ed that Shri T T Knshnamachan 
was only constitutionally responsible 
In that part of the evidence, it i* 
given out by the Secretary and by 
the officers who ate still in the 
.Finance Ministry holding responsible 
^positions that there was a discussion

on the 25th or 26th <June with Shri 
T T Krishnamachan and Shn A K. 
Roy told the Minister that he did not 
like this deal Hien, S in  T T. 
Knshnamachan said, '‘Yea, Patel also 
mentioned to me about this " Having 
this evidence before us, I fail to 
understand how the Government 
could say that Shn T T Knshnama- 
chan has only a const tutional res
ponsibility It may be on account at 
some motives I do not know what 
it is

Then I will come to another lad  
That is about Shn Patel I do not 
understand the Government's attitude 
What they say in this report is, 
“There is considerable force in the 
Mmute of Dissent of Mr Pillai” Mr 
Pillai is one of the members of the 
UPSC What is that force* What 
is that considerable force’’ They did 
not say that They did not say whe
ther Shn Patel is guilty or not 1 say 
he is guilty and he should have been 
given the highest punishment But 
they do not sa> whether he is guilty 
or not

Mr Chairman The hon Member’s 
lime is up

Shri Surendranath Dwivedy. I will 
take 25 minutes I am the only 
speakei from my party and the hon 
Speakei said that I may take 25 
minutes I shall try to conclude be
fore that time if possible

So, the thing is, either Shn Patel 
wa3 guilty in which case he should 
have been given the highest punish
ment or, if he was not guilty, the 
Government should come forward and 
say that he is not guilty, and say, “So 
we are dropping the case” They did 
not say anything of the kind I could 
go so far as to say that it would be 
more proper for Government even to 
say that "he was guilty but because of 
his past services the Government dUl 
not think it proper to take action 
regarding him ” That would have 
been a different thing, and oofe cmM 
havte understood it One could under
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stand that the Government, though 
they found a particular person guilty 
In this affair, did not, for reasons of 
their own, want to take any action 
against him But nothing of the k nd 
has been done

Now, you will find that the Gov
ernment, surprisingly, have been very - 
much perturbed and worried because 
the Vivian Bose Commission discussed 
about Shn Iengar and Shn Bhatta- 
•charyya They were not accused, and 
they had no opportunity to explain 
themselves for the Commission So, 
why should they go out of the way to 
cntic s* them' 1 think the Vivian 
Bose Commission did a distinct ser
vice to the nation by bringing m facts 
wh ch were unknown to anybody 
Have the Vivian Board said that they 
were found guilty and that they want 
they should be punished7 Nothing of 
the kind What they have said is, 
they are responsible officers It is not 
that they were unattached In some 
way or other, directly or 'indirectly, 
they were also involved m the deal 
However the Government might say 
that they are not connected with it 
I do not want to go into the history 
of it They have sunply said that both 
Mr Iengar and Mr Bhattacharyya 
have not told the truth and they “give 
differing and mutually contradictory 
versions of the same incident” I will 
just quote this paragraph to show how 
serious it is I would like to know 
how Government can permit those 
two officers to continue holding res
ponsible positions in the Government 
today The Board have said

“Whether that attitude is right 
or wrong, it has, at least, the ment 
of manly forthrightness But now, 
we crane to a saddening spectacle 
We And some of the highest 
officials m the land shirking res
ponsibility and hiding the truth 
We find each trying to wash his 
hand* of a matter that has evoked 
Audi public criticism and each 
tryihg to throw the blame on the 
•other A Minister blames his
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Principal Secretary, the Secretary 
blames the Minister and a col
league who holds a high office, 
the colleague shifts the onus to a 
co-worker, the Managing Director 
of a large national institution in 
which both hold high and res
ponsible office, and the Managing 
Director, in turn, blames each oS 
the others All these gentlemen, 
and a Governor of the Re
serve Bank, as well as the Chair
man of the State Bank of 
India, give differing and mutual, 
ly contradictory versions of 
the same incident Men of stand
ing ra business ’world give us 
diildish explanations to cover up 
something of which they are other 
frightened or ashamed We have 
been told the whole truth and 
some, at least, of what we have 
heard must be false It is now 
our painful duty to sift these 
atones, as far as possible, and 
find out, if we can, where the 
truth lies"
Acharya Kripalani All are guilty 
Shri Snreadranath Dwivedy: It is a

venous matter that these persons 
should continue to hold responsible 
positions in the Government If Gov
ernment believes the evidence of Mr 
B K Nehru and Mr Rov, then Gov
ernment has no reason to exonerate 
Mr T T Knshnamachan, since they 
are also officers in the Finance Minis
try

Lastly, I want to bring another 
matter to your notice In the substi
tute motion adopted by this House 
on 20th February, 1958, three things 
were stated firstly, the transaction 
was not on business lines, secondly, 
appropriate action should be taken 
against the officials—we know what 
action has been taken against the 
officials and thirdly,—this is very 
important—Government promised that 
they would give careful consideration 
to the suggestions made by the Chagla 
Commission as regards the relation
ship of Government with autonomous
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corporations Thu is a vary import
ant matter and I do not know whe
ther the House will have an opportu
nity to discuss this matter at some 
other time The Commission repeated
ly pointed out that rules and regula
tions in the L.IC regarding invest
ment and other matters seemed to 
have been ignored, the Ministers and 
other officers did not at all give any 
consideration to them and they tried 
to bypass those rule* That is all 
established Government, therefore, 
should have come forward with a 
distinct pol cy in this matter 

But 1 find in this Government's re
solution, it is simply stated that 

'̂ Excessive formalisation of the 
relations between the Government 
and the Corporation would be 
unworkable and undesirable ” 

Beyond that, they have not clarified 
anything Of course, I know that the 
Finance Mnistry has announced that 
the necessary amendment has been 
made so as to make cleai thi. inten
tion of section 21 A But the Fmancc 
Minister says, “This policy is nothing 
new This is the investment policy 
that we have been following even 
before the Mundhra deal" What does 
it prove9 If the polcy has not been 
changed, if this was the policy follow
ed before the Mundhra deal, there is 
every room for repetition of the same 
type of deal again and again Then, 
it would mean that the investment 
machinery has to be corrected If the 
policy is correct, the machinery must 
be wrong The defective machinery 
ought to be got r.d of The machin
ery should be so amended that there 
ig no occasion for repetition of such 
deals.

If that is to be done, I would 
suggest that the functions of the 
investment advisory board should be 
dearly defined and its proceedings 
should be made available to the Par
liament. It should be treated as a 
public document, so that we maylmow 
bow the investment is being made.

The second thing, wh ch is also im
portant, is the Minister's responsibi
lity It is not proper to say that the 
Mjmster is only consitutionally res
ponsible This is not a Corporation 
wh*ch can be compared with the steel 
or other corporations that we have 
Those are private limited concern* 
wluch do not earn any money and 
which may go into liquidation But, 
the LIC is something more than that 
The people of the country are invest
ing money in it with th s guarantee 
from the Government that every pie 
of the premium that they pay would 
be piopcriy spent and would, be utili
sed for the good of the community 

The Parliament can only function 
through the Minister and if the Minis
ter’s resposibility 13 only constitution
al, Parliament will remain as dark ab 
it has remained so far So, in my 
opinion, it should not on'y be a cons
titutional responsibility, but it should 
also be a substantial lesponsibility 
so far as LIC is conccrncd I would 
expect Government to announce that 
policy They have dealt with this 
matter and their resolution is here 
I would like to konw what is the 
exact policy that they have made in 
order to see that such things are not 
repeated m future As I have 
said, I am more concerned about the 
future than what has happened in the 
past I again repeat, I have no grudge 
against any person nor do I want 
that this matter should be taken on a 
personal level 

My real grudge against Govern
ment is that personal consideration* 
weighed with them more than any* 
thing else In this country, when 
we are faced with problems of vast 
magnitude, when the entire democra
tic fabric »  being threatened, it is our 
duty, if we are serious about democra
cy, to see that we function, and the 
Government functions, in such a 
manner as to leave no room for doubt 
This Government particularly must 
behaVe in a manner which is worthy 
of this country and natioo.
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Shri Jaganatha K ao: Mr Chairman, 
3 r, according to me the scope of the 
discussion is Very limited. The Chagla 
Commission and the Board of Inquiry 
presided over by Justice Vivian Bose 
have both held that the transactions 
in question were improper and un
businesslike What we are now con
cerned with is about the disciplinary 
action taken against the three officers.

My friend, Shn Mathur, stated that 
this Board of Inquiry had a statute 
and its findings are entitled to great 
weight and respect It is true that 
an em nent judge of the Supreme 
Court presided over this Board, but 
the fact remains that the findings of 
the Board do not have the same status 
01 the same binding effect as a judg
ment of the Supreme Court We have 
to c c p  how far the findings of this 
Board an based on the evidence tend
ered befon the Commission and how 
thfy ran b.> sub->tant’ated I may point 
out the irregularities or the imperfect 
nature of the nquirv inherent in 
inquiries of *this kind 

You will find that several witnesses 
\\(.f examined and several persons 
stood m the position of co-defendants, 
if not as co-accused You find Mr 
°atel comes and gives evidence, ana 
some person depots i.> hi» favour 
Their evidence is in a way against the 
other persons who are concerned in 
the deal, like Shn T T Knshnama- 
chari But when Shn T T Krishna- 
machan was in the bar, no questions 
weie put to him confronting him with 
the facts as deposed by earlier wit
nesses It s a fundamental pnnciple 
of natural justice, though not of pro- 
jpedure, that questions regarding cir
cumstances against a person should 
"be put to him, so that he can explain 
and acquit himself

Shri P. R. Patel (Mehsana) I want 
to know from the hon Member that 
if no questions were put, whether he 
.has denied the fact

Shri Jaganatha Rao: H i e  q u e s tio n  
'Of d e n ia l o r  a d m iss io n  co m e s  w h e n  
t h e  q u e s tio n  is  p u t  If -we g o  th ro u g h
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the voluminous evidence that was 
tendered before this Commission, we 
will find that answers were given in 
reply to questions. It is not as in 
ordinary cases in civil or criminal 
court where a witness is asked to say 
what he knows We know that several 
pointed questions were put to the 
witnesses and several pointed answers 
were given When Shn Knshnama- 
chan was in the dock and when other 
witnesses were m the dock some 
pointed questions were put to them. 
But I find that the Board of Inquiry 
has come to the conclusion that the 
Minister’s tacit approval was there. 
If the Minister had siid as he sub
sequently says

Shri Harish Chandra Mathur: The 
Board of Inquiry never says that the 
Minister’s approval was there

Shri Jaganatha Rao: If you gm
through the evidence you will find 
that it is made out by the witnesses 
that the approval, tacit or implicit, of 
thi Minister was there But, m that 
Last the Minister should have been 
put a question as to what he really 
meant by the words used by him. In 
the absence of an explanation, or a 
clarification, by the Minister, how 
could it be said that these words gave 
Shn Patel the inference, or the 
assurance, that he has agreed to the 
deal’  There were several other irre
gularities of a like nature which crept 
in m the course of the enquiry before 
the Board of Inquiry 

Again the Minister was not defend
ed by a counsel whereas the other 
persons were defended by a counsel. 
The Minister was not m the position 
of a co-defendant Such irregularities 
resulted in the findings of the Board 
becoming imperfect Of course, I do 
not assail the integrity or the impar
tiality of the Judge who presided 
over the Board of Inquiry Similar 
circumstances existed in the Board of 
Inquiry, which was conducted in Eng
land into the Bank Rate Leakage Case, 
and leading dailies, including. The 
New Statesman and Times, comment
ed that a different procedure has to be
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[Shn Jaganatha Kao] 
evolved in an inquiry of this sort The 
Commissions of Inquiry Act does not 
provide a regular or a precise mode 
of inquiry So the result is that cer
tain imperfections and irregularities 
creep in with the result that the find
ings cannot be accepted tn toto.

The Union Public Service Commis
sion tried to hold that the transactions 
in question were both proper and 
businesslike but the Government did 
not accept that decision The Govern
ment Resolution, if you see paragraph 
7, says;

“The Government o f India have 
already accepted that in the light 
of the evidence available to the 
Chagla Commission that the trans
action m question was not enter- 

/ ed into in accordance with busi
ness principles and was also oppos
ed to propriety on several grounds.
In this connection, the Chagla 
Commission as well as the Vivian 
Bose Board of Inquiry, after an 
examination of the evidence 
before them, came to the conclu
sion that the view entertained by 
Shri Patel that the Mundhra 
shares operated as a drag on the 
Calcutta exchange and that in 
order to create confidence in the 
market it was essential that they 

-should be brought to such levels 
as they should ordinarily be by 
means of purchases to be made 
by the Life Insurance Corporation, 
was in fact unsound "

There, the findings of both the Com
missions were accepted by the Gov
ernment Then the resolution says, 
'ower down m paragraph 7 —

“The Government of India agree 
that whilst there may be differ
ence* of opinion regarding the 
appreciation of the economic situa
tion and the proper remedy there
for, as made by Shn Patel, due 
regard should also be paid to the 
fact whether in the light of his 
knowledge of the circumstances 
he genuinely and bona fide felt 
that his appreciation of the situa-
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tion was correct and that the 
remedy proposed by him was 
required m tiie public interest.”

It is true'that the Board of Inquiry 
held that there was no crisis in the- 
Calcutla stock exchange But the fact 
remains that there was a threat of a 
crisis If that is so, well, the Officer 
concerned, who initiated these talks 
and the transaction, had the bona fide 
reason to pursue the matte' In the 
absence of mala fide, on the part of 
anv of the officers concerned and the 
Minister, we can say that the trans
action was not dishonest or fraudulent 

Shri Harlsh Chandra Mathur: Will 
you refer to the diaft which Shri 
Patel himself made for an answer to 
the Parliamentary question on 6th 
September’

Shri Jaganatha Rao: Let us not go 
behind the findings of the Commission, 
Boatd, UPSC and the Government 
resolution Let us not go into the 
questions that were put, which appear
ed on the 4th September, or the 27th 
September, what the file of the Min
ister contained which he did not make 
use ol and so on That is a different 
matter We are not discussing tha* 
today

Shri Harish Chandra Mathur: That 
is an important point made by tht 
Commission

Shri Jaganatha Rao: This House has 
before it the findings of the Chagla 
Commission, the findings of the Boaid 
of Inquiry, the findings of the Union 
Public Service Commission and the 
Government icsolution This House 
is not a couit of appeal 

Shri Mahanty (Dhenkat>al) On a 
point of order Who is the UPSC to 
give a finding7 The hon Member 
says that we are considering the find
ings of the UPSC I ask: who is the 
UPSC to give us a finding?

Shri S. M. Baiter jee (Kanpur): 
They will give advice.

Shri Jaganatha Rao: Under the All 
India Services (Discipline and Appeal) 

Buies, 1955, (he UPSC is the- final

'SBP’mSBKR 7, Mftft
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authority that can suggest disciplinary 
action The Government may or may 
not accept their suggestion

Shri Tyagi: No, no I am afraid, 
the Government is the Anal authority 

Mr. Chairman: Let him proceed He 
thinks that way Let him have his 
own say We are not taking a deci
sion The hon Member who is speak 
mg now has got his own views and 
he can give his expression to his 
views He is expressing his views as 
to who the final authority is And he 
has the right to sav so This question 
cannot be debated between two mem
bers

Shri Mahanty But if one says a 
man is a woman, it becomes different 

Shri Jaganatha Rao: When I say 
that the UPSC is the final authority 
I mean that it is the final authority in 
suggesting action It is for the Gov
ernment to accept or reject it As a 
matter of fact, Government did not 
accept all the findings of the UPSC 
UPSC went to the extent of saying 
that the transactions were proper and 
businesslike Government did not 
accept that decision Therefore, it is 
not correct to say that the UPSC is 
nobody Under the AH India Services 
(Discipline and Appeal) Rules, 1955 
UPSC is the final body to suggest what 
action should be taken against a 
particular officer Government may 
accept it, or Government mav reject 
it in part or m toto 

Therefore, when we consider the 
adequacy of the punishment meted out 
bv the Government to these officers, 
we have to see what are the cirrcum- 
stances, the extenuating circumstances 
in which the officers were at that 
time Reference to mala fide is one 
Secondly, Shn Patel had every reason 
to believe that there was a crisis, or 
a threat of a crisis, m the Calcutta 
stock exchange, because the 1957 bud
get, introduced by the then Finance 
Minister, Shri T T Krishnamachari 
had an adverse effect in the market 
BttB. L.I C was the investor So, if 
the L IC  had invested in the share

maiket previously, certainly the Fin
ance Secretary was justified m pro
ceeding with the ttansactions

Dr M S. Aney (Nagpur) May I  
ask one question9 Does he think that 
it was open to the Service Commission, 
to question the findings of fact given 
bv two judicial commissions, whose 
evidence were placed before it, and 
which was obviously asked to examine 
the condqct of officers concerned and 
recommend punishment or any o'her 
suitable action9

Shri Jaganatha Rao In the first 
place, they are not judicial pronounce
ments I prefaced my observations 
with the statement that though it was 
presided over by a learned Judge of 
the Supreme Court, it was only a 
board of inquiry Therefore, let us 
not mix uo the two things It is true 
that Justice Vivian Bose is a Judge 
of the Supreme Court Still, his find
ings in this inquiry are not of a 
judicial character in the sense of being, 
binding as a judgment of the Supreme 
Court So, it is entirely within the- 
competence of the UPSC to accept or 
reject it It is for the House to decide 
how fai the UPSC is justified in 
rejecting or throwing down the recom
mendations of this Board of Inquiry

Shri Harish Chandra Mathar: May
I ask the hon Member to clarify one 
point* Shri Patel had every reason 
to believe that there was a threat of 
a crisis But when Shn Patel drafted- 
the answer he has stated that ‘the 
purchase was effected because the 
shares in question appeared to be 
w 01th while, incidentally the purchase 
assisted in averting a possible difficult 
situation m the Calcutta stock 
fxchange” So the Commission says 
that this knocks the bottom out of the- 
possible crisis theory

Shri Jaganatha Rao: But I Ho not
want to support the findings I ittack 
the findings of the Board of Inquiry I 
take an entirely different view of the 
matter My hon friend cannot ask 
me to agree with him I hold a differ
ent view
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An Hon. Member: On a considera
tion of the evidence

Shri Jaganatha Rao: On a conside
ration of the evidence If you ta*<. 
.into account the evidence of Mr 
Chaturvedi and Mr Bhattacharya end 
others, they certainly say that there 
was a threat of a crisis.

Shri Harish Chandra Mathur: Please 
explain the draft of Mr Patel That 
is all

Shri Jaganatha Rao: Leave it
The Board of Inquiry proceeded on 

jk wrong premise The Board enunciat
ed the Assistance theory It said that 
this transaction was entered into as a 
quid pro quo for the generous gesture 
of Mr Mundhra in having contributed 
generously to the Congress funds and 
subsequently that he agreed not to 
dost down the Kanpur mill What 
evidence had the Board, I respectfully 
ask, to enable the Board of Inquiry 
to come to the conclusion or draw the 
inference that this is a return for th< 
generous gesture of Mr Mundhra’  An 
inference has to lye drawn from proved 
facts This is only a surmise My 
friend read out from the findings of 
the Board of Inquiry There is no 
evidcnct It has given a motive 
There cannot be any wild inferences 
If really that was the ease, was am 
question put to Knshnamachan whc 
ther Mr Mundhra had contributed to 
the Congress funds and this transac
tion entered into as a quid pro quo* 
Nothing If the Government really 
wanted to benefit Mr Mundhra as a 
return for his generous gesture, cer
tainly it presupposes that the Govern
ment officers who were concerned in 
this deal were a party to it No ques
tion was put to Mr Patel; nor to Mr 
Kamat In the absence of any evidence 
•connecting any one of them with this 
generous gesture of Mundhra, I res 
'pectfully submit with due respect to 
the learned Judge who presided over 
the Board of Inquiry that it u  not 
•m Afterthought and planned Abso
lutely there is no basis for such an 
Inference
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If the mam basis of the findings of 

the Board of Inquiry falls to the 
ground on this issue, certainly we 
have to see how far the transaction is 
vitiated by any impropriety or 
unbusinesslike nature of the transac
tion It is true that Mr Vaidyanathftn 
was, to use the words of the Board of 
Inquiry, in a tearing hurry to offer 
prices for some shares more than 
what Mr Mundhra has quoted That 
is true But, Mr Patel goes out of 
the picture the moment it is decided 
that the shares should be purchased 
at the market rates It is for Mr 
Vaidyanathan to explain Taking into 
consideration all the evidence and the 
probabilities of the case, I feel that 
the Government was justified m com
ing to the conclusion that Mr Patel 
has to be exonerated

Incidentally I would like to mention 
about tht unfortunate situation in 
which Shn T T Knshnamachan was 
placed I do not hold a brief for him

Shri BraJ Raj Singh (Firozabad) 
Who do vou explain in the beginning7

Shri Jaganatha Rao. If we go
through the entire volummous evi
dence, I feel, as I prefaced at the out
set, he was not represented by 
counsel He is more sinned against 
than sinning But, he resigned He is 
not personally responsible as Mimstei 
for this transaction though constitu 
tionaliy lesponsible to the House, and 
he has resigned He has set an open 
example for others to follow

Some Hon. Members: Others to
follow’

Shri Jaganatha Rao: Yes, for the 
other democracies in the world

An Hon. Member: To coirte back
Shri Jaganatha Rao: According to 

me, what is more important is, what 
are the lessons that we learn from 
this Mundhra deal We need not 
discuss this again and again Accord
ing to me, these are some of the points 
which are very important and which 
have to be taken into consideration by
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the Government tor the future work
ing of the L1C Tfce autonomy of 
the L.IC. has to be respected The 
provisions under section 27 of the Act 
have to be complied with. Though 
Mr. Justice Chagla held that there was 
substantial compliance with the rule 
e f law when the Investment Com
mittee was subsequently informed of 
this transaction, section 27A has to be 
strictly and faithfully observed In 
future, any directive that the Minister 
wishes to issue has to be in writing 
Because it was oral, it has given scope 
(O so many interpretations Again, I 
suggest that the Commission of 
Inquiry Act being defective, in future, 
enquiries of this kind have to be gone 
into by a Committee of Parliament 
and the report placed on the Table of 
the House so that Parliament can dis
cuss it Above all, we have to see that 
we should not view or discuss this 
question in a spirit of blackmail or 
witch-hunting We must also see that 
the morale of the civil service is not 
impaired The result of the Mundhra 
affair is that no civil servant feels thal 
he is safe He expects the Minis
ter

Shri Mahanty On a point of order 
Sir,

Shri Jaganatha Kao What is the 
point of order7

Shri Mahanty. The hon Member 
nas said, “Let us not discuss it in a 
spirit of blackmail.” The obvious 
inference that can be drawip is that 
Members who have participated axe 
blackmailing somebody This word 
should be expunged Who is black
mailing’

Mr. Chairman: Order, order The 
hon Member is certainly entitled to 
say that all the persons who are criti
cising should criticise in a moderate 
way He is entitled to say that

Some Ban. Members: He said, 
blackmail

Mr. Chairman: just as the hon
Member is entitled to say that they are 
being criticised in a manner whfch is 
unreasonably lenient or soft, another 
member has a right to say to the 
217 (Ai) LSD-7
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contrary There is no point at order 
involved The Member has a right to 
say that this may be discussed in this 
manner as the other hon Member has 
the right to say that it may be dis
cussed in another manner

Seme Hon. Members: What about 
blackmail?

Mr. Chairman: Order, order, there 
is no question of blackmail He did not 
say that some persons are getting 
some profit out of it All that he 
wanted to say was that the matter 
should be discussed in such a way 
that as a matter of fact, the people 
who are criticised do not feel that they 
are being criticised too severely That 
is all that he meant He did not mean 
anything else 

Some Hon. Members. Let him say
so

Shri Jaganatha Rao. What I meant 
was, we should discuss it m an objec
tive way We should not be, led 
away by prejudices or passions That 
is what I meant When we discuss 
about certain officers who were con
cerned in this deal, let us approach 
the question in an objective way I 
entirely agree with my hon friend on 
the other side and I would say, you 
criticise the officer if he is really un
worthy But, according to me, from 
the evidence, I feel that the criticism 
is not warranted I am entitled to 
hold that opinion 

Mr. Chairman. That is a question 
of temperament The hon Member 
takes one view The other hon Mem
ber may take another view 

Shri Jaganatha Rao* You know. 
Sir, lawyers take different views I 
take a different view 

Therefore, certainly Parliament has 
a right and duty to the country to 
discuss such matters But we should 
not view this Mundhra deal as a stick 
to beat the civil servants indiscrimi
nately If the morale of the civil 
servant is shaken, it is a sad day for 
the country, because efficiency and ini
tiative are really the products of a 
high morale It should be our duty
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[Sfrn Jaganatha Rao]
to see thAt while we criticise the 
actions of these officers, this morale is 
not affected.

I gave notice of an amendment that 
the House should approve of the 
Resolution of the Government. I com- 
mend my amendment to the House.

Shri Moravfca (Jhunjhunu): Mr. 
Chairnugi, I do not wish to gpeak on 
the merits of the deal known as the 
L4 .C. Mundhra deal, because accprd- 
mg to me, there is no merit at q̂ l in 
this deal. Nor do I wish to apportion 
the blame among the various officers, 
because, according to -me that is a 
very difficult task. Even the highest 
tribunals appointed could not dis
charge that duty properly or satisfac
torily. Therefore, 1 shall confine my
self only to the examination of a few 
general points that have emerged from 
the various enquiries.

The first point that strikes anybody 
is that the Finance Ministry did not 
allow this enactment of Parliament to 
be implemented In its entirety or in Its 
proper spirit. The mandate of this 
House embodied in this Act has been 
given a complete go-by by the person 
responsible for its administration. 
It was pointed out before the Ctagla 
Commission that the provisions of this 
Act required the constitution of a 
board of directors, the constitution of 
an executive committee and the con
stitution of an investment committee. 
All these bodies, though formed, were 
never allowed to function properly.

As a matter of fact, there is evi
dence that in this particular deal, the 
Investment Committee was never con
sulted, leave alone the question of its 
approval; and the board of directors 
was not even informed until much 
later. In support of this contention,
I Would give only one quotation, and 
that Is from the report of the Chagla 
Commission. At page 15 of its re
port* the Chagla Commission has 
stated:
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“The transaction also suffers 

from this serious blemish that ft 
was effected without' consulting 
the Investment Committee.*'
Then, it goes ori"knd says:

“I find no justification whatso
ever in the corporation Investing 
this l.̂ fge amount without seeking 
the -advice of a statutory body 
which has been set up for the very 
purpose of advising the corpora 
tion with regard to {he invest
ments it wishes to xoalpe. In mak
ing this investment, th$ porpora- 
tion has also contravened the clear 
directions given by the Invest
ment Committee with regard to 
the investments to be made."
My short point is that though the 

House enacted a law which embodied 
a complete scheme of how the admin
istration of this Corporation should be 
carried on and how these huge funds 
of the Corporation should be invested, 
still the administrative authority, that 
is, the Ministry, carried out this provi
sion m such a way that not a single 
provision of the Act vis-a-vis this 
investment was observed. This, ac
cording to me, is a serious Lapse. And 
only on this one point, the concerned 
persons could have been held respor. 
sible. I do.not say whether it was 
the Minister or whether'it was the- 
Principal Finance Secretary or 
whether it was the Ministry as a 
whole or the system prevailing in the 
Ministry that was responsible. But 
the fact remains that the mandate of 
this House has not been carried out 
By this, I do not wish to suggest that 
only the. autonomy of the Corpora
tion was interfered with. My grievance 
is somewhat more serious than that. 
The autonomy of the Corporation could 
be interfered with even if you go on 
giving directions under section 21 o f 
the Act again and again. But, here, 
not only were written directions'not 
given, but many other provisions of 
this Act were not carried out. That 
is one serious complaint which I have 

lake.
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In the last debate, the hon. Mem
ber Shn Ferozfe Gandhi laid on the 
Table ot the House, a document bear
ing reference No. LT|583|58, which 
shows how often the Minister and the 
Principal Finance Secretary and others 
tried to interfere even in small 
matters relating to the staff appoint
ments, staff dismissals and things like 
that, and that apart from the ques
tion of interfering with the autonomy 
of the Corporation, a complete go-by 
has been given to the provisions of the 
Act as enacted by this House

The second point which is somewhat 
related to the first one but which does 
not arise out of any, of these inqui
ries, but which arises from the state, 
ment made by the then Finance 
Minister recently, and which, accord
ing, to me is a more serious point 
is that the Finance Ministry did not 
carry on the financial administration 
with that amount of orthodoxy which 
is necessary. At page 9 of the state
ment or the ‘pamphlet which in cir
culated, this is what the Finance 
Minister says’

“The second instance was the 
suggestion of purchases of shares 
m certain Banks. There was a 
proposal to make'these Banks Bub- 
sidaries of the State Bank and in 
the process because of the some
what liberal terms of compensa
tion that would obtain in respect 
of the shares of these Banks there 
might be an appreciation in the 

. prices of these shares. It was in- 
, tended that some part of this 
benefit should go to a public in
stitution rather than to private 
speculators.” .

What is the meaning of this state
ment? The Finance Minister says 
that he advised the LIC to purchase 
tHe shares of certain banks because 
he* knew that these banks would be 
nationalised, and when they were 
nationalised, the terns of the com
pensation would be liberal; and in-
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stead of the shareholders getting all 
the benefits, it would be the LIC* which 
would get the benr-fU And he char
acterises those shareholders <’><> private 
speculators.

Shri Sinhasan Singh (Gorakhpur): 
What j s  wrong with it? If the LIC 
purchases all die 'shares of the banks 
and thereby the LIC gets a major 
portion of the compensation payable to 
the banks, then what is wrong with 
that policy?

Shri Morarka: The hon Member 
may have a little patience, and he 
would hear everything

Pandit K C. Sharma: He gets less.
Shri Morarka: Here, the Finance

Minister is in possession of an aivance 
information. He knows what com
pensation he is going to give, and, 
therefore, he says to one of the cor
porations, ‘You purchase these shares, 
because on these shares you are going 
to get so much compensation.'. Now, 
assume, for a moment, that- the com
pensation was going to be less. Would 
the Finister Minister then have 
said *Go and purchase these shares.’?’

Apart from that, here is another 
question. The Finance Minister is in 
charge of the finances of the whole 
country. He is in charge of the bud 
getary policy of Government. He 
frames the budget. Today, he gives' a 
directive to the LIC for purchase of 
shares of banks on the point of na
tionalisation, and tomorrow, before 
the eve of the budget, he can ask the 
LIC or the STC or any other corpora
tion to go to the market and pur
chase the shares or sell the shares to 
suit his budgetary recommendations. 
Is it proper for the Finance Minister 
to go on advising these corporations 
and making use of his official know
ledge for the benefit of one corpora
tion or for the benefit of one institu
tion? Can he treat anyone of these 
corporations which we claim as auto* 
nomous corporations in this manner 
to the disadvantage of the entire pub-
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[Shri Morarka] 
lie? It is all right, and it sounds well 
to say ‘rather than to private specula
tors*. But what steps could one take 
to purchase the shares only from the 
private speculators and not from the 
genuine Investors? Who sells the 
shares? The private speculators' are 
shrewd enough to know what com
pensation they are likely to get. It is 
only the unwary private small inves
tors who would sell their shares, and 
it is only those people who would be 
deprived of the benefit.

Shri Thftim Filial (Tirunelveli): 
The speculator will not sell the shares.

Shri Morarka: That is not only
within the realm of possibility, bu+ I 
find that before the Chagla Commis
sion, there was a letter filed before 
them, namely, Exhibit No. 19, which 
was a letter written by Shri H. M. 
Patel to Mr. Vaidyanathan, the then 
Managing Director of the L1C. The 
letter is dated the 21st May, 1957. and 
reads thus:

“My dear Vaidyanathan,
Thank you for your letter of 

the 18th May giving me an ac
count of your purchases on the 
15th, 16th and 17th. As I told you 
on the phone today. I would like 
you to continue to buy in the 
main, Indian Iron, Tata Ordinary 
and ACC. As it is our intention 
to support the market and stabi
lise it, it clearly follows that we 
should go on buying even if prices 
rise. It would be, to my mind, 
well worth our buying, any Indian 
Iron right up to Rs. 20[-, the other 
two similarly up to correspond
ingly appropriate rises.

Yours sincerely, 
Sd| R. M. Patel*.

Sir, you would remember that the 
main budget in that year was present
ed in this House on the 18th May, 
19S7. This letter is dated the 21st 
May, 1967, and this latter contains a

statement that he approved of the pur
chases made by Shri Vaidyanathan on 
the 16th, 16th, 17th May and so oa. 
Mr Vaidyanathan was instructed to 
malce these purchases before the 15th 
May. just before the Budget was to 
come. I ask: Is it proper for the 
principal Finance Secretary to advice 
the LIC just on the eve of the Budget 
to indulge in the purchase or sale ot 
the?* shares? IX they do this, there is 
a possibility of abusing this power 
and there is a possibility cf doing im
mense harm to the members of the 
public, and they may in the process 
benefit only one corporation. This Is, 
apart from anything else, not only im
proper, but according to me, immoral, 
and the Finance Minister should al
ways desist from doing such things.

$kri Sinhasan Singh: How is it im
moral?

pandit K. C. Sharma: He does not 
know what he talks.

$hri Tyagi: It is immoral in the 
sense that he knows what is coming 
in the Budget; and, therefore, on the 
eve of the Budget, any responsible 
officer should not let people know what 
shares are being taken or purchased

Shri Sinhasan Singh: The letter is 
dated the 21st May that is, after the 

‘ Budget, and not before the Budget.
£hri Morarka: One hon. Member 

says that I do not know what I am 
talking about. I wish him luck, and 
I wish him to understand what I am 
talking about. I am not making this 
point in a lighthearted way. I con
sider this a very serious matter. I 
consider that any Government or any 
Finance Minister charged with the 
budgetary policies of the Government 
should not render advice to anybody, 
leave alone a government corporation 
to indulge or to operate on the share 
market; whether it is beneficial or not 
is a secondary point

Mr. Chatman: The hon. Ib n ta 'a  
time is up.
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Shri Merarka: The hm1 Deputy - 
Speaker had n id  that those who had 
studied this would have more time

BBr Chairman. He has already 
taken 18 minutes He can have two 
minutes more

Shri Manuka. The other point that 
strikes me is that in this inquiry, the 
highest-placed officials right from the 
Minuter down to the private individ
uals have gone before the Commis
sion and on oath they have told lies 
to the Commission We are not deal
ing here with the ordinary type of 
witnesses we see in the courts in cri
minal cases—accused, accomplices and 
other persons Here we have the 
Finance Minister of the Government 
of India Then we have the Governor 
of the Reserve Bank, then the Chair 
man of the State Bank of India, the 
Chairman of the Life Insurance Cor 
poration, the Managing Director of 
the Corporation and persons like that 
It has been proved first by the Chagla 
Commission and then by the Bose 
Board that these people have not told 
the whole truth I do not want to 
to repeat those quotations which have 
already been given Tune after time 
they have mentioned that these per 
sons have not told the truth If they 
have not told the truth what action 
has been taken against them9 These 
are the people who are occupying very 
high administration posts in the coun
try Take the Governor of the Reserve 
Bank Under his signature, our cur 
rency notes circulate Every ten 
rupee note, five-rupee note, hundred 
rupee note and even thousand rupee 
note bears his signature If the Gov 
emor of the Reserve Bank is not go 
ing to tell the truth even in an inquiry 
with which he was not primanlv con 
cemed, I think it is a sad conraentarv 
on the integrity of that offlcei

Now, connected with this js anolnei 
matter, that is about the two oncers 
Kiri A K Roy and Shn B K Nehru 
These two officers did not give ivi-
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dence before the Chagla Commission* 
x ask, why did they not? Hie Chagla 
Commission invited eveiyoody— 
through the Press—who knew any
thing about this transaction to appear 
before it and give evidence Accord
ingly, Shri Mazumdar and others did 
go there and give evidence But these 
two persons, S in  A K Roy and Shri 
B K Nehru, did not do so When the 
Finance Minuter, Shn T T Krishna- 
macharl, went away, these two officer* 
went and gave evidence before tne 
Bose Board Though the Bose Board 
did not think it proper to accept their 
evidence, the UPSC has made full use 
of it I am not commenting on the 
credibility of this evidence My main 
question is why did these people not 
go before the Chagla Commission and 
give evidence7 If they had gone 
there, perhaps they would have 
shown Shri Patel in a different light 
They did not care what happened to 
Shn Patel, as long as Shn T T Knsh- 
namachan was in office they were 
afraid of him perhaps But the mo
ment he went away, they go before 
the Bose Board to give evidence

Again I say that if this is the mettle 
Of our senior officers—administrative 
officers—in this country, I think we 
cannot blame the other persons such 
as juniors and assistants who generally 
suffer from such fears

There are two lessons which we 
must learn from this inquiry The first 
is that an inquiry like this must 
always be preceded by full police 
investigation If you want to know 
the real facts, if you want to get at 
the truth, you must first appoint a 
fact-finding commission or a proper 
police inquiry team It is said that 
there is no mala fide I know that no 
mala fide is proved, it is not even 
suggested But if invc»ugatton was 
made for mala fide at the proper 
stage, perhaps something would have 
come out

The sccond lesson wi_ must learn Is 
that we must never, nevci appoint a 
Supreme Court Judge on this inquiry
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if his judgment is going to- be 
tampered with by administrative 
agencies like the Public Service Com
mission. It does not speak well of us 
to appoint the highest persons of fhe 
judiciary on- such inquiry and then 
make others to sit in judgment on 
their findings and wash away what 
they have said.

In this whole deal, the most surpri
sing thing is that though this has cost 
fhe Corporation millions of rupees, 
the Government its reputation, the 
Minister his political career, the 
Principal Finance Secretary his job 
«n& Snri ILamat, Ws sentoifty, utitofty 
is to be blamed. One tribunal has 
found one set of people innocent; the 
other tribunal has found another set 
of people innocent.

Shri Tyagi: Mundhra is compli
mented!

Shri Morarka: Shri Mundhra was 
not on the scene; otherwise, even he 
would have got compliments.

Shri Harish Chandra Mathur: He is
having the best of both the worlds.

Mr. Chairman: He has taken more 
than 20 minutes. He should finish in 
a minute or two.

Shri-Morarka: Another point I wish 
to make is; none of these tribunals 
has given importance to one aspect, 
that is, a promise made by this Cor
poration to purchase shares worth 
Rs. 1*25 crores which were not in 
existence at all, shares which were to 
be issued by Mundhra concerns in 
future. To that, nobody has attached 
any importance. There is an exhibit 
on record, exhibit No. 46, as also 
exhibit No. 8, which clearly show that 
there was an agreement between the 
LIC and Mundhra under which the 
LIC was to purchase further shares 
worth Rs. 1*28 crores. If proper 
Inquiry was made as to why this pro
mise was made, about purchase of 
shares which were not in existence at 
all and which were to be issued in 

future, I think many more interesting
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thirigs would have some out.

I would conclude by only reading 
a passage from page 11 of the Chagla 
Commission’s Report in support of 
this point, which is:

“Mention may also be made of 
tHe agreement arrived at between 
tlie Corporation and Mundhra oy 
Which the Corporation agreed to 
t*ke up the preference shares to 
be issued by BIC and Jessop & Co. 
This agreement bad clearly 
nothing to do with stabilising the 
market or removing the drag on 
ttte market. This agreement, on 
tHe face of it, bears the imprint of 
ftie desire on foe part ot foe Cor
poration to help Mundhra or 
ftlundhra concern? out of their 
difficulties".
Thank you.

Shri Yajnik (Ahmedabad): Mr.
Deputy-Speaker, it is unfortunate 
that this controversy and this scandal 
which rose like a rocket has now 
fallen down like a damp squib. The 
deal was a deal not only shady but 
dark, almost criminal, when it was 
brought to light. But by stages, it 
has heen turned to grpy and now the 
UPSC recommendation and the Gov
ernment Resolution have nearly turn* 
ed it spotless white. But we have to 
couP t with the people. Let us not 
forget that this cannot be the end of 
the whole drama. Two years should 
not he spent in vain. For the few who 
are sitting in this House, there art 
millions and millions who are watch
ing this controversy and listening to 
the words that are being spoken in 
this House. These crores of people 
will look at the Government's' attitude 
on this matter. What are they going 
to do about it? Thus has last curtain 
rung down on this matter. The way 
it has been done—that is the question 
with which we are concerned.

With the first controversy, interest 
in this matter was aroused, and 
interest in the matter rose to dramatic 
heights when fhe Chagla Commission

SEPTEMBER 7,
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conducted a public inquiry into the 
matte*. It is very important that 
inquiries of this nature should be con
ducted publicly. Unfortunately, the 
Bose Board of Inquiry conducted its. 
proceedings privately, with the result 
that people havd not been Able to get 
at what has been happening. All 
these voluminous documents and 
Report of the Bose Board would not 
be read by the people. The UPSC’s 
report and the Government Resolu
tion would not be properly attended 
to except for the fact that Govern
ment have now exculpated everybody 
who was supposed to be guilty and 
who was pronounced guilty by the 
Bose Board Report

Now, one thing that emerged during 
the Chagla Commission enquiry was 
that the high and mighty in the land 
were, for the first time, caught nap
ping or caught red-handed. Unfor
tunately, the Ministers and the big 
Secretaries who almost take them
selves to be big Olympuses striding 
and ruling over this land have been 
accustomed for a long time past to do 
things in a secret manner. They took 
themselves above and beyond the 
people answerable to none whatso
ever, because they never imagined 
for a moment that any of their doings ' 
will be brought to light. All these 
people have been involved. That is 
what the Chagla Commission said and 
that is what the Bose Board said.
15 hrs

They were conferring in 1he Secre
tariat in Delhi; they were conferring 
in big offices in Calcutta; they have 
conferred and conspired together at 
Bombay. It is proved beyond a 
shadow of doubt that aU these people, 
Shri Krishnamachari, Shri Patel, Shri 
Vaidyanathan and Shri Kamat saw 
each other many times during these 
weeks; and, certainly, they did not 
talk about weather. Shri Mundhra 
was present; -he was dogging their 
footsteps all the time. Why was he 
dogging their footsteps* He had a 
Motive and, surely, men like Shri
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Krishnamachari, men like Shn Patel 
knew what Shri Mundhra was aftfcr 
because they knew Mundhra- very 
well from 165S and notes had been 
placed in the records to show what 
this man was like.

It was the unanimous decision of 
the Chagla Commission as well as the 
Bose Board that a dirty deal had been 
affected. Rs. 1 crore and more had 
to be flung away at a man who should 
not be touched with a pair of tongs! 
And, whoSe money was it? As for 
Shri Krishnamachan, he was not 
ashamed to say,—he said so in" pri
vate—he never knew, that those 
words can never see the light of the 
day1—that he would rather prefer 
Vaidyanathan to Gamble away. 
Gamble away with whose money? 
Gamble away with people's money 
Thirty crofes of people are involved

We have nationalised life insurance. 
As representatives of people we 
go round and tell the people 
that everything is all right with 
insurance Let us popularise insur
ance. Let people put more of their 
monies in insurance in the faith that 
every pie of their money will he pro
perly taken care of. But here is the 
Finance Minister of this Government 
of India not ashamed to say that he 
has left Vaidyanathan to gamble 
away Vaidyanathan can gamble 
away with his own money;- Sbri 
Knshnamachan caa gamble away 
with his own money. But, how is he 
entitled to put it on record that Shri 
Vaidyanathan can be allowed to 
gamble away with ccpres of peoples' 
money’  With what face will Govern
ment face the people9 How can we 
face the people? How can we popu
larise national insurance?

It is a very serious matter and the 
people at large were saocked when all 
these facts came to light. A dirty 
deal was effected; a crore and more 
was spent in order to buttress the 
falling fortunes of a‘ financial wizard 
and -a juggler who? In Shri Krishna- 
machari’s own' words, wanted to

BHADRA 16,1881 (SAKA)
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create an economic empire in this land 
of ours When the Interest rose to the 
highest pitch and there was a discus
sion in this House, a resultion was 
passed in this House After the Chagla 
Commission Report, a resolution was 
passed by this Lok Sabha and I want 
to draw the attention of the House to 
that The Resolution said that Gov
ernment accepted the Chagla Com
mission’s finding that the transaction 
resulting in the purchase of tlje shares 
of six companies was not entered into 
in accordance with basic principles of 
business and was also opposed to 
propriety and on other grounds 

Then, it said that Goevmment pro
pose to initiate proper proceedings on 
the basis of the finding of the Com 
mission in respect of the officer* 
responsible for putting through this 
transaction and Government proposed 
to examine carefully the principles 
recommended by the Commission for 
the Government and the Corporation

The second Board that was appoint 
ed presided over by Mr Vivian Bose 
has fundamentally agreed and only 
heightened the crime, magnified tho 
crime a thousand fold, by all tne 
details, the gruesome details tnat have 
been given That has been covered 
by many of my hon fnends

A crime has been committed Who 
is responsible* The responsible peo
ple must be traced. They were sought 
to be traced by the Hose Commission 
They were traced The Report i« 
before us The Report was considered 
by the Union Public Service Com
mission

Now, look at this Union Public 
Service Commission Report It looks 
a miserable document compared to the 
weighty document of the Bose Board 
Hie Union Public Service Commission 
say that they agree with The general 
recommendations of both the Com
missions. But they went 10 take the 
sting out of everything They say that
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though the Bose Board finds that Shri. 
Patel, Shn Vaidyanathan and Shri 
Kamat were responsible, they acted 
in a bona fide spirit Shri Patel is ex
onerated, Shn Kamat is to be treated 
only with a censure and action against 
Shn Vaidyanathan will be taken by 
the LIC Where arc we left’

I submit that if the Union Public 
Service Commission exonerates the 
two officers, the matter comes back to 
this House We have now to loek into 
this matter and we have our responsi
bility Shn Chagla as well as Shn 
Bose felt that all the truth was not 
told Th&e was some driving power 
that was driving everybody *nto- 
action all the time They could not 
lay their finger on the driving power 
because they say everybody was not 
telling the truth There was only * 
tentative suggestion or a theory 
placed before us by the Bose Report 
and the theory is the theory of assis
tance The theory of assistance was 
not put to the witnesses, I agree They 
have not been examined and cross- 
examined in this matter Therefore, 
it is not deemed to have been proved 
But the facts of the assistance had 
been placed on record Two and a 
half lakhs of rupees have been paid 
to the Congress Treasury and the mill 
at Kanpur was kept running at a very 
serious loss which no businessman in 
ordinary circumstances would dare do 
Never mind whether tne theory is 
proved or not But the fact remains 
that man like Mundhra, paying a 
little or more mto the Congress 
Treasury happened to hobnob with 
the biggest in the land They see Shn 
Morarji Desai That is also on record. 
They see Shn Manubhai Shah, they 
see Mr Patel They dog the foot-steps 
of Shn Knshnamachan from Delhi io 
Calcutta and Bombay Because these 
people pay through the Ministers, 
there is opportunity for them to go 
round these big houses They have 
entrance to the big offices to which 
they should not be allowed at all 
These people who want to gat rich
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quick, who want to deal in all kinds 
of shady transactions, who want to 
make money at the cost of the common 
investor and insurer should be given 
short shrift by the Ministers and Sec
retaries. They have no place in our 
Chancelleries and in our offices 

But, for one Mundhra who has been 
found out, there are hundreds in this 
land. They are still dogging fhe foot
steps of the Ministers. They are going 
round our offices. They are in the 
corridors, trying to get information 
and line up their pockets and this 
danger always remains before us so 
long as these people pay something to 
the Congress—the ruling party's— 
treasury Then, they have the oppor
tunity to get in touch with the Minis
ters and Secretaries and as far as I 
know the high moral standards which 
they place before them soften down. 
It is on evidence that the attitude of 
Shn Knshnamachan and Shri Patel 
was so softened down It softened be
cause of the personal relationship, 
social relationship, based on some 
money that has been paid We do not 
take it any further. May I say that an 
enquiry should be held further into 
this theory that has been put up before 
the Board. I say that the public will 
not be satisfied unless you make the 
fullest enquiry into this matter, unless 
the treasurer of the Congress Party and 
all the other people are examined and 
the truth found out whether this 
theory tentatively placed by the Bose 
Commission is good or not.

Shri Tyagl: Suppose the Congress 
party received money or any oth»r 
political party received money . . 
(Interruption*.)

Some Hen. Members: Why suppose?
Shri Tyagi: What about it9

Shri Tangamani: The Bose Com
mission has given its findings.

Shri Yajnik: The last point that I 
want to make is this. The State Bank 
has at that time lent Rs. 3-4 crores. It 
was not dealing in its own money. 
Shri Bhattacharya goes out of his
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way. I do not know how it has been 
done. My only suggestion is this. It 
is possible that all this money was 
paid to Mundhra in order to help the 
State Bank out of its difficulties. This 
is also a matter to be examined It is 
on record that Rs. 3-4 crores wer& 
lent on the securities of a man like 
Mundhra which, they say in Bombay, 
should not be touched with a pair 
of tongs. How does this amount of 
money get into his hands on the 
security of such snares which the 
banks have got7 Shn Mundhra was 
not in a position to pay even the 
margin Therefore, the share value 
had to be kept up and therefore, if 
some shares are thrown on the mar
ket, they must be bought m order to 
raise the market value of those 
shares

We are left high and dry, in spite of 
all these enquiries unless the Govern
ment pursues it further or takes some 
further action, the confidence of the 
people in the LIC and in the Gov
ernment of India will be rudely sha
ken and it may not be possible for all 
of us, belonging to all the parties, to 
promote the cause of national insu
rance as we would like to, if their 
reputation was untarnished and if 
suitable action was taken against all 
those concerned in thes  ̂ nefarious 
transactions

Shri Feroze Gandhi: Sir. I am a 
little worried, not because of the 
debate so much, but because a close 
colleague of ours, especially mine— 
Pandit Balknshna Sharma—has just 
had a rather bad heart attack Mr. 
Chairman, I know from experience 
what it is like I have heard some of 
the speeches and I partly agree and I 
partly disagree. When I read the re
port of Justice Vivian Bose, I myself 
was rather confused. It is not a 
straightforward judicial pronounce
ment. It leaves you guessing who has 
done what. Therefore, I have spent 
several months in going through the 
thousands of pages of evidence which 
were tendered before these Commls-
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210ns of enquiry and I have come to 
certain conclusions on the basis of 
that evidence as well as the report 

Sir, in April 1956, Shn Vaidyanathan 
sent up proposals suggesting invest
ments in some of the Mundnra con 
cems, Jessop and Richardson and 

«Cruddas On 23rd of April, 1956, Shn 
Patel put up a note to the then Fin
ance Minister, Shn Deshmukh He 
said

“These, I think, we ought to 
keep away from, because prices of 
all of them have been artificially 
pushed up during recent months, 
and in any ev«*n\ it would be 
unwise to invest in shares of 
companies whose management 1* 
in hands one cannot wholly 
approve o f” '

Shn Deshmukh said 1 agree*. This
is a directive in writing to the Life 
Insurance Corpoiation, a directive 
approved by the Minister and passed 
os to the Corporation by the Pnncipal 
Finance Secretary who was also the 
Chairman of the Life Insurance Cor 
poration It blocks the entry of any 
shares of the Mundhra concerns—no 
matter, how good or how bad—into 
the Life Insurance Corporation I 
would like the House to keep this note 
In mind—because as we shall see its 
defiance has taken rtace in a situation 
in which the June transactions did 
not come about

Let me proceed with tne story Shn 
Patel was asked by the Board of 
Cnquiry

“Mr Chairman You took the 
initiative?

Shri Patel: Yes”
The initiative was taken by Shri 
Patel He was asked

‘•Where did the idea of purchas
ing these shares originate—Air 
Mundhra, Mr T T Krishnama- 
chari, Mr Kamat, Mr Vaidyana
than, Mr Chaturvedi, Mr Sodhani 
■er who else’ ”
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"Who first put the idea into your head 
or did it originate with yourself?”  Be 
replied. “No, certainly not with me” 
The idea did not originate with Mr 
Patel Remember, the Chagla Com
mission was after the dnving force 
behind this transaction They wanted 
to know who was the dnving 
force behind this transaction who was 
hypnotising people into this situation 
where this transaction was to come 
about Mr Patel's reply clarifies that 
the idea of this investment originated 
somewhere else He was pressed by 
the Chairman “Then, who first put 
the idea into your head?" His answer 
was “I really, Sir, have no clear 
recollection I suppose, if anybody at 
all put it, the idea must have been 
first put into my head by Mr Chatur
vedi He seems to be the only likely 
person ” Mr Chaturvedi is the Chair
man of the Calcutta Stock Exchange 
and a member of the Investment Com 
mittfee of the Life Insurance Corpora 
tion Mr Patel’s lawyer, Mr Bhag- 
wati, while examining Mr, Patel asked 
him “Who suggested the purchase of 
the 50,000 shares of Jessops 1*1 April 
at the meeting of the Investment Com
mittee?” Remember if was not in 
June but April He asked, “How did 
it come about9” Mr Patel replied 
“It was almost certainly Mr Chatur
vedi, President of the Calcutta Stock 
Exchange”

It is unfortunate that there is so 
much stress in the enquiries as well 
as in Parliament on the June transac
tion The fact is that the transac
tions with Mr Mundhra started ir. 
April, not in June About Rs 11 lakhs 
were first invested on the 23rd April 
It is remarkable that on the 23rd 
April, 1956 Mr Patel sent the note, 
and on the 23rd April, 57 exactly a 
year after he, as the Chairmaft of the 
Life Insurance Corporation presiding 
over the Investment Committee, presi
ding over the destinies of the life  In
surance Corporation, agrees to the 
purchase of these 00,000 shares. That 
is the first violation of the directive
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in writing which is legally binding on 
'the Corporation because it has got 
the Minister’s approval.

Shri T. T. Krishnamachari—many 
things have been said; good and bad— 
is nowhere in the picture. Not 
a word is said about him in the entire 
evidence that is given before' the 
Board or the Commission. Shri T. T. 
Krishnamachari is nowhere in the 
picture as far as the April transaction 
•of the Life Insurance Corporation 
goes. Yet it is done. Hr. Patel’s 
lawyer asked Mr. Mundhra: “Who 
suggested to you that you should go 
down to Bombay on the 20th June?” 
Mr. Mundhra says: “Mr. Chaturvedi”. 
The Chairman of the Board of 
Enquiry asked Mr. Mundhra: "Well. 
Mr. Chaturvedi is an old friend of 
yours” . Mr. Mundhra said: “Very" 
good friend”. Then Mr. Chairman, 
asked: "You paid for his fare from 
Calcutta?” Mr. Mundhra said: “I
booked that ticket, which I do not 
feel happy”. He meant to say that 
he purchased the ticket—I am sorry I 
have not been able to follow his 
language. Then he .adds: *'I mean he 
has not benefited much”.

Mr. Chaturvedi is a courageous 
man—Chairman of the Calcutta Stock 
Exchange and member of the Life 
Insurance Corporation Investment 
Committee. He says before the Com
mission of Enquiry: “I was relieved 
that the trick was done without my 
taking part in the transaction and 
without the responsibility coming on 
me.”  Look at the courage. Somebody 
is looking for Shri T. Tr Krishna
machari, somebody is looking for Mr. 
Patel, and somebody is looking for, I 
do not know who. Here is the man 
who says yes. But his conduct is not 
under enquiry. Mr. Chaturvedi re
turns to Calcutta. He hears that the 
transaction has been completed. Then 
he writes a letter of thanks to Mt. 
Iyengar for all that the LJ.C. had 
done towards purchasing these Mun
dhra aharca. You see, therefore, that 
from beginning to end there is one
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force running right through Hik trans
action and that one force is Mr. Cha
turvedi, the President of the Calcutta 
Stock Exchange.

Bhit P. &. Patel: Why did he write 
a letter to Mr. Iyengar?

Shri iPenwe Gandhi: The only reply 
which' I can give to my friend is, 
why' did Mr. Mundhra write to Mr. 
Patel?

Now we come to the investments. 
Mr. Patel was asked by the Solicitor- 
General. If I have money, I want to 
invest it. It means that I must get 
a safe return, the highest return con
sistent with safety. “Were you told 
that the dividends of some of the com
panies were not paid?” Mr. Patel 
answered: “Yes”. Then the Solicitor- 
General asked: “Were you told that 
the dividends of some of the companies 
were very low?” Mr. Patel said: 
“Yes”. Mr. Patel had .all the informa
tion that the dividends of some of 
the companies were very low and 
some of the dividends had not been 
paid, and yet the money was going 
to be invested.

Now, Sir, we enter the region of 
controversy, where Shri T. T. 
Krishnamachari comes in. I am going 
to accept not Mr. Krishnamachari’s 
version of what happened in Bombay 
nor Mr. Patel’s version but the third 
version of Mr. Bhattacharya. Mr* 
Bhattacharya’s version is that this 
conversation between the Minister and 
the Principal Finance Secretary lasted 
not more than two minutes. Let me 
describe it in his own words. He 
says: “After the business of the meet
ing (Finance Minister’s meeting) was 
over, Mr. Patel mentioned to the 
Minister that a letter had been receiv
ed from Mr. Mundhra in which he 
proposed the sale of certain shares of 
his concern to the L.I.C., and the 
Minister, as far as I remember, said: 
•you might look into it’." To this 
version of Mr. Bhattacharya some
thing has been added by Shri Krishna
machari and Mr. Patel that when it 
was mentioned the Minister sa!3c “f t  
careful, there might be same spurious
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shire*"- Of course, as 1 s«id, it is 
very euy to say and he should Have 
said: "Stop it”. When he said that 
there night be some spurious shares, 
he should have said: "Stop it” . I 
have myself said that But if you go 
through the entire evidence you will 
find that this was taken as a casual 
reference, as the first reference to
• Minister who was expecting some
thing more which did not come 

Now, Sir, this “look into it” is 
something which has been taken as 
approval. I am really frightened. 
Only the other day, the Prime Minis- 

whfte speafctag about Gen. 
Hiimayya, said that the General came 
to him and the General had some 
temperamental problems The Prime 
Minister then said, “I will look into 
it” . I hope the General does not start 
getting any ideas into his head after 
what this “look into it” has resulted 
in,

This “look into it” or “take up the 
matter with the LIC” is taken by Shn 
Patel as approval, and he proceeds 
The Commission says: “The Finance 
Ministry must use an extremely 
expressive code if all this meaning 
can be packed into the words, ‘look 
into it’ or ‘take up the matter with 
the LIC’ ” It must certainly be a 
very exclusive code But I am going 
to load the dice totally, fully, and 
thoroughly against Shri T. T. Krish
namachan. I will accept this as ap
proval. I am not going to dispute it 
I will not take it that it is his ap
proval, but for argument’s sake, I 
accept it. Having accepted it, I 
would request hon. Members to see 
how it has been extracted from two 
sources, one the Commission’s opinion 
and the other Shn Kamath, the Chair
man of the Life Insurance Corpora
tion. With regard to this “looking 
into”, .the Board of Inquiry states:

“All that we can say is that if 
this is Mr. Patel’s way of briefing 
his Minister on a grave issue 
that requires a high level decision 
of policy, he is very much to blame
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and from the Minister's point of 
vfcw we cannot blame him if he 
thought, as he says he did, that 
thfc was just a casual information 
about the LIC which did not re
quire any decision from him".

Now, what does Shri Ramat have to 
say? He was the Chairman at the 
Life Insurance Corporation.

“At the particular time when 
this transaction was made what 
reasons had I to suspect .. ”.

note the words, “what reasons had I 
to stispect”—

“that Shn Patel and Shn 
Vaidyanathan ”
Shri Kamat had been there as 

Chairman only for 20 days Remem
ber that It is a very important fact 
For 20 days he had been the Chair
man of the LIC till then. He was 
new to the job and he was not in 
charge of investment Hie investment 
portfolio was held by Shri Vaidya
nathan Shn Kamat said:

"What reasons had I to suspect 
that Shri Patel and Shn Vaidya- 
nsthan were holding back from 
me some very vital information 
which was within their knowledge 
arid which indicated that the 
transaction was ill-advised?” 

Further,
“What reasons had I to suspect 

that the reasons which Shri 
pa tel gave me for his initiating 
the discussion and his continued 
participation m those discussions, 
viz, to save the Calcutta Stock 
Exchange from a threat of crisis 
W*s not the real or the only reason 
for his taking so much interest in 
the matter?”

Thgt is what Shn Kamat said. I may 
be accused of trying to defend the 
Minister. No I am going to defend 
the Minister and an official, and I 
am going to defend Shri T. T. Krish- 
narfachari and Shri Kamat. If I can
not defend the others, I am very 
sorry- The Board of Inquiry-says: 

“The information given to the 
Minister is of the sketchiest kind.”

SEPTEMBER 7, 19G9
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But it is considered sufficient for 
the Minister to extract approval.

I am quoting Start Kamat:
"In June, 1*57, and in fact till 

thaw enquiries began, I had no 
knowledge' that Shri Patel’s in* 
formation was so tenuously bai* 
ed
Mark the words tenuously based’— 

“nor could I be expected to 
believe that so able and outstand
ing an officer as Shri Patel, hold
ing an important position in the 
Ministry of Finance, would have 
been so singularly ill-informed as 
is now held by the Board”.

The information given to the Minis
ter was not only sketchy but it was 
misleading. Let us see how.

“Then, having obtained Mr. 
Kamat’s consent, Mr. Patel went 
back to Mr. Krishnamachari and 
gave him a very sketchy and, if 
he was seeking an endorsement of 
high level policy, misleading (be
cause of its scantiness) account of 
what had happened”.

The Minister is misled into this so- 
called approval and what about Shri 
Kamat, the Minister’s approval and 
Shri Kamat’s consent? Let us. see 
how the consent was given.

Shri Surendranath Dwivedy: The
Minister was a simpleton.

Shri Ferae Gandhi: Shri Kamat
says:

“What reasons had I to feel that 
Shri Patel would sponsor to me, 
in his official capacity (both as a 
founder and the immediately pre
ceding chairman of the LIC, as 
well as the Principal Finance
Secretary), a transaction for the 
purchase of shares of companies 
controlled by a person whose an
tecedents he knew to be of a 
questionable character and whose 
management 'one would not whol
ly approve of’.”

The words 'one would not wholly ap
prove o f  an  from Mr. Deahmukh's 
awte. That is a quotation.

1881 (SAKA) Vivian Bote 6788 
Board of Inquiry’*

Report of life  
Insurance Corporation 

Inquiry
In order to be fair to Shri T. T. 

Krishnamachari, is there the slightest 
indication in Shri Patel's evidence to 
show that Shri T. T. Krishnamachari 
bad exhibited a sense of impatience 
ever this deal? I shall prove that he 
was not impatient.

Mind you, the Bose Board said that 
there is something- in evidence I 
think somebody quoted it—to show 
that approval was there for about a 
crore of rupees. It was exactly Rs. 86 
lakhs as corroborated by the evidence 
of Shri A. K. Roy. The Union Public 
Service Commission, in saying that 
these words look into i f  constituted 
approval, have relied on the evidence 
of two officers, Shri A. K. Boy and 
Shri B. K. Nehru. Both these officers 
were not State witnesses. They were 
witnesses of Shri Patel. What they 
have quoted is correct But there is 
very good reason why the Vivian 
Bose Board did not attach much Im
portance to the evidence of these 
officers, and I will tell you why. I 
will read out from the evidence of 
Shri Roy. If you can make anything 
out of it, well, I leave it to you.
15.38 hrs.
[Mr. Defuty-Speaker in the Chair]
He is being examined; he is Shri 

Patel’s witness and not a State wit' 
ness. Shri Patel’s lawyer is examin
ing him.

“Shri Bhagwatl: Did you ask
the Minister whether it was with 
his approval or not?

This was about the transaction-- 
whether it was done—and this is in 
regard to the conversation which Shri 
Roy and the Minister had after the 
Minister’s return from Bombay and 
Shri Roy’s return from Calcutta. I 
quote:

“Did you ask the Minister 
whether it was with his approval 
or not?"

This is a long time before the ques
tion came up in Parliament and a



6789 Motion re: .SEPTEMBER- 7 , Vivian Bow 6790
Board of Inquiry's 

Report of Life 
Insurance Corporation 

Inquiry
[Shri Feroze Gandhi j 

lost time before all these things 
happened. "Shri Roy: I did ask him 
As I said, I did ask him.” Kindly 
remember what the UPSC has record
ed has been said by Shri Roy. I am 
reading the evidence, just to Show 
why the Vivian Bose Commission 
attached so little importance to it. 
Shri Roy is the Finance Secretary

“Shri bhagwati: What was the 
impression you got from the con
versation?

Shri Boy: The impression I got 
from the conversation was that

but probably, he did not know the 
details, because, later on, I found 
that the transaction was really 
one crore and twenty-five lakhs 
of rupees.”

The Minister had told him that it was 
fla. 80 lakhs.

Now, Shri Bhagwati is'brushed 
aside, and the Chairman steps in

“Mr. Chairman: I do not think 
this is correct. We are not inter
ested in Mr. Roy’s impression. 
What we want to know is what 
was said.

Shri Bhagwati: Yes, I will ask 
about that.

Mr. Chairman: We have to know 
the impressions of the Minister; 
not of the witness.

Shri Bhagwati: Your Lordship is 
perfectly right Mr. Roy, you said 
you asked him.

Shri Boy: Yes, I asked him 
whether it had been done with
out his knowledge or concur
rence.”

This was a very important question 
Months before the whole thing start
ed, Mr. Roy asked him whether it 
was done without his knowledge or 
concurrence.

“Shri Bhagwati: Then what was 
his reply}

Shri A. K. Boy: The reply was, 
aPd as far as I can remember, the 
exact words were “No; Mr. Patel 
riientioned it to me.” and then he 
ijtuimbled some words; I suppose: 
•There is something in your 
point”. I cannot remember ex* 
gctly, but I suppose he said, “They 
*re all right” or words to that 
effect. He mumbled something and 
vralked out. I mean I cannot tell 
you exactly what those word* 
^ere.”

He mumbled sometlyng^and then be 
wefit ojit. . Jtfr. Roy also lias done a 

TttseR&sni. tub Wit
ness found himself in an uncomfort
able position 

Mr Roy heard of the deal in Cal
cutta. Everybody ‘ seems to forget 
about what Mr. Roy said in his 
evidence, that he is totally opposed to 
this deal. He is totally opposed to 
the transaction. He heard about this 
m Calcutta, which has also been men- 
tionechby-the U.P.S.C. Let us see in 
Mr- Roy’s own words what he heard 
m Calcutta

"Mr. Chairman: You said that 
‘ yiw heard about this purchase in 
Calcutta. When were you in Cal
cutta’

Shri A. K Roy: Since 1 was
asked, I have tried to recollect 
it. What happened in Calcutta 
was, in Calcutta a number of rid!* 
people came - , .

Tt»e emphasis, I think is on “rich”—
“ .and saw me in the course 

of my job.”
Must have been income-tax affairs

“One of them referred to me 
about it Who it was, I cannot 
say.

Mr. Chairman: What exactly
was said to you?

Shri A. K. Boy: Some people 
came.t At that time, everybody 
was talking about the depression*
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in tile share market One of 
them mentioned to me that the 
Government, the LIC purchased— 
whether he said ‘purchased’ or 
‘going to purchase’ I do not 
know—Rs 1,25,00,000 worth of 
shares

Mr Chairman: It was merely 
‘purchased’ or 'going to be pur
chased’’

Shri A K. Boy: He put in the 
words that “it had been pur
chased"

Mr. Chairman. Has been pur
chased’

Shri A. K Roy. Yes,
It is both ‘{as’ and ‘had’

“Shri A. K Boy: Yes On the 
24th, he said that it was pur
chased yesterday That is what 
he said He said “I hear so 
many rumours” 1

Mr. Chairman: Are you sure 
that he used the words “has been 
purchased”’

Shri A. K Boy* ‘Has been pur
chased’

Mr Chairman: And not going 
to be purchased-’’ "
The Chairman 15 an expert m this 

line
“Shri A. K Boy: He used the 

words ‘has been purchased’

Mr Chairman: Are you sure’
Shri A K Bey: I am not ”

Remember that it wag Justice Vivian 
Bose who presided over that Board of 
Inquiry, and not somebody from the 
services who presided over the 
UPSC

“Shri a  K. Boy: I am not It 
w very difficult to remember all 
this My impression of the talk 
with him was that it had been 

I will put it that way 
what the exact words were, I do

not remember ‘Purchased’ X 
cannot even remember I remem
ber on the 23rd and 24th, visitors 
came to me, but who it was that 
mentioned it to me and what 
exactly, I cannot tell you”

Now you see why the Vivian Bose’ 
Board did not attach much unportance- 
to the evidence of these officers, who 
were Mr Patel’s witnesses Why 
should the UPSC so much bother 
themselves about the evidence ol these 
officers—Mr B K Nehru and Mr 
Roy’  They could have easily gone 
through the evidence They could* 
have found out what Shn Patel has- 
got to say about his Ministry's func
tioning orally, verbally They say. 
this is how our Ministry is func

tioning" Therefore, the UPSC 
says “look into it, is approval” But 
nobody bothered what Shri Patel had 
got to say And remember that the 
subject matter of this inquiry, the 
Commission of Inquiry as well as thia 
Board, was not the Ministry of Fin
ance and its administration—I would 
not like to make a general comment 
on that—the subject matter of the 
Inquiry was “the transaction or any
thing concerning the LIC” And what 
does Shn Patel say himself, about 
the verbal part of his Ministry’s func
tioning’  The Solicitor-General asked 
Shri Patel—he was probably cross- 
examining him—some questions and 
they are as follows

“Shri Sanyal: Now all that I am 
putting to you is this Whenever 
a question of policy regarding 
investment arose, there has been 
always something m writing I" 
that nght’

Shri Patel: Well, I can only 
say, on the few instances we have 
here, that is correct that the com
munication has gone from here of 
the views or the wishes of the 
Finance Minister, or tile Ministry, 
or myself by letter”

And here remember that the LIC* 
was only one year old. Then he asks
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“Shri Sanyal: On the lew inst

ances given here in your state
ment and Kamat's statement ”

In Shn Patel's statement and Shri 
Xamat's statement they have given 
all the instances

"Shri Sanyal: On the few
instances coming here in your 
statement and Kamat’s statement, 
there has always been something 
in writing Is that right9

Shri Patel Letters have gone 
yes"

Why then send for Shn A K Boy 
and Shn B K. Nehru. I do not know 
1 do not understand it at all

Now I am going to load the dice 
against Shn T T Knshnamachan 
fully and totally Mention has been 
made of crimes committed. Let us 
see Ntow there is an important 
point Shn Nehru gives evidence to 
say that he brought a draft of the 
defence statement, prepared by all of 
them, to Delhi They all of them got 
together and the counsel, Shn Sachin 
Choudhary, prepared the draft This 
draft was brought to Delhi Shn T T 
Knshnamachan was m Gauhati and 
they prepared it The Minister had 
nothing to do with it Shn Nehru 
brought the draft Shn T T Krish- 
namachan said this is too long end 
-there is mention of Calcutta too 
often, so I will prepare a short 
statement So, he prepared a state
ment himself Now, subsequently 
whatever the reasons may be, Shn 
Nehru was unable to produce the 
statement before the Board 

Aa Hod. Member: Shn Nehru7 
Shri Feroce Gandhi; I will say 

Shn B K Nehru; otherwise, I might 
be getting into difficulty 

Kin B K Nehru was unable to pro
duce the draft He could not produce 
the draft, because he did not h#ve it 
Now comes a very important legal 
point Sir, you are there and the 
Lew Minister also is sitting here Ute
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explanation was that Shri T T 
Krishnamachari has stated in his 
draft, which is not available Hbw, 
that he had given his approval to the 
transactions All right I accept it 
As I said, let us load the dice against 
Shn T T Krishnamachari Here is 
the Law Minister and you, Sir, are 
there Shri Krishnemachan appear
ed as a witness before the Board of 
Inquiry Shri Nehru was Shri Patel's 
witness and the question was not put 
to Shn Krishnamachari Now, I 
leave it to you, those who under
stand and know the law It is worth
less and useless—the evidence of 
Shn B K Nehru The question, 
should have been put to Shn Krishn- 
amachan He was not asked The 
Commission sent him some letter He 
sent a telegram saymg, if you like, I 
am willing to come, I am writing a 
letter to you about this, but if you 
like I am willing to come In the 
letter he said, why was I ntot asked 
yesterday, I appeared before the Board 
only yesterday Even a lawyer would 
not say that he forgot, because the 
order of witnesses was, Feroze 
Gandhi, T T Knshnamachan and 
B K Nehru That is why he could 
not say that he forgot That is the 
answer to the so-called draft out of 
which such a lot has been made out 

Now, I will come to Parliament— 
an interesting story It started on 
the 4th Septa)eber 1957 as far as we 
are concerned Peculiarly, the Min
ister of Parliamentary Affairs fixed 
the date for this debate also the 4th 
of September Somehow, I said, 
please let us get but of the 4th of 
September end so we are dealing 
with it today 

Dr Ram Subhag Singh put a ques
tion What was the question? The 
question was

“Will the Minister be pleased to 
refer to a report in the Statesman 
of August 1957 to the effect that • 
sum of Rs 1 crore from the funds 
of the L IC  had been invested hi • 
private enterprise with its heed 
quarters in Kanpur"

SEPTEMBER 7, 1959
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The answer was that no such thing 
, b id  happened. Another thing it that 
the question did not come up. But, 
there is a draft reply which was 
brought out into the open due to my 
effort I said. No. get it. Here is 
Shri T. T. Krishnamachan; look he 
has cut out all these replies. He has 
cut them out therefore he knows 
everything about the whole thing and 
he is biding it. I said so in my evi
dence. I had this filing produced. 
Look.at the draft reply. The draft 
reply which was submitted to the 
Minister reads like this. Of course, 
the reply given in the Parliament was 
«  written reply because the question 
did not come up and there was no 
occasioh for supplementeries. The 
.draft reply which Mr. Patel submit
ted was:

“The Life Insurance Corporation 
has not invested, as stated in the 
report referred to, a afore of 
Rupees in any single private enter
prise with headquarters in Kanpur. 
The report presumably had refer
ence to the purchase by the Corpo
ration of preference and ordinary 
■hares in a number of industrial 
concerns which were the property 
■of one individual Shri Haridas 
Mundhra. The total amount thus 
invested was of the order of rupees 
one crore and 25 lakhs. The pur
chase was effected because the 
shares in question appeared to be , 
an unthought investment.

Mark the words. We are going to 
notice very funny things happening 
to the draft reply of the Principal 
Finance Secretary.

The purchase was effected be
cause the share in question appear
ed to be an unthought investment 
Incidentally the purchase assisted 
in averting a possible difficult situa
tion tin the Calcutta Stock Ex
change."
I gave evidence. I said, here it is 

in black and wfct̂ e. The amount is 
Acre. The Principal Secretary is 
prdbaWy wHHng to say that it is a

217 (Ai) LfflX-8.

bad investment. He says it is un
thought investment I personally do 
not understand the language. But, 
the thing created on my mind the 
impression that here is something 
which the Principal finance Secre
tary is willing to tell Parliament and 
here is the Minister who cuts it out.

The first part, I still maintain today 
that it was very wrong to have cut 
tout the fact. It should have read 
and that is a suggestion that presum
ably the Member has in mind that 
Rs. 1 crore and 25 lakhs has been in
vested in this concern. It should 
have been given. Why it was not 
given, I cannot explain, lliat is si 
wrong thing.

Some Hon. Members: Why was it
not given?

Shri Ferose Gandhi: I am coming. 
It was wrong. It was a mistake that It 
was withheld from Parliament. It 
should have been given.

Shri Nanshtr Rharacha (Ea»t 
Khandesh): That question was nevet 
answered in Parliament.

Shri Feroae Gandhi: My hon. 
friend Shri Naushir Bharucha is not 
following. This is the draft reply 
submitted by the Principal Finance 
Secretary for approval. He is cutting 
out and doing all these things.

The second thing is, “the purchase 
was effected because the shares in 
question appeared to be an unthought 
investment". I pointed this but to 
the board: I said this; I am quite 
sure the Finance Minister knew all 
the details and that is why he has cut 
this out.

My hon. friend Shri Parulekar is 
not here; he read out what has 
appeared in the report of the Vivian 
Bose Board of Inquiry, as to how it 
had happened. He read out the 
portion relating to ‘worthwhile invest
ment’. When I read the Vivian Bom 
Board's report, I found that my ffl*
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tire mountain had been reduced to * 
■ute-hill because Mr. Patel said ‘No,

f u  an error. was a mis
take'. It went to the Minister far 
approval. When does it go? It foes 
on the 2nd The question is on the 4th 
the Minister gets the file an the 3rd 
and passes it on to the Finance Min
istry for totalisation. The Solicitor- 
General asks Mr. Patel about this 
’unthought investment’. Now, see 
what happens. The Solicitor- 
-General asks:

The purchase was effected 
because the shares in question 
appear to be an unthought invest
ment. What is this language?".
Mr. Patel says:

“I am afraid that is a typing 
error".
It has gone to the Minister for ap

proval, mind you.
And the Minister has only to say 

*1 agree’. Shn Sanyfil, the Solicitor- 
General. then said:

"Whatever you say will be ac
cepted___A portion of the answer
is secured out. It is ‘unsound in
vestment'?” .

If you go through the evidence, yon 
will find that there is some scribbling 
there. The Solicitor-General asked:

“A portion of the answer is scor
ed out. Is it “unsound invest
ment*?”.

Now comes the bomb-shell. Mr Patel 
said:

‘1  think it is most likely ‘worth
while’.”.
So, ‘unthought’ becomes ‘worth

while*. and see how it fits with the 
reply.

8bri Tyagi: His baodwriting is had.
Shri Ferose G nfiri: He said so, 

that his writing was bad. But I think 
t t t  was typed; it was ■uhndttad in.
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typed form. That was bow I walked 
into this.

SMmati Benu Ghakravartty (Baa*
irhat): Could the hon. Member ex
plain that?

Shri Ferose Gandhi: I shall tell
you. I shall have to explain it- Now 
comes the third para of the draft re
ply. I am referring to this because 
there is a feeling and there was • 
feeling that Shri T. T. Krishnama
chari was suppressing facts from 
Parliament. As I said, I want to 
load it all against Shri T. T. Krishna
machari and see if there is any ex
planation; if I can satisfy my hon. 
friends, well and good; if I cannot, I 
fail; that is all. The third para of 
the draft reply was:

“Incidentally, the purchase assis
ted m averting a possible difficult
situation on the stock exchange.”

This has also been cut out. Shri T. T. 
Krishnamachari from the beginning 
to the end and has always maintain
ed that this theory of supporting the 
Calcutta stock exchange does not have 
his support

Then eomes a very interesting 
thing as to how the secretaries func
tion, mind you. It is a pity that only 
a few Ministers are sitting here; 
otherwise, they could all have learnt 
such a lot out of my speech.

Now, it is said that the Minister 
had the information. There was a 
letter of 16th July, which has been 
in the Finance Ministry; very good, 
but there is the evidence of the Joint 
Secretary, Finance (Insurance), Mr. 
B. K. Kaul, who has said in his evi
dence before the Chagla Commission 
that the letter of Mr. Kaxnat was not 
an pad. Well, when we become 
Ministers, we shall remember that. 
Shri Tyagi would have some experi
ence of it already. Now, Hut letter 
of Mr. Kamat, which is the ooljr 
letter, flie letter at 16th July, xegnt*-
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tag these transactions is not on the 
pad That is the evidence of Mr. B 
K. KauL

Now, there is another letter from 
Mr O. R. Kamat, the chairman of the 
LIC, dated the 12th July The 
Minister asked Mr Patel as follows. 
Here, I want the Home Minister and 
the other Ministers to listen to thi« 
very carefully What happens9 The 
Finance Minister asked his Principal 
Finance Secretary 'Ask the LIC to 
send me a list of blue chips’ Mr 
Patel said ‘Yes’ I am not quoting 
Do not think that I am quoting He 
said 'Yes’ Mr Patel on his way to 
the UK halted at Bombay, had a talk 
with Mr Kamat and said The Fin
ance Minister wants a statement of 
blue chips’ Mr Kamat said “What is 
‘blue chips’’ ” Mr Patel said, ‘I do 
not know’, that is, my hon friend’s 
secretary Mr Patel said *1 do not 
know, ask Mr Vaidyanathan, Mr 
Vaidyanathan is the expert’ And we 
shall see at the end what a terrific 
expert he is and how he bungles the 
whole thing Shn Vaidyanathan is 
the expert He says ask Shn Vaid
yanathan Shn Kamat asks Vaidya
nathan Shri Vaidyanathan asks 
what are blue chips9 They all get 
together—Patel was on his way to the 
UK, he had left—and prepared a 
statement of shares which received 
prominent attention on the Calcutta 
Stock Exchange and passed it on to 
the Finance Minister He gbt the 
statement There were one or two 
companies—I am speaking from 
memory—of Mundhra not the whole 
lot There were just two
IS hrs

The Minister is guided m giving 
answers in Parliament by the note on 
his pad. If he departs from it, it is 
his funeral I have no experience at 
sitting on these Treasury Benches. I 
•m 47 yean told.

Shri Tyagi: He is heading fdr it
SfcH Feroae Gandhi: It is very Idhd 
Shri Tyagi to say so.

Shri Ferose Gandhi: I am only <7 
years old and 23 years behind sche
dule

The point is that a Minister is 
guided by the note on pad. If he de
parts from it, it is his responsibility. 
What does the note on pad of 4th 
September say9 Shn Kamat’s letter 
is not there The note on pad pre
pared by Joint Secretary, Finance 
(Insurance), Shn B K Kaul, says

"It is for consideration whether 
it would be in the public interest 
to publish the names of the com
panies in which investments have 
been made by the Corporation”.

This is the advice to the Minister— 
as far as possible, keep hush-hush 
and we shall see if anything happens 
later This is the advice given by 
the Ministry But I do not blame 
the Joint Secretary It is Shn Kamat 
who mentioned in his letter that it 
would not be in the public interest to 
reveal the names of the companies in 
which the Life Insurance Corpora
tion was investing funds But, of 
course, I am just clarifying the pad 
system

Shri Tyagi* How could he get all 
this information9

Shri Ferose Gandhi: This is an
available m the evidence Now, an 
accusation is made against the Minis
ter that he withheld facts from Par
liament on the 29th November when 
the question was asked of him. I was 
the person whb was jumping up most 
I asked Tell us what were the pnees 
before—two days before, three days 
before,—and what were the prices on 
24th or when you purchased them. 
He could not reply

Now, as the inquines proceeded, 
we all thought here is the Minister; 
he is hiding facts; he is not telling 
us; he has information, because be
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has got Shri Kamat’s letter ion the 
29th November; Shri Kamat’s letter 
ta i on tiie pad. But there is one 
thing. The prices paid by the Cor
poration were indicated, but not the 
comparative prices—not the prior 
ones nor the ones that followed.'After 
this, of course, a statement was laid 
on the Table of the House.

Now comes the debate in Parlia
ment. I am going to answer every 
single point I want to satisfy you 
because one of these days stome of the 
Members might be sitting on the 
Treasury Benches.

Bhii F. N. Singh (Chandauli): How 
9Hich more time is Shri Ferpze 
Gandhi going to take?

Shri Fem e Gandhi: If I have
spent days and days in giving evi
dence, at least give me this opportun
ity to have my say.

Shri F. N. Singh: This is not the 
point If he is going to take much 
more time, then the time may be ex
tended.

Shri Fem e Gandhi: Not much
more time. Please do not worry.

Mr. Deputy-Speaker; Let him con
clude. Then we will see.

Shri Sarendranath Dwivedy: He is 
gomg to make a right-about-tum, let 
him take more time.

Shri Feroze Gandhi: Mr. Deputy-
Speaker, the Minister is suppressing 
information from Parliament It is a 
very serious charge, although it has 
nothing to do with the transaction. The 
transaction has taken place and ample 
has been, said about those who were 
concerned with it  I want to keep 
out of it  Information has been sup
pressed. Now, I received a very 
rude shock, when I went through the 
evidence before the Bose Bbard, when 
Shri Kamat said in his evidence that 
tiie question of prices came to his 
notice after the debate. I have given 
all the prevailing prices. I said the 
prices on this day were so much and 
yon have given this; you have incur*

red so much loss; this you have done 
and that you have dime and thsft. 
I do not know what happened to the 
Minister that day.

Shri Kamat says in his evidence 
that the question of prices came up 
into focus after the Lok Sabfaa 
debate,* on the 16th December and 
that, “when I examined the papers in 
the L.I.C. I found that in three cases 
the prices paid were more than what 
Mundhra himself had asked far. 
Then, I asked Mr. Vaidyanathan as to 
what had happened. I could see he 
was worried over this difference in 
prices, difference in payment” , and he 
goes on. “I certainly found Mr. Vai
dyanathan quite a changed man after 
the Ltok Sebha debate”. That is our 
good contribution that he was a chan
ged man. ‘One of the expressions 
that he mentioned to me on more 
than one occasion was, “this is at the 
fag end of my career; what is all 
this trouble”.'

This is Mr. Vaidyanathan, Manag
ing Director of the Life Insurance 
Corporation.

Sir, I come to a part of the debate 
and discussions where Mundhra used 
to come to Delhi, meet Ministers and 
meet officials. I personally think it 
is a very wrong practice. But, I also 
think that if you stop it, probably, 
the work of Government might aUb 
stop You have to There are" cir
cumstances in which you have to 
meet these people. Of course, you do 
not have to ask them for donations. 
I do not like that

A lot of diaries were seized from 
Mr. Sodhani. Whom did Mundhra 
see’  He used to see Ministers; he 
used to see officers. He has met Shri 
T. T. Knshnamachari; he has met 
Shri Morarji Desai and he has met 
Shri Manubhai Shah and maybe some 
others. Amongst officials, he has met 
Shri H. M. Patel, Shri M. N. Kaut*- 
Sir, there is an error in the Report; 
It should be corrected because I 
think it is B. K. Kaul and nbt ML X. 
Kaul; I hope that wffi be tflhW M .
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It is remarkable that at the mere 
mention of the name of Mundhra 
facial expressions change But he 
used to meet big officials, they used 
to discuss things, ell these things 
were taking place Now a very big 
thing happens A register has dis
appeared I forget the date of the 
telegram that I produced 12th or 13th.

An Son. Member: Thirteenth.
Shri Feroae Gandhi: On the thir

teenth. A register is missing So 
Shri T. T. Krishnamachari must have 
met Mr. Mundhra (Interruption) 
Why say, may’  Put it against him 
He must have met, and he denies it 
Therefore, Shn T T Knshnama- 
chari must have met Shn Mundhra. 
I say, taust have’ All right, agreed. 
All his dianes are produced before 
the Board. All the three dianes do 
not establish any meeting with Mun
dhra after January or February It 
does not matter I say, let us accept 
that they met They talked, they fix. 
ed it up 1 am going to put money 
into your concerns’ So, Mundhra 
was very happy Everything was set
tled. Let us put it so

There is not a single sentence in 
these thousands and thousands of 
pages of evidence to show that Shn 
T T Krishnamachari has suggested 
that the Life Insurance Corporation 
invest a single pie in any one of the 
•anoerns of Hsndas Mundhra, to any
one. If that has been said, let the 
person who says it, produce it We 
eannot traverse beyond the evidence, 
we have to remain within the four
comers df the evidence If any* 
*ody has any other information it is 
useless now

Thflee is not a word, Mr Deputy- 
®P**ker, m these thousands and 
thousands of pages of evidence to 
now that Shn T T Knshnamachan 

mentfotted to a Uvmg soul—and I 
it that the Life Insurance 

should invest a single pie 
in the conoem, of Mr Mundhra— 
JPV®**4 not Shri Kamat. not

Imtpu, «ot Shri Bhattadiaryya,
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not anybody There are only two 
persons to whom he could have said 
it—Nobody can say that they were 
afraid—Shn Patel and Shn Kamat

Shn Kamat is one of the finest 
officers of the Government of India 
He is a man who has been straight
forward right through this enquiry 
He has said. ‘1 take the responsibi
lity, why are all of you shying away? 
I take the responsibility The res' 
ponsibility ig mine. I was not in 
charge of the investment of the Life 
Insurance Corporation but Shn Vaid
yanathan brought the letter to me and 
I signed it although the Chairman 
never signs such letters.”

Now, what happened is a remarka
ble thing—about this letter Look 
at the whole thing It is some sort 
of a petty conspiracy or some sort of 
a conspiracy He finds that the 
words ‘Managing Director* went 
erased and the word ‘Chairman’ is 
typed Shn Kamat signs it Very 
good

We know TTK, we know him well
Shri Surendranath Dwivedy: What

about his meeting Mundhra before 
the BIC meeting in May’

Shri Feme Gandhi: I accept it. tt 
you can produce in these thonoin^f 
of pages of evidence a word from £hii 
Patel, Shn Kamath, Shn Bhattacharya, 
Shn Chaturvedi or from anybody that 
he has spoken a word to anybody to 
invest the L.I C money, I will accept 
it. Shn Patel goes up with this pro
posal for Rs 80 lakhs and he asks him 
to look into it Apart from that I 
challenge you to produce a single word 
from the evidence I have gone 
through every line of this I have de
voted months to going through every 
line of this evidence If anybody can 
produce any evidence that TTK has 
suggested to a single living soul that 
LIC  money should be invested m 
Mundhra’s concerns, let him do it

There is another thing Shn 
met T T K in Bombay an the 
when almost all these nrgrtti.H—,



<805 Motion re: StPTKMBtJM, 1S »  VieiwBwe
Board of inquiry's 

Report of U ft 
flBWwe* Corporation 

to&hry
[Shri Feroze Gandhi] 

were over. He was with T. T. K. on 
the 23rd. Re discussed the affairs of 
the LIC with the Finance Minister. 
Ur. Deputy-Speaker, knowing T. T. K. 
as we do what would we expect him 
to do? But T. T. K. never asked Shri 
Kamat as to what has happened to 
Mundhra’s investment He did not 
ask: "Have you done it or not done 
it?”. Neither, Shri Kamat mentions 
it to him. Where is this sign of impa
tience? Where is this sign of impati
ence on the part of the Minister? We 
all know T. T. K. and know him very 
well. If .he has something in his mind, 
he is not going to keep quiet about it. 
Here he is sitting with Shri Kamat 
but he does not mention a word about 
it; he does not ask Shri Kamat any
thing about it. Nor does Shri Kamat 
Supply any information in connection 
with this.

Shri Surendranath Dwivedy: What 
about the meeting with A. K. Roy on 
the 28th of June? . . . (Interrup
tions.)

Shri Fermre Gandhi: I am talking 
of the 28rd of June. Shri Kamat is 
the Chairman at the LIC. Hie is the 
man who has to do it and not Shri 
Roy. He was in Calcutta. Shri Kamat 
is the real man; he is going to sign 
the Cheque; he is the head of the LIC.
It is a big investment of a crore and 
a quarter rupees. If T. T. K. has taken 
it seriously, he would have asked: 
“What about it? Have you done it or 
not done it?” This is what I want 
to emphasise. There is no sign of 
impatience on the part of the Minis
ter as regards this particular transac
tion.

Mr. Deputy-Speaker, before speak-» 
ing in this debate, I imposed on my
self a very severe restriction that I 
will not use a single word of evidence 
spoken by T. T. K. as far as he is 
concerned. Here are 200-300 pages 
of it and hon. Members who are wil
ling to go through it may do so. I 
have not used a word from him; I 
have relied on the evidence of others.
I turn come to my own conclusions.

You may agree with them or you may 
not agree with them. Hut is for you.

Now, look at the U. P. S. C—their 
logic and justice. They exonerate 
!»nri Patel because he has the 
ter's approval. Why? Because the 
“ mister did not pull up Shri Patel 
after the investment After the 
investment the Minister does not say 
anything to Mr. Patel. Therefore 
everything is all right, the approval 
is there. The two officers have given 
evidence that the approval is there. 
But look at their logic in exonerating 
Mr. Patel because he has the ^ »1t- 
ter’s approval, whereas his subordinate 
Mr. Kamat whom he made to cany- 
out this deal is held guilty because of 
the fixation of prices. Because of con
fusion at that stage we do not know 
who said what and what happened, 
Mr. Kamat, Mr. Vaidyanathan and 
others say that this was a continuing 
process. Mr. Patel says, and partly 
the Board agrees with it, that the 
whole thing came to an end on 24th 
and fresh proposals were to be scruti
nised. Even though they have not 
very clearly stated it they have sug
gested that Mr. Patel at this stage was 
out and it was these people who 
bungled

Now, Mr. Kamat is punished on the 
same grounds and Mr. Patel is exone
rated on the same grounds that 
he had his superior’s approval. Mr. 
Kamat also had his superior’s, the 
Principal Finance Secretary's appro
val. Mr. Patel has defended the 
right through. But Mr. Kamat is 
punished and Mr. Patel is exonerated. 
Then, what did the Government do? 
Look at this Government. They let 
off Mr. Patel. They said: are
dropping the charge* against you".
That more or less means, we 
proceed against Mr. Patel, we have no 
evidence. The fact that they have 
dropped the charges means that they 
do not accept the UJPAC/a report, but 
it is a virtual exoneration. But tills 
Resolution says that the Minister has 
only attracted constitutional reapw- 
sibility. How? You ooolA not *s
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factual responsibility on the Secretary, 
and in the same breath you say that 
the Minister has attracted only con
stitutional responsibility How* 
There is some illegality In that Reso
lution You cannot do it Either you 
say that Mr Patel is guilty and then 
say that Mr Krishnamachan is con
stitutionally responsible, or if you 
exonerate Mr Patel—as I said, it is 
virtual exoneration, there is only a 
Tiair-line’ difference between saying 
"we drop the charges’* and “we exo
nerate you”—you must remove from 
the Resolution the words that the 
Minister has only attracted constitu
tional responsibility

An Hon. Member: Bnng both in
Sbri Feroae Gandhi: Sir, no one

concerned with this particular deal 
even pretends that it was business like 
or it was proper Those concerned 
with this transaction have definitely 
lowered the dignity of the Ministry 
of Finance But Parliament, I think, 
has done its duty Let us hope that 
the administrative departments of 
Government have learnt their lesson 
They will learn their lesson, and I 
assure this House that no matter what 
goes wrong in any Government de
department, for a hundred years the 
Life Insurance Corporation will never 
make a mistake of this type

Shri Bhanja Deo- Mr Deputy. 
Speaker, Sir, after the very eloquent 
speech of my hon friend, Shn Feroze 
Gandhi, I do not like to deal with the 
matter as to who is responsible for 
this because he has elaborately dealt 
with that point But what 1 would 
like to bnng to your notice, Sir, and 
to this hon House is, while consider
ing the report of the Vivian Bose 
Board of Enquiry and the findings of 
the UPSC,  whether the UPSC,  
havmg come to their findings, have 
transgressed what was actually refer
red to them and for which they have 
racked up many constitutional pro
prieties which 1 will place before you

X will start with this whether it 
was correct to presume that the 
W .S C  was supposed to give the
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findings on the action to be taken 
against the civil servants involved, 
based on the Bose Board’s report, 
within the framework of the service 
and conduct rules As I find from 
their findings, I think they have trans
gressed their junsdiction though they 
came to the conclusion that the Bose 
Board has transgressed their jurisdic
tion while dealing with this matter 
If the above presumption is correct, 
the UPSC have obviously trans
gressed their limits by making certain 
observations about the constitutional 
responsibility, which m effect amount
ed to an entire re-examination of the 
case and which led the hon ex- 
Minister, Shn T T Knshnamachari, 
to make a statement in the press and 
which unfortunately has again raked 
up this matter

According to the Prime Minister’s 
statement, Shn T T Knshnamachari 
would not have resigned if he had 
been a Minister today If the UPSC 
has exonerated the officials, then, who 
is to be blamed for this deal or for 
this transaction over which we have 
already had so much deliberation in 
this House*

There have been two Commissions 
which have gone thoroughly into the 
matter—the Chagla Commission and 
the Bose Board of Inquiry In spite 
of the two inquiries, there is some 
mystery which has not been brought 
out and it is very unfortunate If the 
U P S C ’s findings regarding the official 
conduct in that affair was to be final,
I would ask, what was the point in 
having two Commissions appointed 
and making a farce of them7 When 
we had that eminent person like Shn 
Chagla, who was the ex-Chief Justice 
of the Bombay High Court and one 
of the judges of the Supreme Court on 
the Board,—who is of very high 
standing so far as judicial knowledge 
and integrity is concerned—was there 
any propriety again for the Union 
Public Service Commission to give 
some findings over what the other 
two Commissions had already found?

BHABRA W, (SAXA)
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I admit that under a socialist pat

tern of Government, when we are 
taking up many commercial under
takings and social services, where pub
lic money is involved, it is necessary 
for our future guidance that certain 
principles are formulated to define 
ministerial responsibility and the res
ponsibility of the civil servants in 
such matters so that that there will 
be no such recurrence in future. Once 
this responsibility is defined, it will be 
safer tor our Ministers and the civil 
servants and they will know as to how 
far each is responsible for his action

In this connection, I might refer 
hare to almost a similar case which 
occurred in England. I mention this 
particular case because we still follow 
the Parliamentary traditions and the 
practices of the British system of Gov
ernment in our country. I refer to 
the Crichel Down case, as is popularly 
known, which led to the resignation 
of the Minister there. A similar issue 
about the conduct of a civil servant 
was investigated by a special board 
and suitable action was taken But 
the question of constitutional respon
sibility was not reopened, as it hap
pened in this LIC matter, as I find 
from the statement of Shri T. T. Krish
namachari and of the Prime Minister, 
after findings of the U.P.S.C.

With your permission, I quote that 
particular case in detail, but before 
doing so, I would like to draw your 
attention to a statement which appear
ed in the Statesman of 1st September, 
1989, as part of Shri T. T. K’s state
ment which runs as follows:

“He would only like to say what 
the Prime Minister had subse
quently said at a Press conference 
•hat had he (Mr. Krishnamachari) 
continued in office, when the Gov
ernment took the decision it did 
In regard to Mr. H. M. Patel, even 
his (Mr. Krishnamachari’s) con
stitutional responsibility would
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jo t have come in and that he had 
jtaen wrongly blamed from the 
^ery first day and that he (Ur. 
jtehru) still held that opinion 
firmly and clearly.”

j irould refer to that particular Eng* 
jisji case, which was of a similar 
najiure. I seek your permission to 

ote it elaborately: It was a case
which Sir Dugdale, the then Min- 

^ r  of Agriculture, had to resign on 
a 8imilar constitutional responsibi
lity

“The day the enquiry report 
*ras published (15th June, 1954),
;jpe 'foirn&ter ~0i 'Mghrftoure, c%ir 
Pugdale, made an initial state
ment m the House of Commons, 
fie said, “the enquiry has achiev
ed his main purpose, because it 
pas found no trace of bribery or 
corruption; he takes full respon
sibility for the actions of any offi
cials criticised in the Report and 
announced that after hearing fur
ther explanations from those con
cerned, he has formed a less un
favourable view of many of their 
actions”. On the 20th July, the 
Minister made a further statement 
at the end of which he announced 
his resignation. Next day the two 
Parliamentary Secretaries had 
submitted their resignations . . . 
The position of the five officials 
chiefly concerned was considered 
by a committee presided over by 
Sir John Woods (formerly Per
manent Secretary to the Board of 
Trade), which recommended that 
Mr. Eastwood (Commissioner of 
Crown Lands) be transferred to 
other duties . . . ”
was practically similar to this par

ticular case, which we are discussing.
“Crichel Down is likely to prove 

an influential event in the deve
lopment of the British Civil Ser
vice. Already the case has had 
important repercussions on the 
atmosphere and method of work
ing of the Service. Abo it has



* * „  Mate* v : BHABRA Ml

caused a reconsideration, if not a 
redefinition, of the relations of the 
civil servant with his Minister 
and with the public

The significant feature of the 
Crichel Down case is that it 

brought into question, not a De
partment as a vague corporate 
body, nor a Minister as the politi
cal head of a Department from 
which he receives anonymous ad
vice, but the actions of individual 
civil servants

The reason why officials are not 
named or criticised m public is, 
at course, the strongly held doc
trine of ministerial responsibility 
The great mass of governmental 
powers are bestowed by Parlia
ment, not on the Cabinet or on 
Departments, but on the Minister 
of this or the Minister at that In 
the case of the prerogative powers 
and of Departments of an appar
ently corporate character (e.g the 
Board of Admiralty) the conven
tion is quite clear and well accept
ed that some individual Minister 
is responsible

Thus some Minister is respon
sible for every act of the Govern
ment Civil servants, and for that 
matter Parliamentary Secretaries 
act by virtue of powers conferred 
on their Ministers and each Minis
ter is responsible to Parliament 
for the action or lack of action of 
every official employed m his 
department Thus, if departmen
tal errors come to light or some
body is dissatisfied with depart
mental action or decision, criti
cism in Parliament and in the 
press must be directed at the Min
ister in charge of the Department 
concerned Hie Minister himself, 
at course, may not be satisfied 
with fhe action of one or other 
at his officials, but this remedy is 
to tike disciplinary or other mea- 
stma inside his department” 

"Whether <feat was done m this parti-
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cular case, it is for the House and for 
you to decide

“All this is orthodox British 
constitutional doctrine and in the 
end it appears to have been vindi
cated by Sir Thomas Dug dale’s 
resignation But, unfortunately 
for the doctrine, though the Min
ister's resignation took the sting 
out of the attack, it came too 
late to prevent the names and 
actions of individual civil servants 
being the subject of public discus
sion and criticism”

The same thing has happened in our 
case

“But as Mr Clement Davies 
pointed out in the full debate, if 
bribery and corruption were the
mam issue, why were they not
mentioned in the terms of refe
rence9 Moreover there exists an 
accepted procedure for doling 
with charges of this kind under 
the Tribunals of Inquiry (Evi
dence) Act, 1921, as is shown by
the Stanley case of 1948”

In this case also we had enquiries 
and we have come to certain Wnflmga. 
as ex-Chief Justice, Shn Chagla has 
mentioned in his report

I do not want to delve deep into- 
that as I do not want to take out much 
time of the House It is stated that 
for our future guidance certain prin
ciples of responsibilities of the Min
isters Secretaries and other officials 
should be laid down so that we may 
not enter into such transactions in 
future like the present one in the 
case of LIC, especially at a time when 
many such autonomous corporations 
are cropping up in our socialistic pat
tern of society ,

Then I will itfu to another matter, 
which was referred to in the Bnfasb 
press, and that is the failure of poli
tical process It is stated

"In many ways it is remarkable 
that nothing like this happened 
before, certainly since the great
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increase in the scope and charac
ter of governmental powers. At one 
time Ministers were concerned 
largely with a few big issues 
of public policy. In so far as their 
departments had to make decisions 
in individual cases, these could be 
made in most instances on lines 
clearly prescribed by law or in 
accordance with general policy 
decisions of the Minister, and the 
others were unlikely to be so num
erous that the Minister and his 
chief advisers could not give them 
their personal attention and reach 
decisions with a full understand
ing of the facts.”

.Again I would quote:
“The evidence of inefficiency 

was, however, not the important 
aspect of the case except in so 
far as it raised the question of 
whether the inefficiency was such 
as to cause the Minister to make 
a wrong decision on inaccurate 
information. Mistakes can occur 
in'the best organisations, and with 
a large number of employees there 
are bound to be failures from time 
to time. Moreover the Land Com
mission had only been established 
a few years. What really shook 
people was the conduct of certain 
civil servants . .

"Then again, it is stated:
'It is worth noting that notwith

standing the strong party feeling 
aroused by the case there was no 
suggestion in the Report or in 
Parliament that any of the officials 
concerned had been influenced by 
narty political motives.”
Mr. Depnty-Speaker: The hon.

Member himself suggested a limit of
15 minutes. I think he has to con
clude.

Shri Deo: 1 shall conclude
«fter laying down the principles.

Mr. Deputy-Speaker: The hon.
Member put that limit upon himself.

two minutes.

Sir David Maxwell Fyfe wait an to 
enumerate four different categories of 
cases in which there may be Parlia
mentary criticism of a department 
and for which he said, different con
siderations applied. I wish a nimHar 
criterion is laid down in our Parlia
ment for the future guidance of our 
Ministers and civil servants. These 
are the four principles which he enu
merated:

“1. Where a civil servant carries 
out an explicit order by a 
Minister, the Minister must 
protect the civil setvant con
cerned

2 Where a civil servant acts pro
perly in accordance with the 
policy laid down by the Min
ister, the Minister must equal
ly protect and defend him.

3. Where a civil servant “makes
a mistake or causes some 
delay, but not on an import
ant issue of policy and not 
where a claim to individual 
rights is seriously involved, 
the Minister acknowledges 
the mistake and he accepts 
the responsibility, although 
he is not personally involved. 
He states he will take correc
tive action in the Department.

4. “ . .where action has been
taken by a civil servant of 
which the Minister disap
proves and has no prior know
ledge, and the conduct of the 
official is reprehensible, then, 
there is no obligation on the 
part of the Minister to endorse 
what he believes to be wrong; 
or to defend what are clearly 
shown to be the errors of his 
officers. Hi* Minister is m i
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bound to approve of action of 
which he did not know, or 
of which he disapproves. But, 
of course, he remains consti
tutionally responsible to Par
liament for the fact that some
thing has gone wrong, and he 
alone can tell Parliament 
what has occurred and render 
an account of his steward
ship.”

Unfortunately, if these principles 
bad been applied in this case, I am 
sure, we would not have so many in
dependent committees functioning and 
litetr lesfcrms" J h r iiaxttee* Jtr- 
U.P.S.C. on top of these findings and 
getting recommendations from the 
U.P.S.C. to which, I am afraid, I can
not wholly subscribe. TTiough they 
have gone thoroughly into the matter, 
yet, it is for this House and for the 
Government and the hon. Prime Min
ister to decide hereafter what should 
be the constitutional propriety in 
cases like this, so that there is no 
blaming of the Minister when his 
officials keep facts away from him or 
of officials taking shelter under the 
protection of the Minister’s responsi
bility when the Ministers do not know 
what actually transpired behind closed 
doors. Therefore, I would urge on the 
House to come to a conclusion as to 
what should be the constitutional pro
priety as far as the relationship be
tween the Minister and his officials is 
concerned, so that a matter like this 
does not occur when we are dealing 
with the funds of the people of India, 
for which we are both accountable to 
the Parliament as well as the Govern
ment which we are helping to func
tion ag a democratic Government in 
our new set-up.

Mr. Depnty-Speaker: Shri Mahanty.
I am afraid, I shall not be 
able to call any other Members of 
the Congress today. Shri Feroze 
Gandhi has taken too long a time and 
therefore, I have to compensate the 
opposition also. I  hope the hon. 
Hunter Shri Mahsnty would be
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to condense his remarks within 
1 minutes.

W f Mahanty: Mr. Deputy-Speaker, 
**hall take only twelve minute*.

*er the very able and forthright 
sp^ech of Shri Feroze Gandhi, I per- 
*°^ally feel there is nothing much to 

so far as I am concerned. There- 
I would like to confine my obser- 

v8Mons to two aspects of the subject 
"^Uer which is under consideration 
?” Mch I venture to feel have not been 
Inched by any Member so far. 
V^refore, I venture to participate in 

debate; otherwise, personally, X 
. 1  there is nothing much to add so 

rar as I am concerned.
* believe that it is now time enough 
at the Government of India puts a 

c e^r construction on the extent and 
®5°̂ >e of article 320 of the Constitu- 

\  under which the U.P.S.C. was 
d̂ to go into this aspect of the 

question. The U.P.S.C. was asked to 
into this question without any 

,errns of reference. I think I am right 
m laying that the U.P.S.C. was given 
n? clear terms of reference as were 
£|vSn to the Chagla Commission and 

S to the Vivian Bose Board of In- 
qu*ry. The terms of reference were 
J1.0!  given precisely because the 

,.S.C. was functioning within the 
“ ^oit of article 320 (3) (c) which 
reaids thus:

“The Union Public Service Com- 
"yssion or the State Public Ser
vice Commission, as the case may 

p, shall be consulted—
• • • *

(c) on all disciplinary matters 
affecting a person serving under 
the Government of India or the 
Government of a State in a 
civil capacity, including memo
rials or petitions relating to such 
matters.” .

* would like to emphasise these two 
verb crucial phrases namely ‘shall be 
COIM.ulted* and *on all disciplinary 
matters\

dually, before the case of a parti- 
cuJ?r public servant is referred to the 
U.P-S.C. or to a State Public Service
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Commission, some kind of depart* 
mental inquiry already takes place, 
tad, thereafter, the case- is referred 
to the U.P.S.C. so that a certain 
amount of objective thought can be 
brought to bear upon that particular 
subject And what the U.P.S.C. or the 
State Public Service Commission is 
required to do is merely to examine 
the extent, of disciplinary action that 
can be taken against the official con
cerned.

Here, we find two boards, or I 
should say, two tribunals presided 
over by persons who were nurtured 
Av A5v toadtetan? jp jtadtauvyv 
one was Mr. Chagla and'the other was 
Mr Vivian Bose. Here were two 
boards of inquiry presided over by 
two very competent persons. They 
came to a particular finding, which 
was more or less uniform.

I would like to ask in all serious
ness why the U.P.S.C. arrogated to 
itself the status of a Supreme Court? 
What materials did they have before 
them? Did they examine any fur
ther witnesses? Had they taken any 
evidence? They did not do any of 
these things. On the other hand, they 
merely sifted the whole material that 
wag before them, that is, that was 
before the Vivian Bose Board of In
quiry and before the Chagla Commis
sion. They merely did that but they 
came to a conclusion, which was 
completely different from the conclu
sions of Mr. Chagla and the Vivian 
Bose Board of Inquiry.

Without trying to offend anybody, 
I am constrained to say that there is 
almost a conspiracy of the brother
hood or the fraternity of public ser
vants to exonerate a person who had 
been condemned by two tribunals. Mr. 
Vivian Bose, the erudite scholar he is, 
quoted a famous Biblical saying “You 
will be judged by your deeds’. The 
country had judged him by his deeds. 
But here, the U.P.S.C. came to throw 
a mantle of protection which he never 
deserved And it is a shame. As it
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h*s been said, Government's accept- 
“ tee of this resolution is a worte 
scandal than the Mundhra deal.

Shri Tyagl: It is a pity.
Shri Mahanty: It is a pity; it was 

thousand times a pity that Govern
ment should have crane forward 
bfefore this House to say that they had 
a^cepted the advice of the U.P.S.C.

Shri Naoshir Bharucha: It suits
them well.

Shri Mahanty: The U.PJ5.C. can
not have the temerity, I say, to give 
%  dings. Who are they to give find- 
>Ags? Have they that judicial tradi
tion? They were broivht iy> in the 
vitiated atmosphere of the executive 
which always tries to protect the fra
ternity or the brotherhood of the pub- 
lffe officers or public servants. There
fore, it pains me because thereby we 
h%ve created a very bad tradition and 
invention under which the Union 
P\iblic Service Commission arrogates 
to itself the status of the Supreme 
Ctourt, which it is not. It is high time 
somebody told the Union Public Ser
vice Commission where it stood.

Now, I do not wish to divulge cer
tain facts which I have in my posses- 
8lon. I know certain cases were re
ferred to the Union Public Service 
Commission concerning the External 
Affairs Ministry. Even though the 
officials concerned had much to defend 
themselves, what the Union Public 
Service Commission did was to do 
ekactly as the Executive wanted it to 
db.

The Minister of State in the Mini*' 
by of Home Affain (Shri Datar):
Ifay I request the hon. Member to 
*beak with some restraint about the 
Union Public Service Commission?

Shri Mahanty: I say after this that 
1 maintain what I have said—

Mr. Deputy-Speaker: Order, order, 
should not flare up simply by the 

°bservation of the hon. Home Mini*- 
that he should exercise some re

straint. There is no harm ip iinakfrf 
*h appeal to him mat restipj&t shouUt
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be exercised. Why should he get into 
teo|Mt tar that?

gkri Tyagi: The Union Public Ser
vice Commission can be criticised in 
this Bouse.

Mr. Depoty-Speaker: I am not
to that. We can criticise 

(he Commission. But if the language 
11T-* ia a little restrained, it would 
add to our prestige.

BM  Mahanty: I am sorry if I have 
appeared to have lost my temper. But 
you must deserve before you demand.
I ask in all seriousness, does the 
Union Public Service Commission 
deserve any respect from this Bouse 
or from the country at large?

gome Hen. Members: Mo.
fli»«4 Mahanty: You must deserve 

before you demand. I maintain in all 
seriousness that there was a conspi
racy, almost a collusion, on the par: of 
the Union Public Service Commission 
in this respect. By transcending the 
provisions of article 320 of the Consti
tution, the U.P.S.C. has forfeited all 
respect that the hon. Home Minister 
wants us to pay to it.

Mr. Deputy-Speaker:. We always 
take the Executive to task when they 
depart from the recommendations of 
the U.PS.C.

Shri Mahanty: Anyway, I would
not go into it.

Shri Hariah Chandra Mathur: I
spoke with very great restraint about 
the U.P.S.C. You know my feelings.

Shri Mahanty: I personally always
restrain myself as best as I can. But 
when a situation arises when some
body must speak, and speak without 
mincing matters, then it has to be 
spoken.

Mr. Depaty-8peafcer: He has risen 
a little higher than the situation 
demanded.

SW  Mahanty: I am sorry. But
unfortunately, we have a duty to per
form and sometimes the duty becomes 
imptaMsat. Nonetheless, we are
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discharging a public duty according to 
the best of our lights and our con
science and without attributing any 
motive to anybody.

Then, 1 would come to another 
aspect, though I do not wish to take 
more time of the House. It is not a 
negative aspect, but a very positive 
aspect I invite the attention of the 
Rouse and of the hon. Ministar to 
paragraph 9 at page 4 of the Govern
ment Resolution There it is .said:

“It follows, therefore, that the 
legal provisions regarding the 
power to give directions to a Cor
poration should not be so con
strued as to prevent Government 
from having recourse to other 
channels of communication, such 
as informal discussion or confer
ences "

This relates to the manner and method 
of issuing directives by Government 
to autonomous corporations. In this 
context, I would invite the attention 
of the House to the findings of the 
Chagla Commission The terms of 
reference of the Commission were very 
clear They were also asked to 
examine what should be the relation 
between Government and the autono
mous bodies so far as issuing direc
tives were concerned. The Commis
sion had recommended that the Gov
ernment should not interfere with the 
working of autonomous statutory cor
porations, that if they wished to inter
fere, they should not shirk the res
ponsibility of giving directions in 
writing

Here, I have to raise a privilege 
issue. If I remember correctly, the 
Chagla Commission’s Report was dis
cussed here last year and Government 
came out with a Resolution approving 
that Report and Rs findings. Now, 
this was a recommendation which 
formed part of the Chagla Commis
sion’s Report which the Government 
and the Bouse accepted. Am I right, 
Sir?
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M il Tyi|l: May I remind my hon. 
friend that it ia not only that? There 
ia section 21 of the Insurance Corpo
ration Act and it lays down that 
there can be no interference unless a 
direction in writing is there.

Shri Mahanty: I am coming to that. 
I am mixing up a matter of privilege 
with my general speech. You will 
remember that the Chagla Commis
sion, whose report was accepted by 
Parliament on a motion brought by 
the Home Minister himself, said that 
Government should not interfere with 
the working of autonomous statutory 
corporations and that if they so inter
fered, they should not shirk the res
ponsibility of giving directions in 
writing. Now, this has been approv
ed by Parliament. This is a mandate 
to Government.

I would ask in all seriousness who 
the hell Government is to come to 
this House with this kind of Resolu
tion___(Interruptions). I say this,
Sir, because it encroaches upon our 
responsibility. Here is a Government 
which comes to the House with a 
Resolution which says that if we want 
to interfere, we must give directions 
in writing. That is the spirit of the 
law; that is the letter of the law; and 
that is the mandate of Parliament; 
that is the Resolution which has been 
approved. But here is a Resolution, 
dated the 27th May, 1959, from which 
I have read out these lines, which 
completely negatives that.

It follows, therefore, that the legal 
provisions regarding the power to give 
directions to the Corporation should 

< not be so construed as to prevent 
Government from taking recourse to 
other channels of communication, such 
as informal discussions or conference* 
It follows, therefore, that the hon. 
Home Minister or whoever the Min
ister may be, if he wishes to issue a 
-directive to an autonomous corpora
tion, can do so over the 
then disown his ft  w#-
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be flouting not only the letter at the 
law, not only the spirit of the law, not 
wily the mandate of Parliament but 
will go to create a situation Where we 
cannot know absolutely where the cap
rices of the executive end and where 
the proprieties of law begin. An 
enormous situation has arisen. There
fore, I ask whether Government is 
competent to come forward with a 
Resolution which is contrary to the 
mandate of the House, contrary to the 
principles of the law, contrary to the 
letter of the law.

I will not take more time. But, in 
conclusion, I would venture to sub
mit that this is merely the beginning 
of the end, this is merely the thin end 
of the wedge. We do not know, if 
Government proceed at this rate, whe
ther all this fabric of democracy, of 
Parliament, of law, of the socialistic 
pattern of society that we are going 
to build will last in the mire of whims 
and caprices, where even though men 
like Shri Jain will resign and others 
like Shri Krishnamachari will be 
exiled, the guilty officials will con
tinue merrily. This is the enormity 
of the s tuation. I challenge the 
Government: let them take away the 
Whip and you will see this resolution* 
will find its proper place, namely, the 
waste-paper basket but not Govern
ment files.

Mr. Deputy-Speaker: I will call the 
other signatories to the motion. Shn 
Banerjee.

Shri S. M. Banerjee: Mr. Deputy - 
Speaker, Sir, I have heard with rapt 
attention the speech of my hon. 
friend, Shri Feroze Gandhi. Unfor
tunately, I have not got the same 
amount of time at my disposal and I 
could not make out what I want. Ke 
has tried to prove that Shri T. T. 
Krishnamachari, the ex-Finance Min
ister, was quite innocent He has read 
some portions from the evidences. But 
in what connection wus that evidence 
taken? The evidence was collected by 
the some Board at Inquiry headed by ■ 
tfca tewed Judge Shri Vivian Boa*.
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After reading all the evidence and 
after hearing all the witnesses, the 
Board came to the conclusion that 
Shri Krishnamachari and all other* 
connected with this deal were not as 
innocent as described by my hon. 
friend, Shri Feroze Gandhi.

He said that Shri Krishnamachari 
had not the letter of Shri Kamat. X 
read this from page 147 of the Report, 
it says:

"Hie portion referred to was 
drafted by Mr. Patel himself on
2-9-1957___ This was put up to
Krishnamachari along with Mr. 
Kamat's letter attached to the pad 
on 3-9-1957 and Mr. Krishnama
chari struck out the portion re
produced above with his own hand 
and directed that the question be 
answered ‘as amended’.”

These facts are not disputed. Shri 
Krishnamachari said that he did not 
look into those details when he struck 
out the part drafted by Shri Patel but 
we are unable to believe him. That 
is what the Commission has said. If 
we agree to what Shri Feroze Gandhi 
has said, then 1 must say that Shri 
Feroze Gandhi is a bigger Judge than 
Shri Bose or this Commission. My 
submission is this. If this is accepted 
by the House, let there be another 
Commission appointed with Shri
Feroze Gandhi as the Chairman___
(Interruptions.)

Mr. Depnty-Speaker: Every Mem
ber has a right to give out his feeling.

Shri S. M. Banerjee: I feel he is
one of the most respected Members 
of this House.

Mr. Deputy-Speaker: I am not
denying that. I am saying that he 
has a right to criticise the report as 
other hon. Members have.. .. (Inter
ruptions.)

SW  8. M. Banerjee: There is
another thing which shows how Shri 
Vaidyanathan and Shri Patel grew 
bolder and bolder. The Commission 
had written in dear terms:

“Mr. Patel and Mr. Vaidyana
than grew bolder and bolder la 
their almost contemptuous dis
regard of the Investment Com
m ittee.... M

The Commission has quoted the- 
famout story of the camel and the 
Arabs. I do not know who were the 
Arabs here. I have a feeling that 
Shri Patel’s integrity and honesty had* 
been praised by all—  (An Hon. 
Member: By whom?) I do not know 
Shri Patel. I do not challenge his 
integrity but he was supposed to be 
involved in many scandals. ‘Suppos
ed to be’—I said. These scandals still' 
remained scandals in the minds of the- 
people and they had not been cleared 1 
by any one.

The question arises as to why Shri 
Mundhra was given this money? He 
donated liberally to the Congress 
Party’s funds. When this question* 
was raised in this House by my hon. 
friend, there were certain Members 
who objected to this. I may read one 
portion of the Bose Report, from 
page 155:

“Then there are two important 
facts. Mr. Mundhra is proved to 
have obliged the Congress Party 
and two Congress Governments 
(the Central and the U.P.) in a 
large way on two occasions for 
political reasons. He paid the 
U.P. Congress Party a lakh and a 
half rupees and the Central Con
gress Party a lakh on the eve of 
the elections; at any rate, if the 
payment was not made, then the 
promises to pay were: Mr.
Mundhra was not quite sure of 
the dates but he was definite that 
the moneys were promised short
ly before the elections___”
I belong to Kanpur. On the eve at' 

the elections, that is in March, notices - 
were given to the workers of the 
Kanpur Cotton Mills—a B.IC. con
cern—that the mill was likely to be 
closed or going to be closed. One fine- 
morning, I saw a statement that it was- 
not going to be closed and I sent con—



*8 25  M otUmf : WtHUBUBR 7 ,1*w  * « *Board of JngtdrV*
JRsport o f  l i f e  

riMitroncc CorporatioM 
Inquiry

[Shn B M Banerjee}
.ffntattrtims to oar Chief Minister 
because I thought that the Govern
ment were so generous But here it 
is proved that the Chief Minister of 
UP. promised some monetary help to 
Shri Mundhra This mill was closed 
just after the election. Elections con
cluded m March and this will was 
■closed in April I find that the offer 
of postponing of the closure of the 
mills was not a generous offer but a 
political jugglery, a move of the UP 

►Government to win the election The 
report says

"Mr Mundhra is not the sort of 
person Wno wwMi bo these “tilings 
unless he was reasonably certain 
of obtaining quid pro quo. In 
the ease of the donations, he said 
he gave them because he >»■«> 
‘faith’ "

I'aith in what’  I want to ask Shn 
Mundhra whether he had faith in the 
honesty or dishonesty of the Congress 

1 Party Not only this The report 
i goes on to say

in the case of the Mills, he 
says that he was promised mone
tary assistance We have no

doubt that these seoaingly fsps-
rous gestures were not g»al)ul
toiis.”

xi *"■
Sir, I wish to congratulate this 

yivian Bose Board tit Inquiry X want 
td express my thanks to this learned 
J(idge of the Supreme Court and his 
C(>llcagues This Bouse also* I feel, is 
gj'ateful to such men of integrity who 
^lthout any fear or favour have come 
0(it with this report If this is pub* 
jjjhed and distributed, it win give an 
“ }ea to the intellectuals of this coun* 

that this Government is following 
g policy of abetting corrupt men who 
vfe trying to swindle ttus country

Mr. Deputy-Speaker: I hope the
jjfln Member would like to continue 
^morrow’

Shri S. M. Banerjee: Yes, Sir
Mr. Deputy-Speaker: He may con

tinue tomorrow
jf.«E hra.

The Lok Sabha then adjourned tilt 
tfleven of the Clock on Thuesday, Sep- 
t0mber 8, 1959/Bhadra 17, 1881
^5afca)
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6651

6651
6653-53

US.Q.
No.

3364.
3365.
3366.

3367.
3368 .
3369.

Subject

Waterlogging in Punjab 
Zonal Railway User** 
Consultative Committee 
Horticultural develop * 
mem in Punjab 
Lake Depot Godown, 
Calcutta 
Booking Offices 
Deputy Director o f 

Ayurveda in Himachal 
Pradesh
Ayurvedic College at 
Simla
Economy on Railways 
Standing Expert Com

mittee on SeMS 
Jama Masjid and Fateh- 

puri Masjid 
Telephone connections 
Tungabhadra High 

Level Canal Scheme 
Co-operative Societies 

in Manipur*
Quarters for nurses at 
Imphal Hospital 
Anti-corruption De
partment of Eastern 
Railway
Recruitment of App
rentice Mechanics 
Water scarcity in Rajas
than
Indian Airlines Cor

poration
Punishment awarded to 

Railway employees 
Uncultivated land in
Himachal Pradesh 
Drinking water supply 
uRajgarn
T  B patient* in Hima
chal Pradesh 
Co-operative move

ment among the poul
try Keepers 
Dude breeding 
Poultry .
Rise in pnee of sugar 

in Assam
Bikaner Railway Work

shop
Recruitment of staff for 
Bikaner Division 

2391. M /s Bira and Co.

3370

3271
3373.

3373

2374
2275

2276

2277

2278

2279

2280

2281

2282

2283

2284

2285

2286

2387
2388.
2289

2390.

239*'

C ou m m

6653 

6653-54

6654

6634*53
<655

6653-36
6656 

«6s«-57

6657

6657-58
6658-59
6659-60 

6660  

6661

6661-62

6663

6662-63

6663

6663

6664

6664-65

6665-66

6666
6666-67

<667

6668-69

6669
667®-7*



W RITTEN A N S W E R S  T O  
Q U E ST IO N S— contd

U.S.Q. Subject
No.

>393• Procurement o f rice 
from Punjab

2294- Electrification of rail
way Stations

239s. Poultry development 
Scheme in U. P

2296. Railway land atRaya- 
gada

2297. Rice mills in Madhya 
Pradesh

2298. Nangal-Delhi air ser
vice

2299. P. ft T  Committee and 
Boards forOnssa

3300. StsSget w o t w 
Orisu

2301 U. N. Evaluation Mis
sion on Community 
Development

2302. Aid to States for cons
truction of bridges

2303 Cost of sugar-cane culti
vation

3304 Protection of railway 
track between Sunu- 
manpur and Reoti Sta
tions .

230$ Telegraph facilities in 
Punjab

2306. I.M.S C.O. Conference
2307. Import of fertilizers
2308. Forest Industries
2310. Accident at Lachipur

Cabin

2311 Quarters for workers of 
Integral Coach Factory, 
Perambur

2312* Upgrading of Signallers

2313. Delhi Town Planning 
Organisation

2314. Movement o f foodgnuns 
Cram Punjab

231$. Post Offices in Etawah 
District

2316. QuUon-Ernakulam Line
2317. Cheating of railways by 

merchants at Kandla
2318. Change m the course 

o f River Yamuna
2319. Tram Colbsjor.
2320. Price o f sugar
2321. Names o f Railway Sta

tions in Hindi

% [Daxlt Dmmt]

WRITTEN ANSWERS TO 
QUESTIONS—conid.

Co lu m h b

<671—73

6673-74

<674-75

<675-76
6676

6676-77

6«77-78

6678

6678

6679

6680

6680-81

6681

6682
6682
6683

6683-84

6684 

668s

668$
6685-86

6686
6686-87

6687

6687-88
6688 
6689

6689-90

UJS.Q.
No.

Subject

2322. Raid by Special Police 
Establishment on Con
tractors

*323 Theft of railway proper
ty

2324* Air Service to Shillong
232$. Supply of sugar to Ra

jasthan.

CoMnma

6690

<690
6691

6691-92

PAPERS LA ID  ON TH E 
TA BLE 6693-6699

(1) A  copy of White Paper 
containing Notes, Me
moranda and L etttn  
exchanged and Agree
ments signed between 
the Governments of 
India and China. 1954- 
1959

(2) A  copy of Notification 
No G. S R. 968, dated 
the 22nd August, 19$9, 
under sub section (5) of 
Section 7 of the Indian 
Telegraph Act. 1885, 
making certun further 
amendment) to the 
Indian Telegraph Rules 
i95i

(3) A  copy of the Report of 
the Indian Delegstion to 
the TweMth World 
Health Assembly held 
at Geneva in May 1959

(4) A copy of Notification 
No. F. i2(i42)/$5- 
Transport dated the oth 
July, !9S9> published in 
Delhi Gazette under sub
section^) of Section 133 
of the Motor Vehicles 
Act, 1939-

(5) A copy of Notification No.
G.S.R. 980 dated die 
24th August, 1959. un
der sub-section (6) of 
Section 3 o f the Essen
tial Commodities Act,
I955-

MESSAGE FROM  RAJYA
SASHA 6699-6700
Secretary reported a message 

fromRajya Sabha that 
fUiya Sabha had passed 
amotion referring the 
Orphanages and other 
Charitable Homes (Su
pervision and Control)
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0WBMNB
MESSAGE FROM KATYA SAPJJA-w**

BUI I 9 »  by Shri 
K tiluh Blhari LaU, to
• Joint CoBwntoe with 
the reouett that Lak 
Sabha also concur in the 
said motion.

STATEMENT BY M IN IS.
TER . . . .  6700—09
The Minuter o f Irrigation 

and Power (Hafiz M o
hammad Ibrmhim) made 
a further pQUemeat re
garding (he damage 
ceuseaby accident on 
the 2itt August, 1959 to 
the hoiit chamber o f • 
tunnel at the Bhakra 
D*at *a& tlto  hud a t 
the Table the Sixteenth 
Report o f the Board 
o f Contulttnts, Bhakra 
Dam.

REPORT OF THE COM M I
TTEE OF PRIVILEGES
ADOPTED

Tenth Report wm adopted .

MOTION RE: VIVIAN 
BOSE BOARD OF W - 
O T tK T S REPORT OF 
LIFE INSURANCE COR- 
PORATION INQUIRY . 6710-6826

Shri Haiiih Chandra Mathur 
moved die motion te:
Vivian Bote Boatd o f 
Inquiry** Report o f Life 
ioaurance Corwnation 
Inquiry, the advice o f 
U . P . S. C. thereon and 
Government o f India 
Resolution datad27>$>59.
The discussion was not 
concluded.

0PMMH9

AGENDA FOR TUESDAY, 
SEPTEMBER 8, 1959/
BHADRA 17, 1881 (SAKAI—
Farther discussion on the 

motion re: Vivian Bose 
Board o f Inquiry's Re- 
port o f Life Insurance 
Corporation Inquiry 
and also consideration o f 
the motion re : Report 
o f Commissioner for 
Linguistic Minorities.




